Wednesday, December 6. 1978

Sixth Series, Vol. XX No. 13 Agrahayana 15, 1900 (Saka)

LOK SABHA
DEBATES

Sixth Session

LOK SABHA SECRETARIAT
New Delhi



PARLIAMENT Lippag:
Y
- DIGITLERD

CONTENTS

No. 13, Wednesday, December 6, 1978/ Agrahayana 15, 19co (Saka)

CoLuMNs
Oral Answers to Questions :
*Starred Questions Nos. 243 and 245 to 250 = . . 1—24
Written Answers to Questiors :
Starred Questions Nos. 242, 244 and 251 to 263 . . . 25e=41
Unstarred Questions Nos. 2384 to 2417, 241¢, 2421 10 2487,
2489 to 2505, 2507 to 2545, 2547, to 2549 and 2551 10
2583 - : . . 42=—216
Correcting Statement to USQ No. 457 dt. 19-7-78 : : . 216—I8
Correcting Statement to USQ No. 2553 dt. 2-8-1978 : . . 218
Papers laid on the Table . : : : ; . . 2I9—21
Ma:ssage from Rajya Sabha . . . . . . . 221—22
Calling Attention to matter of Urgent Public Importance
Reported distortion of facts about Jammu and I\ashmlr appearing
in a recent report of the U.K. Study Panel . . . 222—235
Shri Chitta Basu : ; . , ; . 222,223==25§
Shri Atal Bihari Vajpayee - ; . . 222==23,225—26,228—30
Dr. Karan Singh ; : . . =t g ; . 226227
Shri Saugata Roy Ct : ; . ; - . 231=—235§
Public Accounts Committee—
Ninety-seventh Report . . . : . . . x 23
Petition re. Grievances and Demands of Employecs of New Indla
Assurance Co. Ltd. : . 235
Matters Under Rule 377=—
(1) Need to review the workmg of the Industnal Undertak-
mgs . . . ; . 235
Dr. Laxminarayan Pandeya . . . . . 23%

*The sign-+4marked above the name of a Member indicates that the question was
actually asked on the floor of the House by tha” Member.



(ii)

Ko
; CoLUMNS
(i) Small Scale Industries situated in backward and tribal
areas . . . . . N . :
Shri R. K. Mhalgi . . . . . . 236
(i) leatlon of procurement prices of Wheat etc. by the Agri-
cultural Prices Commission . : . 238
Shri Janeshwar Mishra . . . . . 238_:—-239
Constitution (Forty-Fifth Amendment) Bill— ,
~Consideration of Amendments,made by Rajya Sabha
Motion to. consider =—
- Dr. Prafap Chandra Chunder . . . . 240—257, 320—322
: Shri R. Venkataraman . . . . . . . 258—263
Shri Nirmal Chandra Jain . . . . - . 263—267
Dr. V.A. Sayid Muhammad . . . :J . 267—272
Shri Y.P. Shastri . . . . . . . 272—275§
Shri Samar Mukherjee . . . . . . . 275—280
_  Shri Jagannath Sharma . Y . Y. .° . . . 280—:85
Shri M.N. Govindan Nair . . . . . . 285—287
. ~ Dr. Ramji Singh . . . . , . . 287—2¢90
Shri A. Bala Pajanor . : . . . . . 290—266
: ¢ Shri Nathu Singh . . . . . . . 296—2¢
Shri Dhirendranath Basu . . ) . . . 269—30I
CEkowdhry Balbir Singh _ . . . . - 301—303
Shri Chitta Baéu . . . . . . 304—308
Shri P. Venkatasubbaiah . i " . . . 308—310
Shri Ram Naresh Kushwaha . . ’ : » 310312
Shri G. M. Banatwala . . . ) = . 313—316
Psof. P.G. Mavalankar . . . . . S 316-—3205‘

, Clauses 7-A (New} 8, 35, 44, 45 and 47 as amended by Rajya
Sabha . . . . 323—340

-

"I-"\



LOK SABHA DEBATES

I — R = L

—— -

I v
LOK SABHA

Wednesday, December 6, 1978/Agra-
hayana 15, 1900 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Nhava-Sheva SateBite Port
+

*243, SHRI VIJAY KUMAR N.
PATIL:

SHRI ANNASAHEB
GOTKHINDE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state;

(a) whether it is a fact that the
proposal to set up a port at Nhava-
Sheva near Bombay has been pending
clearance of central authorilies and
the Planning Commission for a long
time;

(b) if so, the details of the propo-
sel and the present stage,

(c) whether the State Government
have recently represented to the
Central authorities for an early
clearance of the proposal; and

(d) what is the reaction of Gov-
ernment to the representation mude
by the State Government and how
soon gz final decision in this regard
could be expected?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Yes, Sir.
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A High level Working Group has been
constituted by the Planning Commis-
sion in June 1978 to study the establi-
shment of a satellite port at Nhava-
Sheva from all angles. The Report of
this Working Group is awaited. A
provision of Rs. 25 crores has been
proposed in the Sixth Five Year Plan
for this project.

(c) and (d). Yes, Sir. Maharashtra
Government have been  apprised of
the present position.

SHRI VIJAY KUMAR N. PATIL:
Mr. Speaker, Sir, I woulq like to know
from the hon. Minister as to what is
the number of ships waiting outside
the Bombay harbour for leading and
unloading the cargo and what is the
reason for delay in giving berth to
those ships? I understand that the
number of ship-days which are waiting
outside the harbour to get berth is in-
creasing day by day. What is the
number of ship-days lost during the
vear 1977-78 in Bombay Part on ac-
count of congestion in the harbour?
What were the corresponding figures
a yvear ago as also two years ago?

SHRI CHAND RAM: Sir, the num-
ber of ships waiting at the Bombay
Port ig really increasing but the in-
crease is not due to congestion at the
Port. It is beeause of various other
factors like less productivity of labour
and other factors. In 1974-75, the
number of vessels that were held up
at Port were 1916 and this num-
ber incraased to 2426 in 1975-76.
In 1976-77 the number of vessels in-
creased to 3039. In 1977-78 the vessels
calling on the port was 3162. The
number of ship man days lost has
gone up from 5223 in 1974-75 to 9347
in 1977-78.

SHRI VIJAY KUMAR N. PATIL:
What will be the savings in ocean
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freight for impe™ and export, if it
is possible to luad and unload in ves-
sels of 60,000 D. W, 2 Cargo Packs in

containers?

MR, SPEAKE7R: That does not
arise,

SHRI VIJAY KUMAR N. PATIL:
What will be the size of shipment of
sugar exported abroad from Bombay?

MR. SPEAKER: That also does not
arise.

SHRI VIJAY KUMAR N. PATIL:
What will be the saving of money
through reduction in cost of freight as
compared to Bombay Dock and Nha-
vg Sheva Dock?

SHRI CHAND RAM: All these
things are being considered by the
high level Committee of the Planning
Commission. We cannot say what is
the actual position. Government will
congider to set up the port as soon as
the report is obtained by the Govern-

ment,

SHRI ANNASAHEB GOTKHINDE;
In view of the fact that the conges-
tion that took place in July 1978 in
Bombay which has been described as
a congestion of the century,
a Study Group has been con-
stituted and we are told that because
of congestion in Bombay there was a
loss of more than Rs. 12 crores to the
exchequer and the shipping industry
in one year. Nhava Sheva is the only
remedy to relieve congestion in Bom-
bay port. The answer given is thata
provision of Rs. 25 crores has been
proposed in the Sixth Five Year Plan
for the project. The project
as it was originally considered in 1968
was to cost Rs. 51 crores. In 1975 the
reévised estimate went to more than
Ras. 98 crores. The current estimate is
Rs. 109 crores. The cost is likely to
accelerate further if delay takes place
in sanctioning this project. There are
certajn sections which are interested in
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scuttling this project. There are sus-
picions expressed that Hajira near
Surat is being cons.dered for a new
port and this project is being dban-
doned. Will the Government see that
enough provision is made for this pro-
ject and the scheme is sanctioned
early? Study Group may also be ask-
ed to submit the report as soon as pos-
sible.

SHRI CHAND RAM: This is a case
for Nhava Sheva project and that is
why, we have set up a high level
committee. Its report is expected
very soon. The other things which he
has brought in the question are irrele-
vant.

SHR! ANNASAHEB GOTKHINDE:
They are not irrelevant,

MR SPEAKER: They are being
considered by the Committee,

SHRI ANNASAHER GOTKHINDE:
Is he expediting the Committee's re-

port?

MR. SPEAKER: He cannot expedite
the Committee’s repe=*

SHRI VASANT SATHE: What is
the usual size of the ship which carries
general cargo to ports in West Ger-
many, Japan and USA? What is the
annual loss that the exchequer suffers
for want of facility for large-sized
ships in Bombay to be taken in and
both import and export suffering
thereby?

SHRI CHAND RAM: All thege
things are being considered by the
high level committee

SHRI VASANT SATHE: He does
not the size of the ship

SHRI CHAND RAM: That is why,
setling up op an alternate port at
Nhava Sheva ig being considered be-
cause Bombay Port is not taking deep
draught ships.
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SHRI VASANT SATHE: He is the
Shipping Minister. Should the Plan-
ning Commission know the size of the
ship also?

MR. SPEAKER: What is the normal
size of the ship and what is the annual
loss that is suffered?

SHRI CHAND RAM. They have
bigger size ships of 2.5 lakh to 3
Jakh. Even at Nhava Sheva dredging
will have {0 be done. There are only
two or three ports, in the country
namely, Vizag, Haldia, where we have
good draught and where deep draught
vessels are accepted.

SHRI R. K. MHALGI. The Minister
has said that a high level committee
has been appointed in the month of
June, 1978. It has also been said that
the report is likely to be submitted
soon. Has the Government flxed any
time-limit or given any particular
time to the Committee to submit the
report to the Government or the Plan-
ning Commission?

SHRI CHAND RAM: I have re-
quesied the Planning Commission to
expedite the report at an early date.
I have myself been to Nhava Sheva
to see whether we can do anything.
Our Secretary, Transport, is a mem-
ber of that commitiee. T have azked
the Secretary to have this report ex-
pedited.

MR. SPEAKER: Has any date been
fixed?

SHRI CHAND RAM: This is a Com-
mittee appointed by the Planning
Commission. I can only reguest the
Planning Commission to expedite the
report. It is so far the Planning Com-~
mission to submit the report.

Reconstitution of Second Press
Commission

*245. SHRI A. ASOKARAJ: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Indian Federation
of Working Journalists has urged

for the reconstitution of the Sezcond
Press Commission; and

(b) if so, GCovernment’s reaction
thereon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI), (a) Press reports to
this eflect have come to the notice of
Government.

(b) Government o not propse to
reconstitute the Press Commission.

SHRI A. ASOKARAJ: The answer
is not so satisfactory. I woulg like to
know whether any press note was
given of the anouncement made by the
hon, Minister in the Rajya Sabha on
May 18, 1978 regarding this press
Commission?

SHRI L. K. ADVANI: A formal
statement was made by me in the
Rajya Sabha on 18th May. Subsequent
to that, the Press Commission has been
constituted and it has been going
round and it will be issuing question-
naire to various bodies....and all the
necessary steps that it needs to take
to complete this work would be
taken.

SHR] A, ASOKARAJ: Sir, during
1952-53 the circulation was estimated
to be 25 lakhs by this time, But now
the circulation of newspapers has
come to some 90 lakhs. Considering
the larger increase in the circulation,
I would like to know whether the Go-
vernment iz considering any move to
set up any bodyv for the welfare of
these journalists.

SHRI L. K. ADVANI: In fact, I1 the
statemnent itself that I made in the
Rajva Sabha on 18th May, this factor
that the hon. Member referred to was
talten note of when we =aid that since
1954 when the first Press commission
gave its report. the Indian press has
taken new strides and has acquired
an added significance with the consi-
nously expanding readership, So this
factor has been taken cogni~
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zance of and I am sure that
the Press Commission while making
recommendations will take not of it.

SHRI K. A. RAJAN; Mr. Speaker,
Sir, I would like to know from the
hon. Minister whether Mr. Nikhil
Chakravarty, the editor of the Main-
stream, has resigned from the mem-
bership of the Press Commission, If

so, what is the reason advancer by
him?

SHRI L. K. ADVANI: Sir Mr.
Chakravarty has tendered his resigna-
tion to the Chairman of the Press
Commission and this resignation fol-
lowed appearance of a press report
about our Party meeting. I feel that
the resignation wag based upon a mis-
understanding and subsequent to that,
the Chairman of the Press Commis-
sion has spoken to the Prime Minis-
ter and I myself have spoken to
Mr. Chakravarty and I hope that the
misunderstanding would be removed
and Mr. Chakravarty would be serv-
ing the Press Comission again.

DR. SUBRAMANIAM SWAMY: Sir,
the Emergency is an antithesis of press
freedom and the Press Commission is
supposed to safeguard the press free-
dom. At the time of appointment
when it was suggested to the Commis-
sion that Mr. Nikhil Chakravarty
should be appointed, was the hon.
Minister aware that the Shah Com-
mission has quoied from Home Minis-
try’s reports what Mr, Nikhil Cha-
kravarty's  view was over the
Allahabad High  Court decision
where he advocated basic chan-
ges in the Constitution and that
the President should waive all dis-
qualificationg of the then Prime Mini-
ster in consultation with the Chief
Election Commissioner, and also whe-
ther he is aware that in the July, 12,
1975, issue of Mainstream, of which
Mr. Chakravarty is the editor, he
said;

“...those who have for long been
warning about the danger from the
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right and tirelessly calling for pat-
riotic unity in defence of democratic
values have been vindicated evep if
it is felt that these measures were
long overdue and that there was a
convincing case for Emergency mea-
sures in the very first week of this
year (1975) when a Cabinet Minis-
ter had been assassinated in broad
daylight a heinous act which the
Prime Minister herself referred to
while announcing to the nation the
promulgation of the Emergency in
the morning of June 26,

and alsg what he said in the subse-
quent articles throughout till The ma-
gazine closed, and whether the Mini-
ster is aware that Mr. Nikhil Chakra-
varty was ouf and out a supporter of
the Emergency all through, as reflec-
ted by his articles up till August 1976,
and whether he has brought this to
the notice of the Chairman of the
Press Commission, when his appoint-
ment was made, to say that a man
of his stature should not be appoint-
eq to the Commission?

SHRI L. K. ADVANI. I can say this
much that even during the Emer-
gency, was personally trying to fol-
low how various journalists responded
to the traumatic situation that had
then arisen and then on the basis of
my own assessment, I can say that1l
regard Mr, Chakravarty as one who
....(Interruptions). A question has
been posed refering to certain state-
ments made by Mr. Chakra
varty or said to have been made by
Mr. Chakravarty in his journal
as a part of his response fo
Emergency. I am not aware of that
particular statement. But I am aware
that in all, taken in totality, Mr, Chak-
ravarty proved him self as one of the
few journalists who showed profes-
sional integrity and stood up to the
challenges of that time so much so
that he opted anq preferred to cldi
down and wind up his journal rather
than succumb to the authoritarian
pressure of that time,
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Glut in T.V. Iodusiry

*246. SHRI MANORANJAN BHA-
KTA. Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state: |

(a) whether Government are
aware gf the glut in the T.V. Industry:

(b) whether it is due to unpopular
T.V. Programmes and their short
ranges; and

(c) if so, details thereof and what
steps are being taken to remedy the
gituation?

THE MINISTER OF INFORMA-
‘TION AND BROADCASTING (SHRI
L. K. ADVANI) ; (a) Taere is no glut
in the T.V. industry. In fact, the De-
partment Electronics is constantly
under pressure from TV set manufac-
turers to meet theiy increasing needs
of TV picture tubes for the growing
market,

{b) and {c). Dg not arise.

SHRI MANORANJAN BHAKTA: If
a survey is conductegd to elicit the opi-
nion of the TV viewers, the Govern-
ment will know that the TV is just a
status symbol, much less a media of
information and entertainment. I
would like tp know whether any ef-
- fort has been made to know as to how
many hours the TV sels are switched
on by the vicwers—only for feature
films and a few other programmes—
if so, what steps are proposed to make
it a popular media of entertainment
among the viewers.

SHRI L. K. ADVANI. So far as the
programmes are concerned, there is a
constant effort ang a constant exer-
cise in the wvarious TV studios and
Stations to improve the quality of the
programmes at all levels. Till now,

. there "has been gver dependence on
filmic content and there has been a
w concious e®drt-on the part of the TV

Programme Executives tp ensure that
this dependernce decreased without
detracting from the entertaining con-
temt and the instructive content of
the programmes.

SHRI MANORANJAN BHAKTA. I
would like to know whether the Gov-
ernment js considering to make the
TV spread out throughout the country,
including the isolated and remote
Union Territories like Andaman and
Nicobar Islands and Lakshadweep Is-
lands. h

SHRI L. K. ADVANI. Expansion of
TV network would very much de-
pend upon the availability of resour-
ces and Membersg would appreciate
that this consideration would not
make the expansion of TV a very high
priority in our gver all plan sfrategy.
But within this limit, we would cer-
tainly like to reach out as many peo-
ple as possible.

SHRI MANORANJAN BHAKTA:
specifically asked about reaching the
people in the remote areas like An-
daman and Nicobar Islands. The Mi-
nister has not said anyvthing about
that.

MR. SPEAKER: Your place aiso
comes within the parts of India.

PHOF. P. G. MAVALANKAR: Mr.
Speaker, Sir, in repy to narts (h) and
{c) of the question, tne Minister has
said, “Do not arise”, becausc he as-
sumes in parl (a) that there is no
glut in the TV industry. Apart from
that answer may ] ask him whether
it is not a fact—although TV has been
now an established industry and unit
of Government programme in this
country accepted by the people also-
that the TV programme planning is
not yet as attractive and as imagina-
tive and educative in import as it ou-
ght to have been, especially in view
of the fact that the impact of this mass
media i tremendous in a country of
our size and illiteracy?

What is the Government doing in
regard to that?
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SHRI L. K. ADVANI: I would not
deny there is ample scope for impro-
vement, and constant efforts in this
direction are going on. In fact, in this
me has been drawn up to cover, espe-
cially, the T. V. plays, gnd for that,
we are taking recourse to the non-lap-
sable fund we have, Certain program-
mes that have beren conceived have
really attracted appreciation from the
audience,
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New Mini Cement Plants

*247. SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have
identified ninety sites for setting up
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mini cement plants to be based on
lime stone deposits;

(b) whether more sites are likely to
be identified later; and

(c) out of these how many sites
are situated in the State of Bihar?

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES) : (a)
and (b). Cemcnt Research Institute
“ave identified 46 potential sites in 19
States for establishing mini cement
plants. Since there are several lime
stone deposits which are yet to be
explored and proved, there are possibi-
lities of identifying more sites later.

(c) In the State of Bihar the eites
identified by the Cement Research In-
stitut are as under :—

1. Bavlia-Chunhaua Rehias Distriet
2. Bundu Basseriva Hazavibaeh Distt,
3. Kurkutta Religera,  Hazanagh Disu.
4. Jaraday Shalibad District
5. Bilduria Shahbad District
6. Mairaiwan Shahbad Distriet

st Tt WIS A W, § §4Er
e, ¥ Ja G £ fr gz wee
g o 19 Tl 7 46 foAr faRe
iz AmT &1 AN A FAF A foEy T
& 9 | fram ogan A ol w93
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SHRI DWARIKADAS PATEL: May
1 know from the Hon. Minister whe-
ther these mini cement plants will be
cronomic units in  competition with
larger units and, also, what precau-
tionary steps the Government plans to
take to ensure their competitiveness?

SHRI GEORGE FERNANDES: As I
said earlier, we appointed two Com-
mittees—one to consider the econo-
mies of the mini cement units, and
the other tp consider the technical and
technological aspects of the mini
cement industry, and the two Commit-
tees have submitteq their reports.
Where the economic aspects of the
mini cement industry are concerned,
the Committee has made certain re-
commendations which would require
the Government to make some fiscal
concessions to the mini cement units.
All these points are under examina-
tion at the moment and once a deci-
sion is taken, it would be Govern-
ment's endeavour to see that the mini-
cement plants are enabled to function
in a competitive market where the
large cement plants are presently ope-
rating. (Interruptions).
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SHRI DINEN BHATTACHARYA:
The Minister has stated in his reply,
that there are possibilities for setting
up more mini cement plants. May I
know, in this respect, what is the
total amount of cement necessary for
this country and how much is at pre-
sent produced from the different ce-
Tnent industries? Secondly, is it within
the knowledge of the Minister that in
most of the places, cement is sold at
hlack-market prices?

SHRI GEORGE FERNANDES: This
voar, the requirement of cement in the
couniry is estimated at 20 million
tons, and we shall be producing 20.5
million tons. Our efforts are to reach
21 million tons, but we are sure of
reaching 20.5 million tons.

AN HON. MEMBER: How much
are yoy importing?

osHRI GEORGE FERNANDES: We
are importing about 2 million tons of
cement. In sg far as distribution of
cement is ocncerned, since 1st Octo-
ber, the distribution in most of the
States has been taken over by the
State distribution and marketing agen-
cies. To the best of my knowledge,
this new system whereby the States
are looking after the distribution of
cement, is working satisfactorily and
we have not had any recent reports,
at least, of anyone indulging in black-
market of cement.

aifeerat oW wr qwsr s
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W 3% faeg Rl N ¥ qEAE €@ wft afims oo wegw: far o) &Y T
@R why wAW qEr AT & s v § we for oz qwper s o §, S
¥ wroegn & A @ fav free awda N wﬁ*wm%m
Toly ar @ = g1 art N & fer
ITaT ¢ yafad gy v qgt Taw TEI AT
ot weitfosw wook : o oich o iy ar o
T f 6 @ wifewanit viw qww T Wt fio Gt wvew 1 & T wAT wrgEw
W 9F WA F Amfoed W fe w9 ftmﬁmhﬁwm?ﬁnm&
WAFL TG § 7 I ¥ ow smfer oo d T8 w@, Y aE i WK few g & g
frawy amw S WAL, A Taw wie ? =y goRe @ A § Afregg
T W aiferma @ S & owel gur W ¢ fow frr arefad) & g s S qu
A 1971 ® WA IuT A AH F AT e gt AR 7 & A e W ey
@R arF, IR AviTHA FTEW IAN fEm, 5T R, K a7 f@w wyon e g e
Y TE AR A@CR qwd?  afz @, ¥ Ol Wy ¥ ¥ Wi R AT OR
&1 Ia% 99 ' TR WA 57 @ 3 & ar iy ?
At A ag TAA T Tz w47
w afre W Faw : JlgEg O qU9-
W afew o w1 1w e 9iE 9T &0 &, ITE IR FAT ® T]L
F AW TH SFLE | 9ATW W W T T £, O SHH QR & 9L 9%%T 4T &1 FEr
FART ATH [IZEAZ ATT 2, CACATA A 9¥3 Hgmz A QAN 9T WiW 9 &1 A%
TR FT AW TN ARTRZ @ oAy fW #1 AW freg @ qmaE &A@ €FH A
™ ow k) Weh aw w @ wfer @ F g qEIAT A=AV M@ £ TA &
A wE @ T T T E Wt qrea or R @ e Fw feeg o
qrE TR WY G raE & o geqemy
TATYT T
Wt yoRfew wwi : wWEN S
Afg@ 4 W@ *F T 0w e W oaw
"*‘:‘;*@W?' T wEw O SHR] B. P. MANDAL: Why were
p i Ml they arresteq when they had come
Tm%ﬁmzﬂ-{@ mffﬂw N after getting the passport?
T AW § W9 FRER GO I
£ X7 WEFT NI TRGT @ AT TR
faw w7 & M F24 @ awl w1 T A MR. SPEAKER: Under the For-
¥ife w8 W # g o WAy 2 A eigners Act, after the passport expir-
A 9T o A AT AT IR § ¢ ed.
W afrw s gww ;o gvaw & oA SHRI VASANT SATHE: The whole
W FE AER, BA T W A A qAT tenar of the question is that they are
AT 1 (eTwewr)

being charged as Pakistani agents.
The reply shows that they are enly

d]ﬂ wE oW . Y HAY M7 guilty of pass-port expiry,
!ﬁ?wywﬁmam A w3 fuvr a7

5 & AT JrATT TifEEATE AT .
i . HMR. SPEAKER : He nevelt;a;ald 80.
q¥ ATl 97 gAfaT w8 eaadr v s e said three Pakistanis been
#F wY R e 1 arrested.
aPaAY WWE I P F @I T W AT
Tl ¥ gt TR E T A AP @ g, SHRI VASANT SATHE : The quea-
oYt wga & A W # oo oz @R 9 WX tion is that of agents. How do yau
qifeema o 1@ | T 9T 77 A AWM AT knqw thet? They have not even been
afrg T AN W qfeesE e charged of that,
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Logs incurreq by Cont -India Ltd,
_1.
*24. PANDIT D. N. TIWARY:
SERI S. R. DAMANI.

Will the Minister of ENERGY be
pleased to- siate:

(a) whether it is a [uct that losscs
of Cosl India Ltd. have been the
highest during the last year;

(b) if s0, the amount of loss in-
curred during the last three years
{year-wise) ;

(¢) the causes of losses; and

(d) the remedial measures taken to
prevent such losses?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
Yes, Sir,

(b) Year-wise losses are :—

1875-76 =Rs. 27.98 crores

(Provisional)
1876-T7T—Rs. 45.58 crores
(Provisional)
1977-78—Rs. 89.77 crores
(Provisional)

{c) The main cause of loss is that
the present controlled price of coal
does not cover the eost of production
which has gone up substantially due
to, among other factors, increase in
the wage bill, loss of production due
to heavy rains ang increase in the cost
of inputs. i

(d) The coal companies have been
asked tp take various measures to
reduce cost of production and improve
cfficiency of operations. Also, the
question of raising the coal prices is
being examined by Government,

SHRI D. N. TIWARY: From the
very inception of the estahlishment of
Coal India Ltd., there has always been
loss and the losses are passed on to
tnt consumers. The losses are due to

mismansgerent. The coosumers are
to suffer for the mismanagement of
the staff there. It seams that the Caal
India has eaten up all itz gapital. From
the very beginning if you computa,
yvou will find that it has been eating
up its capital but the Government has
never taken any step to check thie.
They simply passed on the burdea to
the consumers. When it was nationa-
lised the rate of coal was Rs. 4/- per
maund and now it is Rs. 12/- per
maund. Still there are losses. May I
know has the Coal India at any time
during its life earned profit or it has
always suifered loas”

SHRI P. RAMACHANDRBAN: It is
true that it has been inecurring lossea
11 the course of the last few years. I
will explain the reasons.

At the time of the nationalisation the
coal price was Rs. 37.50 per toune.
But in the course of the last four yeats
the prices of inputs have gone up
very steeply. I can give a few figures
f5r the information of the House.

The average wage per head including
perks and bonus average of private
and public sector, it was Rs. 10/- per
day in 1973 at the time of nationalisa-
tion. It is Rs. 34.56 average per day
in 1978-79. Minimum public sector
earning was Rs. 22200, whereas it is
today Rs. 430.00. The bonus was only
4 per cent, now it is 8.33 per cent, Aiso,
al the time of nationalisation the total
wark force was only 4,62,000, whereas
today atfer regularisation of the ca-
sual labour and the contract labour
and various other factors ,the number
has gone up to nearly 5,79,000. Apart
from that on safety measures im=
provement we have to spend about
Rs. 15 crores per annum after natio-
nalisation. In addition to that we
have got, for instance, a Drag Line
Machine which was costing Rs. 1.8
crores at the time of natianalisation
and today it costs Rs. 6.2 crores and
showels, for instance, which was cost-
ing Rs. 22 lakhs, today it costs Rs. 4
lakhs. That means the coal price bas
gone up only by 70 per cent, whereas
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the inputs have gone up by more than
208 to 300 per cent. That is why, the
cost of production has gone up and
the unremunerative prices that have
been fixed by the Government under
vario.s categories are not viable
enourh and not commercially viabla.

Another thing is that three commit-
tees were appointed in the course of
last few vears. One was Fernandes
Committee; another was a committee
he added bv Prof. Chakravarty, Mem-
ber Planning Commission and the
third one was headed by Shri Baveja
Director-General. Bureau of Public
Enterprizes. All those conumitiees B
recomn-ended increase in coal orices
Brt unfortunately, the Government on
previous occasions had increased the
price only marginally. The first com-
mittce recommended a price rise of
Rs. 12—whereas the acilual price in-
ecrase was Rs. 10 only. The second
committee recommended a price rise
of Rs 21.5 whereas the actual price
increase was Hs 17. The thirq Com-
mittee also recommended a price in-
crease and that is under the active
consideration of the Government.

SHRI D. N. TIWARY : More men
are being employed today. The pro-
duction in Coal India is not commen-
surate with the men employed. There
are more men and production is less.
Therefore, there is a price hike. What
steps the Minister has taken to see
that production is according to the
number of men employed because be-
fore nationalisation, fewer men were
producing more than what more men
are producing today? If more produc-
tion is there, the expenditure can be
distributed. Secondly, when the peo-
ple find that after nationalisation they
have to pay more, don’t you think that
fhere will be suspicion in the minds of
tce people that after Government
takes over anything the prices go up
and then they will be against nationa-
lisation? Have you taken this matter
into consideration?

SHRI P. RAMACHANDRAN: We
have taken that inty consideration and
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it is beyond the control of the coal
companies tp contain the prices be-
cause when price of inputs goes up
steeply, I do not think the coal com-
panies can be asked to control prices.
On the other hand, because of more
efficiency, we are trying to improve the
production in the coal companies. In
fact, in the current year, the program-
me was to produce necarly 118.5 mil-
Jion tonnes of coal. TUnfortunately,
due to heavy floods in two companies
i.c. BCCL and ECL, the production
has suffered very steeply whereas in
the two other companies which were
nat affeeted by the flonds, the produe-
tion has increased by nearly 9 per cent
as compared {o last year. That is why,
we are constantly trying to see that
cral produetion increases with all the
efficient measures.

SHRI D. N. TIWARY : Is he going
tn disabuse from the minds of the
people the fact that after nationalisa-
tion the price of everything goes up?

SHRI P. RAMACHANDRAN: 1t is
only ir order to disabuse from the
minds of the people this thing that I
tried to explain by giving certain facts
how the prices of inputs have gone up
in the course of the last few years.

SHRI EDUARDO FALEIRO: The
hon, Minister hag said beautiful
things to justify his problems of pro-
duction. But the main reason is mis-
management in the coal mines and
corruption in his Ministry. I want to
ssk this question which contains
serious allegations. Is it a fact that
last year a meeting was held with the
managers of coal mines under his pre-
sidentship wherein inflated and bogus
figures of production were showpn and
on that basis, incentives were shown
and on that basis, incentives were dis-
tributed by this Minister, Subsequent-
ly, the State M™inister, who is also pre-
sent, Mr. Fazlur Rehman, directed the
Chairman of Coal India to have a
physical verification of stocks. It was
found that the stocks were must less
and the figures were bogus and false.
I want to know whether it is true and
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what action has been taken against
the persons who gave bogus figures
and whether those substantial incen-
tives have been withdrawn?

SHRI P. RAMACHANDRAN : Sir,
it is true that a meeting was held
with the Chairman and Managing
Directors of various coal companies
and it was never brought to our notice
at that time whether any incentjves
will be distributed there. Subsequent-
ly. when the Government directed to
have phyecical verification of the coal
production we found some discrepan-
cies in one company, and we have
taken action against that company and
also against the people who were res-
ponsible for that and we are actively
considering whay more steps we can
take to see that such bogus figures are
noet given,

wt T fa"™ wwEw ;o d3m a7 @ ¢
f& wrfaez fawdz s feAewl @ 3m
FvAE, A7 9@ T TEM @1 /A RIATT
q @ H IR SINE, & #WT L LAR
IEET UOET S AEA FT FTH AR A
£ ®m owrEv ap wegA A 3 fE e
e fafafes & & oot a@= & s ZrT
o1 @ AT IAE nemwmT Aur gxrfass
IEET HUAY G AUR F7FTH A9 AT U,
fomd wmrgen gz M@ 21 ETE Y AET AT
W AT FIE AT A 2, § T2 AAAT TIZAT
S f& =y ¥ A7 FvATE ) AT W AT

FAT &, A1 FT T AT A
F WTET F1AT €A AT A F AT Fal ?

SHRI P. RAMACHANDRAN : Sir,
mostly the price is fixed taking into
consideration the cost of production.
And as I explained earller, the price
was fixed twice before, much less
than the price recommended by the
committees appointed by the Govern-
ment and that is because we
dig not want that the wusers’
prices also rise. That is the
reason, But with regarg to the other
factors, it is our endeavour to see that
efficiency is improved and coal pro-
duction goes up and losses are mini-
mised and at the same time I want to
emphasise that without proper pricing
it will be impossible to reduce the
losses in the coal industry.

22

Conference held by F1.CC. & 1.
in CSIO Campus, Chandigarh

*250. SHRI BHAGAT RAM: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the Federation of
Indian Chamber of Commerce and
Industry (Northern Zone) held their
conference in the CSIO Campus,
Chandigarh on T7th November, 197&;

(by whether it is a fact that the
CSIO was closed on 7th November,
1978 and closed half an hour ecarly
on 6th November, 1978 to enalle the
Federation of Indian Chamber of
Commerce and Industry to hold its
conference and the entire campus
was placed at their disposal,;

(¢) under what circumstances the
CSIO Campus was made available to
FICC & I to hold the Conference
which has nothing to do with CSIR/
CSIO;

(d) how much expenditure has been
incurred by CSIO recently to reno-
vate the CSIO auditorium; and

(e) whether the CSIO Employees
Union protested against this; if so,
what was the cause for their protest
and action taken by Government in
the matter?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) Central Scientific Instruments
Organisation (CSIO) was closed on
7th November, 1978 and alsp half an
hour earlier on 6th November, 1978.
In lieu thereof, the establishment
functioned on a closed day. ‘These
measures were adopted to avoid any
untowarq situation developing from
the slogan shouting by a few Union
Members. The entire campus was not
placed at the disposal of FICCI, Audi-
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torium, Conference Room and a part
of the lawn were allowed to be used.

(¢) The request of FICCI for hold-
ing a eanfarence in CRIO was aceeded

to in aceordamee with thg appsoved
practice to allow the use of the Audi-
torium for scientific, educational, cul-
tural and industrial get-together and

other functions on a rental basis.

(d) An approximate expenditure of
Rs. 14,302 has been incurred in the

normal course of replacement of worn

out linoleum flooring ete. in the Audi-
torium but this has nothing to do with

the holding of the conference.

(e) A representation from the CSIO
Employees Union (unrecognised) has
recently been received in the CSIR
protesting against the alleged misuse
of official property. The matter |is
being looked into.

¥
of sEm &1 = T=
¥ & @ afqga & =T ¢ 39
zTqr f& ag =ma wefan &6 waq
¥ 9% Q1% ¥y g 9| gL 97E § JE<
AT A IR IT FA K ACEA TG g
AaafeY @ f2 ¥y@md o0 I gaw

3
3
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F SR CHATENA 66 AT TIAT HAOGTEE
Fawy 73 % FAT AT

MR. SPEAKER: You cannot have a
third question.

He asked whether the workers have
submitted a memorandum and whe-
ther that would also be considered.

SHRI MORARJI DESAI: As a mat-
ter of fact, it is unauthorised and they
are looking into what it is.
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WRITTEN ANSWERS TO
QUESTIONS

News item Captioned ‘Yugoslav Doub-
ts on Indiay Technology’

*242. SHR] JANARDHANA POO-
JARY: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government’s atten-
tion has been drawn 1o the news
ifem published in the Indian Express
of 13th October, 1978 under the cap-
tion *Yugoslav Doubts on Indian
‘Technology’; and

(b) if so, reaction of Government
thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) The news item is apparently
based on the Agenda and Notes pre-
pared by FICCI [for the Second Meet-
ing of the Indo-Yugoslav Joint Busi-
ness Council (JBC) held in Belgrade
in September, 1978] in which an ana-
lysis had been made of certain pro-
jécts in which Engineering Projects of
Indig Ltd. was involved, where the
Indian offers were later rejected or
allowed to expire after protracted
negotiations. Such analysis and dis-
cussions at the JBC level are normal
and are intended to clarify doubts and
misconceptions to enable progress to
be made over the future. Government
is of the view that no undue impor-
tance should be given to the impres-
sion createq by the caption of this
news item. Indeed Civil Construction
Contracts worth over Rs. 300 crores
from six countries and Consultancy
Contracts worth about Rs. 10 crores
from several countries have been
secured by Indian firms during 1977-
78 indicating the ecapability of Indian
engineering and technology.

Production of Controlled Cloth in
Private Sector Textile Mills

*244 SHRI M. KALYANASUN-
DARAM: Will the Minister of IN-
DUSTRY be pleased to state:

26

{(a) whether acsording to the new
textile policy. the production ot 350
million square metres of comtrolled
cloth per quarter will be offered to
the private sector textile mills
through tenders;

(b) if so, whether tenders have
been invited accordingly; and

{c) the details thereof and the pri-
vate sector mills' response thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) : (a)
to (c). Controlled cloth scheme under
the new textile policy is being operat-
cd on the basig that 100 million square
metres of controlled cloth will be pro-
duced in the mill sector in a quarter
(3 months) of which 50 million square
metres is to be assigned to National
Textile Corporation and tenders are to
be floated for the balance 50 million
square metres from private sector
mills. NTC is to be assigneq addi-
tional production to the extent of
shortfall from the private sector mills.

For the quarter October-December,
1978, response from the private sector
mills covered about 26 million sq.
metres of which about 16.81 million
square metres was accepted. The
shortfall of about 33.19 million square
metres has been additionally assigned
to the National Textile Corporation

Rajadhyaksha Committee Report

*251. SHRI SUKHDEV PRASAD
VERMA : Will the Minister of DE-
FENCE be pleased to state:

(a) whether the Report of Raj-
adhyaksha Committee regarding re-
organisation of Ordnance Factories
has been submitted;

(b) if so, the salient features there-
of; and

(c¢) whether workers" representa-
tives will be consulled before im-
plementation of the recommendation
s0 made?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE
SHER SINGH) : (a) Yes, Sir, The
First Report of the Committee has
been received.

(b) The salient features are as be-
low:1—

(i) Setting up of an Ordnance
Factory Board,

(ii) Integration of Finance and
Accounts functions with the general
management function at different
levels;

(iii) Merger of the Heavy Vehi-
cles (Tank) Factory with the Ord-
nance Factories Organisation; and

(iv) Separation of the Ordnance
Equipment Group of Factories from
the Ordnance Factories Organisa-
tion.

(¢) Workers'
been consulted.

representatives have

Recession in Shipping Industry

*252. SHRI P. KANNAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state;

(a) whether it is a fact that there
is a recession in the Shipping In-
dustry:

(b) if so, whether the reasons have
been identified; ang

(v) the steps taken to improve the
position in this important sector of
nationa} economy?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b). As a
resuit of overtonnage leading to acute
depr<-zion in the freight market, the
shipping companies the world over are
facing financial difficulties. Indian
Shipping Companies, although not af-
fected to the same extent as shipping
comnanieg in other countries, are also
facing peoblems of liguidity, This is
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uffecting different Indian shipping
companies variously, depending upon
the composition of their fleet,

(c) The Government have since de-
cided that financial reliefs could be
granted to Indian Shipping Companies
facing serious cash flow problems by
adopting the following three measures
for the period upto 31st March, 1979:

(i) Replacement of foreign ex-
change loans under the New Scheme
for Financing Ship Acquisition from
Abroad from the foreign exchange
reserves of the country,;

(ii) Grant of moratorium on the
repayment of loan instalments of
Shipping Development Fund Com-
mittee loans upto three years; and

(iii) Grant of additional loans
against past acquisition in cases
where the original amount of loans
falls short of the maximum permis-
sible limit.

The assistance would be restricted te
the minimum amount required to tide
over the immediate liquidity problems
of the Company concerned and will
cover only repayments of foreign ex-
change loans/SDFC loans during the
period upto 31st March, 1979,

Dams under D.V.C. Scheme

*253. SHR] RUDOLPH RODRI-
GUES : Will the Minister of ENERGY
be pleased to state:

{(a) how many dams were conteme-
plated in the DVC scheme;

(b) how many were not construc-
ted and the reasons for non-imple-
mentation of the entire scheme;

{(c¢y whether the proposeg D.V.C.
dams not constructed will now be
taken in hand; and

(d) if so, the time frame for com-
pletion of the same?
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THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN). (u)
The original DVC Plan envisaged con-
struction of seven multi-purpose dams
across the Damodar and its tributa-
ries at Tilaiva, Konar, Maithon,
Panchet, Bokaro, Balpahari and Aiyer,
a diversion dam at Bermo and a bar-
rage at Durgapur with the accompany-
ing network of canals.

(b) The development was to be car-
Tied out in two stages. The first
stage covered construction of 4 dams
at Tilaiya, Konar, Maithon and Pan-
chet and the Barrage at Durgapur and
irrigation system in West Bengal.
This was completed in 1958. A dam
was constructed later, by the Govern-
ment of Bihar, at Tenughat near the
site originally meant for the Aiyer
dam.

The remaining 3 dams were not
taken up as it was felt that they were
not required at the stage.

{c) and (d). The preliminary in-
vestigation for construction of a dam
at Balpahari has been undertaken and
the feasibility of a weir at Bermo is
nnder study.

P.M/s Visit to Nagalard

<254, PROF, P, G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
he pleased to slate:.

(a) whether he visited
Nagaland;

recently

{(b) if o, full facts thereof;

(c) whether he met auny of the re-
bel or undergroind Naga Leaders and
whether he showeq readiness to talk
‘o Shri Phizo;

(d) if so, broad details thereto; and

(e) the concrete econnmic  and
financial assistance given bv the Cent-
ral Government ta Nagaland during
the years 1976, 1977 and 19787

THE MINISTEER OF STATE IN
TIHE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): {(a)
ity (e The Prime  Minister  visited
Nagaland on the 4th and 5th Novem-
ber. during his recent tour of the
Nerth-Eastern Region, No  ex-under-
ground leader met the Prime Minister
during his visit 1o Nagaland. Sume
village elders, however, during their
meeting with the Prime Minister want-
e to I'mow whether Prime Minister
would be having another round of talks
with Phizo, The Prime Minister reiter-
ated his earlier stand that he would
talk 10 Phizo only when he accepts
Indian citizenship.

The financial assistance given by
the Ceniral Government to Naealand
during the years 1976-1977 and 1978

is as follows:—

1976-77 Rs. 4421.21 lakhs
1977-78 Rs. 6145.70 lakhs
1978-79 Rs. 6924.52 lakhs

Setting up of District Industrial
Centre in Purnia

»255., SHRI HALITMUDDIN AHMED -
Will the Minister of INDUSTRY be
pleased to state:

{a) whether Distriet Industriaj
Centre has been started in Purnia dis-
trict of Bihar;

(b) if so, whether the officers have
been posted for the Centre; and

(c¢) if not, the reasons therefor and
when the Centre will start its work
thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGT FERNANDES): (a)
and (b), Yes, Sir,

{(¢) Does not arise,
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Inclusion of Press Freedom in
Fundamental Rights

*258. SHRI OM PRAKASH TYAGI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware
of the recent demand of the journa-
lists made at a seminar on the ‘Second
Press Commisgion’ to include presa
freedom in Fundamental Rights enu-
merated in the Constitution:

(b) reaction of Government thereon;
and

(c) steps being taken to meet this
demand?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVAND: (a) Yes, Sir.
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(b} and (c). One of the terms of re-
ferences of the Second Press Commis-
sion is with regard to the adequacy or
otherwise of the present constitutional
guarantee to ensure freedom of the
Press. It is, therefore, expected that
the Commission will examine this
matter, 'The recommendations of the
Commissicn in this regard are awaited.

Population Policy

*259. SHRI NATVERLAL B,
PARMAR:

SHRI S. 5. SOMANI:

Will the Minister of PLANNING be
pleased to state whether it is a fact
that the Planning Commission has set
up a working group on population po-
licy for suggesting a fertility control
programme for the current and subse-
quent plan periods, if so. the details
thereof?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): Yes, Sir. The de-
tails regarding the composition and
terms of reference onf the Working
Group on Population Policy are given
in the Statement laid on the Table of
the House,

Statement

The Faniily Planning Programme has
been gradually expanded in scope and
content into a Family Welfare Pro-
gramme with an integrated approach
towards fumily planning, maternity
and chiid health and nutrition. I* is
increasingly recognised that acceptance
of the ferillity control programme can-
not ‘be brought about solely through a
target-orieated clinical approach. Basic
changes ir: human attitudes towards
this problem are necessary and these
can be brought about through persis-
tent and wide-spread information, edu-
cation and communication activities
ard manipulation of several socio-eco-
nemic varlables, apart from the pro-
vision of basic health and family wel-
fare servites. The Statement of Policy
on the Family Welfare Programme
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announced in June, 1977 has drawn
particular attention to some of these
aspects. In order to translate this
policy into concrete action plan, it has
been decided to set up a Working
Group on Population Policy with the
following as members:; —

1. Dr. V. A Pai Panandiker,
Director, Cente tor Policy
Research, New Delhi.

2, Prof, P.B. Desai, Institute of Member
Economic Growth, New
Delhi.

3. Prof. Ashish Bose, . :
Institute of Economic

Growth New Delhi,

Chairman

Member

4. Prof. D. Banerjec, Hrad, Maomber
Centre for Social Medicine
& Community Health,
Jawaharlal Nehru Univer-
sity. New Delhi,

5. Dr. Kumudini Dandckar,
Gokhale Institute of Politics Mecmber
& Economics, Pune-411004,

6. Dr. K. Srinivasan, Dirccter,  Momber
Inernational Institute of
Population Studies, Berbary

7. Dr. Sharad Kumar, Director  Member
National Instifute of
Health & Family Welfare,
l.-17, Green  Park, New
Delhi,

8. Dr. V. Ramalingaswami, Member

Director and Proefessor of

Pathology, All India Insi.

tute of Medical Sciences,

New Delhi,

9. Smt. Avabai B, Wadia, Piesi-  Member
dent.  Familvy  Planning
Association of Indin, Bem-

bav.

10, Representative of the Minic= Memtber
trv of Fduecation and
Social Welfare, . .

11. Registrar Generaof India, Member
New Delhi.

12. Aaditional Seeretarv-cume Mimber
Commissioner (Family Wel- .
fare.) Minictry of Health
& Family Welfare, ‘

13. Adviser, Perspective Plann-
ing, Panming Cemmissien,  Momber

14. Consultant (Healt]. & Family Membor
Welfare), Planning Cem-

mission, § ;



15*. Shri M. V. S, Rao Adviser Member
(E&MP), Planning Com-
mission, New Delhi,

16, YProf. [.PS. Oberoi, Deptt. Member

of Sociology, Umversity o
Delhi, Delhi. . . .

g%, Shri P. Murari, Secretary Member
to the Govt.of Tamil Nadu,
H -alth Department, Madras

*8, Director (Evaluation), De- Member-
partm~nt of Family Wellare, cum-
Convenor

2. The terms of reference of the
Working Group will be as follows:—-

(i) To consider 1he demographic
situation, achievements and perspec-
tives and suggest a fertility control
programme, alongwilh feasible levels
of achievements, for the current and
subsequent plan periods including
realistic demographic goals, high-
lighting the priorities, with particu-
lar regard to the factors which could
lower the fertility/rate;

(i) To take an integrated look at
ihe sorial, economic and environ-
mental variables, related 1o fertility
control and family/welfare, and sug-
zest appropriate measures and relat-
ed devclopmental programme;

I

(iii) To suggest how to integrate
various schemes designed under the
Revised Minimum Needs Programme
which are run by different Ministries
ang State Governments so that the
{fertility control programme can be
made more popular and effective by
crealing necessary linkages.

‘3. The Working Group will submit an
interim report to the Planning Com-
mission within six months and the final
report after another six months of the
submission of the interim report. The
total duration of the Group work
will depend on the completion of the
various demographic and other studies
that might be required to be under-
taken, The Working Group has how-
ever been directed to submit the in-
terim report by the end of January,
1979.

4. The Working Group may consti-
{ute sub-groups or co-opt other meing
bers if considered necessary

5 The Working Group may decide
about the subjects of various special
studies that may be required for its
consideration and also about the spe-
vialised organisations as well as ex-
perts who would be most suitable for
being enirusted with such studies,

6. The expenditure on TA/DA in con=
nection with the meetings of the Work-
ing Group will be borne by the parent
Departments/Ministries/ Organisations-
Non official members will be entitled
o TA/DA as admissible to Grade I
Officers of the Government of India
which will be paid by the Planning
Cnn:mig_sion.

e
Collaboration Agreement by Indla
Tobacco Ltd. with Foreign Multi-
nationals

*260. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to lay a statement:

(a) whether India Tobacco Ltd
(LT.C.) has been allowed during the
last 3 years to enter into number of
technical and financial collaboration
agreements with some other foreign
multi-nationals;

(b) if so, the particulars of those
agreements;

(¢) whether it has been alleged that
ITC hag been allowed to enter into
collaboration agreements even in cases
where indigenous technical know-how
is readily available; and

(d) if so, the facts thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
io (d). A proposal from the 1.T.C, Ltd..
seeking Government's approval for =n-
tering into a marketing and reservation

*Subsequently indluded as Members,



final decision has yet been takel:n on,
tbe above proposal, /

*261. SHRI P. M. SAYEED:
SHRI A. R. BADRI
NARAYAN:

Will the Minister of
pleased to state:

(8) whether India has lost almost
mmmmmmamdittoriu
Power proframtné over the last séven
Jears;

ENERGY be

(b) if so, how far this is true;

- (c) whether IDA credit’was first
made available to India in 1871
valueq at Rs. 19 crores for power

transmission programmes;

(d) whether this was not utilised
by Government properly; and

(e) if so, the main reasons for this
non-utilisation?

THE MINISTER OF ENERGY (SHRI
¥, RAMACHANDRAN): (a) to (e)-
India nas received four IDA credits for
its power (Tansmission programme
from May, 197} onwards. The present
status of utilic~tion of these credits is
as follows:—

- —

IDA Credit No. and date of Project Amountof Utilisaticn «§ in
Agreement Credit millic )

($ in

million)
242-IN May 1971 Power Transmissicn Project-I1 75 73 (spprox.)
377-IN May 1973 Power Transmission Project IIT s 85
572-IN July 1975 Rural Electrification Project nT 15705

(upto 15-11-78)

604-TN January 1976 Power Transmission Project-1V 150 30° 8l

(Upto 15-11-58)

. ——

The minor short fall in the utilisation
of IDA Credit 242-IN is mainly due to
delayed supplies. The IDA Credits 572-

IN and 604-IN are still open and steps

are being taken to ensure their full
utilisation.

IDA has also extended two Credits
for the power generation programme

as follows:—

IDA Credit No. and date of Project Amount of
agrecment Credit
($ in
million)
685-IN Ist April 1997 . Singrauli Thermal Pocwer Project (3x 2ccMW) 150 co
200° 00

293-IN 12th May 1978 Rorba Thermal Pewer (3% 200 MW)

These projects are in the initial stage® of construction and no problems are
envisaged in utilising these credits,
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Criteria for Selection of Journalists
to accompany VIPa,

*262. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) the criteria being followed by
QGovernment in selecting the journa-
lists to accompany VIPs during their
foreign tours; gnd

(b) the number of occasiong during
the last one year on which the same
journalists were selected more than
once for the purpose giving reasons
therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND: (a) Generally the
choice of the Journalists accompanying
the President/Prime Minister etc. on
their {ours abroad is left to such News-
papers who may wish to cover these
tours. However, on occasionsthe Gov-
ernment alsp provide some additional
facilities to language newspapers to
cover such trips.

(h) No journalist accompanied ihe
President/Prime Minister on their
tours abrcad more than once during
the last one year.

Rise in Prices of Products of Textile
Mills

»263,  SHRIMATI  PARVATHI
KRISHNAN: Will the Minister of IN-
DUSTRY be pleased to state:

(&) whether the textile mills in
the countéry hag jacked up their prices
just before and safter the announce-
ment of the new textilé policy in
August; gnd

(b) if so, what are the details and
Government’s reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES;: (a)
No Sir.

(b) Does not arise.

Enquiry ¥ite the Fire fnvident at T.V.
T - Seivh, Srimkgar

2384, SHRI ABDUL AHAD VAKIL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the result of inquiry held to
investigate into fire which destroyed
Doordarshan Station at Srinagar in
Rashmir;

(b) whether any body from the em-
ployeeg waz involved; and

(c) steps Government have taken
to construct new T.V. Station at
Srinagar?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b), Preliminary
enquiry reports have been received
from the investigating authorities. The
position will become clear only after
the final reporls are received.

(¢) Civil works for restoring the
studio building are already in progress
and are nearing completion, Action
for recoupment of equipment destroyed
in fire has also been initiated.

Rope Trollies on Indus Zanskar, Nubm
ete.

2385. SHRIMATI PARVATI DEVI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propoie to
take steps for instalfation of Rope-
Trollies on rivers Indus, Zanskar,
Nubra, Suroo etc. to link up scanty
populated’ vitlages with the main rond
where briiges cahmd bé constructed
due to heavy expehditure involved:
ond

(b) if so, the details thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The Cen-
tral Government have no such scheme.
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It is a State project and the State Gov-
ernment are, therefore, concerned.
They have intimated that out of the
four trolly bridges, one at Palam on
Indus costing Rs. 0.112 lakhs has been
completed and another at Chatuk on
Suru costing Rs. 0.143 lakhs is under
construction, Remaining two bridges
at Ahinathang and Stakna on Indus
costing Rs. 0.077 lakhs and Rs. 0.08
lakhs respectively are envisaged to be
taken up during the current year, In
addition, a provision of Rs., 0.20 lakhs
has been earmarked in the current
Plan for trolly bridges over Shayak
and Zanskar rivers,

Sales Tax recovered against Assess-
ment in Delhi

2386, SHRI DURGA CHAND: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

.a) whether Sales Tax recoveries :n
Delhj are declining;

(b) whether the personnel working
in the Sales Tax Department are not
familiar with the complex procedure
meintained py traders in keeping their
gccounts resulting in heavy evasion
#nd avoidance of sales tax on a large
rrale;

(e) if so, what is the amount of saies
tax recovered in Delhi against assiss-
ment during the last three years, year-
wise; and

(d) what steps are being taken for
speeding up the recoveries of sales tax
in the Capital?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) No, Sir.
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(b) No, Sir.

(¢) A statement is laid on the Table
of the House.

(d) Following steps are being taken
by the Delhi Administration for
speeding up the recovery of Sales
Tax: —

(i) 40 additional posts of assess-
ing authorities sanctioned for
clearance of arrears of assess-
ment cases;

(ii) advertisements to educate the
people to pay the due tax
and file the. returns in time
are being displayed in the
important newspapers;

(iii) dealers, whose turnover ex-
ceeds Rs. 10 lakhs and the
tax payable according to the
returng is not less than
Rs. 15,000 in the previous
year are required to make
monthly payment of tax;

(iv) prompt action is taken by the
ward officers to issue recovery
certificates for outstanding
demands;

(v) action under section 55 of the
Delhi Sales Tax Act, 1975 is
taken top impose penalties on
dealers who fail to pay the
tax due according to the
returng in time;

(vi) penal interest is also levied
as provided in section 27 of
the act for non-payment of
tax within the prescribed
time;

(vil) and important caseg of seized/
surrendered documents are
assigned to and assessed in
the Vigilance and Enforce-
ment Branch,

Statement

—(d:} Year

Collections under

Collecticns  under (Rs. in Cceres)

Local Act Central Act Total
1975-716 . . 4603 26-97 73° 00
1976-77 ' ' 53°03 33-88 87°75
5871 36-71 95° 42

1977-78
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Additional Demand created

(Rs. in Crores)
(Amount recovered)

Under
Local Act

Year

Under
Central
Act

Total Under

Lecal Act

Urder
Central
Act

Tetal

1974-75 655
1975-76 7714

1976-77 802

1-72
1-76
248

827
8-Pg

' 56 1°29
og?

11°40 " =26

Use of Simple Bindi in Offices

2387. SHRI RAMACHANDRAN
KADANNAPPALLT:

SHRI P. M. SAYEED:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether it is a fact that Prime
Minister has stressed upon Hindi pro-
tagonistg not to force the language
o5 unwi:ling people;

(b) if so, whether the Prime Min's-
trr had cailed the meeting of the
Hindi Advisory Committee of the
T1ion Home Ministry on 29th Septem-
ber, 1978;

(c) if so, whether he has issued any
direction in this regard; and

(d) whether he has also urged that
simple Hindi as may be easily undar-
¢tood by the common man should be
used in the Jovernment offices aiso?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). A meeting of the Hindi
Salahkar Samiti of the Home Ministry
was held on the 29th September, 1978
under the chairmanship of the Prime
Minister who is currently holding
charge of that Ministry also. At the
meeting, the language policy of the
Government was generally discussed.
As regards the alleged imposition of
Hindi on the non-Hindi speaking
people, the Prime Minister has already
made it clear more than once that

there is no question of imposition of
Hindi.

While underlining the role of Hindi
for the officia] purposes of the Union
Government, he ‘has reiterated the
provisions of the Official Languazes
Act, 1963 and the Rules made there-
under which provide for the conti-
nued use of English, alongwith Hindi,
till such time, as resolutions for the
discontinuance of the use of English
language have been passed by the
legislatures of all the States which
have not adopted Hindi as thelr
official] language and after considering
the resolutions aforesaid, a resolution
for such alscontinuance has been
passed by each House of Parliament.

(d) Yes, Sir.

Outstanding Bank Credit of Sick
Units

2388. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a)! industry-wise ~number of
medium and large gick units in the
country as on 31st October, 1978;

(b) the total outstanding bank cre-
dit against each industry;

(e¢) total estimated number of Smali
scale sick units;

(d) the total outstanding bank
credit against them; and
(e) the main reasons for falling

sick?
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THE MINISTRY OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). There is no universally
accepted definition of a sick industrial
undertaking. It is therefor, difficult
1o give a precise idea of the number
of sick industrial units in any parti-
cular segment of industry. However,
the Reserve Bank of India collect in-
formution in respect of advances of
scheduled banks to sick industrial
units as per the norms of the Bank,
enjoying an aggregate bank credit of
Rs. 1 crore and above. The industry-
wise break up of such industrial units
ig given in the Statement. The out-
standing advances of Bank credit by
Commercia] Banks 1o these units
stood at Rs. 882.87 crores as at the
end of March, 1978.

No statistical data of bank credit to
sick small scale units is collected.
Roughly, it is estimated that abnut
8000 small scale units locking up bank
funds to the tune of Rs. 200 crores
have been affected by sickness.

(e) Financial difficulties, indiffercnt
or dishonest management, inadequate
availability of critica] raw-material
or power, adverse market conditions.
lack of modernisation and replacement
and demand recession are the main
causes of industrial sickness.

Statement

Tadastry-o'se Bresk up of Sick Units as at the
end of March 19%8.

S. N1, Nam- of Industry No, of
Units

‘__t_.-;;-ginctring " . . o __H:-
2. Ironand Steel . . 27

3. Tectiles " . 74

4. Jute . . . . 3r

5. Chemicals . . . 19

6. Cem-nt . . . . 4

9. Rubber ., . . . 5

8. Sugar . - . = 28

9. Mis=cllanenus . . 18

ToraL . . . 215

Lot Sy S S P —

DECEMBER 6, 1978

Written Answers 48

Installation of ALR. Stations during
the next twg Years

2389. SHRI SURENDRA BIKRAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) what are the Government
r'ang to open new broadcasting
Centres in the country;

(b) wher? new radio stations are
likely to be opened in the country
during the next two pears: and

(c) are Government going to make
21K Rampur full fledged station for
kroadcasting?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) Tweleve new
radio stations are proposeq o be cet
up during the Sixth Plan period. Two
of these are spill over schemes of the
Fourth Plan. In addition, it has also
been proposed to set up a megawatt
transmitter at Nagpur to serve gas
national channel. Implementation of
thesg schcmes will, howevr, depend
upon the availability of resources and
re.ative priorities.

(b) Suratgarh in Rajasthan

(c) With the commissioning of per-
manent studios in February, 197§,
AIR Rampur has already become a
full fledged radio station.

Civilians in Indian Navy Establish-
ment at Lomavala and Bombay
Dockyard

—— - ———

~%%00. SHRI R. X. MBALGL: Wil
the Minister of DEFENCE be pleased
‘n stater

(2) what i the total number of
¢:iviliang az on 31st October, 1978
gerving with the Indian Navy I
establishment at Lonavala (Ma™a-
raghtra) and the Bombay Dockyard;

(b) how many of them are em-
ploved ~n temporary basis for mo»e
ipn Hve years, ’
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(c) whetber it is a fact that the
stld civilian employees mentioned
in (a) are usually given short breaks
in their gervice and are reappointed;

~ (d) whether it is alsp a fact thnat
the practice mentioned in (¢) dep-
rives these smployess of their right
to bemefits of casual leave, Drivi-
lege leave, provident fund, gratuity
elc; and

(e) if so, what action Government
propoce to take?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM):
(2 (i) INS SHIVA)J), Leninz.a
( Maharashira) . . 438

(ii» Naval Dochyard. Dembay 1026

These figures do not inelude em-
ployees appointed on casual basis,

(b) Data regarding number of
individuals employed on a casuai
basis for more than five years are not
readily available. However, number
of employees employed on a casual
basis between two years and six years
as on 10 Apr. 1978 was 238.

(¢) No, Sir. Only the civilians em-
ployed on a casual basis are given
short breaks in their cervice because
they cannot be continued indefinitely
against the posts not sanctioned by
the Government,

(d) Cusual employees are not en-
titled to zenefits of leave, provident
fund, gratuity ete,

(e) Action is being taken to review
the estahlishments of all naval units
by a Standing Bstablishment Com-
mittee. The posts which are likely
to be of a regular nature are being
sanctianed by the Government and
casual employees employed on thesc
posts are also being regularised.

News jlem captioned “Gold Beeomes
Brass in Custody”

2381. SHRI 8. G. MURUGIAYAN:
Will the Minister of HOME AFFAIRS
be pleaged to state:

(a) whether Government's atten-
tion has been drawn to the news item

appeared in ‘Hindustan Times' dated
the 6th October, 1978 captiored
“'Gold becomes brass in custody”;

(b) whether any inquiry has been
conducted into this matter; and

(c) if so, the details and with what
results?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes Sir.

(b) and (c). A case vide FIR No.
952 dated 23-8-1878 u/s 409 IPC, PS
Tilak Nagar, has been registered and
investigation is in Progress.

New Textile Policy

2392. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether
sidering to bring a new
policy; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The New Textile Policy was
already announced on Tth August, 1978
Statement laid on the Table of the
House on Tth August, 1978 by the
Minister of Industry contains full
detalls,

Government are con-
textile

Study of the Cost and price of Auto-
roblle Tyres and Tubes

2393. SHRI VAYALAR RAVI: Will
the Minister of INDISTRY be
pleased to state: ’

(a) whetaer his Ministry made a
stvdy of the cost and price of the
automobile tyres and tubes through.
the Breau of Industrial Coft and
Prices (BICP);

(b) if so, the details of the study;
end

(¢c) whether it guggested that how
cost of production is not depended
-« the riee of natural rubber?
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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b)., In may, 1978 the Bureau of
Industria] Costs and Prices was re-
quested to conduct a study of the im-
pact of increase in prices of raw
meterials and other inputs on costs
and prices of tyres and tubes chargzed
by the various automobile tyre manu-
facturing companies and submit its
report. According to the Report the
increase in the net dealer prices
effected by the Companies affer
March, 1978 substantially exceeded
the increase in the prices of major
raw materials in respect of rayon
truck tyres, nylon truck tyres and
truck tubes, but in passenger tyres
and jeep tyres the price increase more
or less accorded with the rise in the
prices of major raw materials. The
Report alsp indicates that tyre and
tube manufacturers contended thet
the increase in tyre prices towards
the last week of March 1978 was based
not on the Increase in raw materizl
cost alone but also on conversion
cost-items like fuel, coal, electricity,
salaries and wages and also the losies
on exports. These companies als.
pointed out that the profitability on
tyres and tubes has been on tle
decline for some time and in 1977
they suffered a loss. The Bureau of
Industrial Costs & Prices Report states
that a quick study of the profitability
of tyres and tubes manufacturing
companies does show that the profit-
ability of most of the companies did
decline in 1977 as against the previous
vears and some companies did incur a
loss in 1977,

(¢) No, Sir.

Memorandum regarding merger of
Serviceg of provisioning Cell 5taft
Working in Naval Headquarters

2394. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
DEFENCE be pleased to state:

(a) whether he has received a
memorandum from the Indian Navy
Civilian Staff Association, New Delhi

52

regarding their request for merger
of services of Provisioning Cell Staft
on the strength of the Flag Officer
Crmmanding-in-Chief, Western Naval
Cummand, Bombay, but working in
Naval Headquarters, New Delhi with
the AF Headquarters Cadre, since
there is a move to merge the staff with
that of AFHQ; and

(b) if so, whether Governmenti are
ccnsidering their request for merger
c! their service also with that of
AFHQ cadre?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir,

tb) Yes, Sir,
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Leave Travel Concession Facility

2396. SHR] PIUS TIRKEY: Will
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether the 400 Km. limit for
L. T. C. has been relaxed;

(b) if so, whether this facility will
Le extended to those availing of their
home town blocks to any place in
India; and

(c) whether availing of the facility
reierred to in part (b) above once in
four years debars the employee from
availing the usual home town block?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Govern-
ment employees availing of Leave
Travel Concession to visit any place
in India in a block of four years are
now allowed full reimbursement
without any deduction in respect of
the first 400 Kms, (160 Kms, in the
case of employees belonging to Group
‘D", This Concession is not admissible
for journeys to visit home town.

(b) Employees who are entitled to
L.T.C. to Home Town and who ex-
change this for L.T.C. to visit any
place in India once in a block of 4
years will also be entitled to the con-
cession mentioned at (a) above.

(¢) When an employee entitled to
L.T.C. to Home Town avails of L.T.C,
to visit any place in India once in a
block of four years, only one L.T.C. to
Home Town which is available once in
a block of two years is adjusted
aguinst the LT.C. to visit any piace
in India. The other L.T.C. to Home
Town is available to him and he can
make use of it to visit hig Home Town,

Inquiry into the Working of M.AAM.C.,
Durgapur

2397. SHRI ROBIN SEN. Will the
Minister of INDUSTRY be pleased to
tate:

(n) whether a committee wag sent
tc MAMC, Durgapur to inquire into
tiwe present <tate of affairs in MAMC;
and

(b) if so, what are the broad fea-
{ures of the findings of the Com-
mittee?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
A High Level Committee under the
Chairmanship of Shri A. P. V. Krish-
nan, retired Additional Secretary,
Ministry of Finance, has been set up
to make an in depth study of the
working of Mining & Allied Machi-
nery Corporation, Durgapur from
technical, administrative and financial
angles and to assess whether the Cor-
poration can become viable and if so,
what assistance should be given to it
In the course of its deliberations, the
Committee visited MAMC.

{by The Committee has not yet
submitted its report. The report is
expected to be submitted to the Gova
ernment during this month,

Common Language for use gn T. V.

2398, SHRI SUKHENDRA SINGH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether anp official study team
wag appointed by Government which
has recommended evolving a new
common language for use in the
future gsatellite-based national televi-
sion; and

(b) if so, the details regarding its
other important recommendations and
the names of the States in which the
study was taken up?
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THE MINISTER OF INFORMA-
TION AND BROADCASBTING (SHRI
L. K. ADVANI): (a) and (b). No, Sir.
Even when satellite-based television
transmission is introduced, the langu-
age of the programme will have to
be in one or the other of the existing
Indian languages, depending on the
coverage area,

Rabes for Carrying family members by
PM. and Ministers going abroad

2309, SHRI MRITYUNJAY PRA-
‘SAD: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) the rules for carrying the
family members by the Prime Minis-
ter or any other Minister while pro-
ceeding to foreign countries on
-official vizits;

(b) the extent to which Govern-
ment bears the travel expenses of
such persons and under what circum-
stances; and

(¢c) to what extent the expenditure
is borne by the Minister himself or
by the relatives or friends accom-
panying the Minister concerned?

THE MINISTER OF STATE IN
THBE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
() to (¢). As per rale 19 of the
Ministers (Allowances, Medica] Treat-
ment and other Privileges) Rules,
1957, a Minister proceeding on duty
-outside India is entitled to such terms
in regard to travelling and other ex-
Pense; as the President may, in each
cage, decide.
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Clearanse of Power Proposals in
iMaharashtra

2401, SHR] BHAUSAHEB THOPAT:
Will the Minister of ENERGY be
pleased 10 state:

(a) wheth2r the Energy Minister
of Maharashtra represented to autho-
rities submitting new proposals and
urging for an early clearance of tne
proposal already furnitshed by the
State Govern.nent;

(L) if so. <etails of the communica-
tiwng and the reaction of the Central
Guvernment thereto; and

(c) what are the proposals from
Government o!f Maharashtra whirn
are pending clearance of the Cenpirol
suthorities and how soon thig could
ke expected to be cleared in view at
the acute energy shortage in the
State?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The Energy Minister of
Maharashtra has representéd general-
ly that the demand projections of the
Tenth Annual Power Survey and the
Working Group on Power were oOn
the Jower side ang did not reflect
adequately the potential for load
growth and suggested that additional
schemes would have to Be sanctioned



%o meet the demands for power in the
Maharashtra State. More projects
wil] be sanctioned depending on the
project proposals received from the

State and their techno-economic
justification, keeping in view the
realistic projections of demand for
power in the Btate.

(c) The following project pro-
posals of Maharashtra are pending
clearance: —

(i) Pawana

Hydro-Electric
Scheme | .

.1 10 MW

(ii) Chandrapura Hydro-Elcc-
tric Power Scheme Stege-I1 2x 210 MW

(iii) Gima Hydro-Eleciric Pro-
Jjeet, . . . 2X 3 5MW

(iv) Bhira Tail Race Hydro-Elec-

tric Project, 2x 40 MW

(v) Ujjini Thermal Power Sta-
tion . " . 2x 500 MW

The Pawana scheme has been ac-
corded techno-economic approval by
the Central Electricity Authority sub-
ject t5 clearance from environmental
angle. Chandrapura scheme Stage-II
has also been accorded techno-econo-
mic approval by Central Electricity
Authority, Both these schemes are to
be got approved by the Planning
Commission. The other projects are
being techno-economically appraised
in the Central Electricity Authority.
Certain clarifications have  been
sought and as soon as thesze are re-
ceived, the Centra) Electricity Autho-
rity will be in a position to complete
their techno-economic appraisal,

Renaming of Kbadakvasla Defrnce
Academy

2402. SHRI BAPUSAHFB PARU-
LEKAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government propose
to name the Khadakvasla Defence
Acedemny situated at the foot of
Sinhagad fort of Chhatrapati Shivaji
a8 Shivaji Defence Academy; and
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(b) if not, the reasons for the
same?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM); (a) and
(b). There is no proposal to rename
Nationa] Defence Academy, Khadak-
vasla. The present name has been
in vogue for a long time and involves
strong sentimental ties for the officers
of the three Services who have been
trained in, or otherwise associated
with, the institution.

Alfocation fer Triba] Developisrat im-
North Eastern States :

2403. SHRI SACHINDRA LAL
SINGHA: Will the Minister of HOME
AFFAIRS be pleased to state:

fa) the details of the amoumnt sanc--
tioned and work done for the Tribal
Development in North Eastern Re-
gion States during the last three
yeaws, State-wise and year-wije;

(b) the total amount sanctioned
during the current year for the Tribal
Development in these States, und
what percentage the allocation for
these States bore tov the all-India &l19-
cation fur these schemes State-wise;
and

(¢) the detailg of the Tribal Deve-
lopment schemeg and the schemes
functioning in these States, State-
wise, with the number of persons
benefited by these schemeg in ihese
States, State-wise, district-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAIL MANDAL):
(a) to (¢). In the north-eastern
region, Arunachal Pradesh, Megha-
laya, Mizoram and Nagaland are pre-
dominantly tribal, and the entire State
Plang are intended to benefit the en~
tire Scheduled Tribe populations in
these States/UTs. In the remaining
States viz; Assam, Manipur and Tri-
pura, areas of 50 per cent tribal eon-
centration and over have been carved
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out, and separate tribal sub-plans
drawn up for them,
The plan programmes undertaken

cover all aspects of development, Such
as agriculture, irrigation, wnimal
husbandry, fisheries, industries, edu-
cation health, social services, roads
etc. Allocations in respect of the
State Plang of Arunachal Pradesh,
Meghalaya, Mizoram and Nagaland,
and in respect of the tribal sub-plans
of Assam, Manipur and Tripura are
given in statement I and II laid on
the Table of the House. [Placed in
Library. See No. LT-2981/178] The
tribal populations covered are given
in Statement-1IT laid on the Table of
the House. [Placed in Library. See
No. LT-2981/78).

Inclusion of Dhobi caste amoag
Scheduled Castes

2404. SHRI HARI] SHANKAR
MAHALE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the States where ‘Dhobi’ caste
has been included in the list of Sche-
duled Caste or economically back-
ward clasies;

{b) the criteria followed for pro-
viding reservation for and assitance
to ‘Dhobi’ caste; and

(¢) whether some policy is being
cansidered on all India basis fcr the
economic uplift of the people belong-
ing to Dhobi caste who earn their
livelihood by washing clothes or who
are owners of big laundaries?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (¢). The Dhobi community is
specified as a Scheduled Caste for the
whole of Assam, Bihar, Himachal
Pradesh, Manipur, Meghalaya, Orissa,
Rajasthan Tripura, Uttar Pradesh,
West - Bengal, Arunachal Pradesh,
Delhi and Mizoram and in three dis-
tricts, namely, Bhopal, Raisen and
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Sehore of Madhya Pradesh, The
washerman community known as
‘Vannan' ig ulso specified as a Sche-
duled Caste for the whole of Kerala
and in Kanyakumarj district and
Shenkottah Taluk of Tirunelveli dis-
trict of Tamil Nadu. Therefore, in
the areas where the Dhobi community
is specified as a Scheduled Caste, its
members are eligible to receive all
benefits including of reservation and
assistance made available to the Sche-
duled Castes, However, in the grant
of such benefits no reservation is
made for individual community among
the Scheduleg Castes,

Centra) Government have not
drawn up any list of “Economically
Backwarg Classes”. There is how-
ever a proposal to appoint Backward
Classes Commission to investigate the
conditions of all socially and educa-
tionally backward classes and to re-
commend ameliorative measures for
their upliftment.

Demand for ¢nhancement of sypport
price of Cotton

2405. SHR] MADHAVRAO SCIN-
DIA; Will the Minister of INDUS-

TRY be pleased to state:

(a) whether most of the cotton
growers of the country have demand-
ed enhancement of support price fol
coiton; and

(b) if so, the reaction of Govern-
mnent thereto?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Doeg not arise.

Posts of Hindi Translators and Hindi
Supervisors

2406, SHRI AHMED HUSSAIN:
Will the Minister of HOME AFFAIRS
be pleased ta state:

{a) whether it is a fact thal most
of the posts of Hindi Translators

{Junior and Senior) and Hindi super-
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visors, doing translation from and
into Hindi in the Central Ministries,
Departments/Officers, are filled from
amongst deparimental employees, who
are in possession of the requisite
qualifications;

(b) whether it is also a fact that
in some cases deputation allowance
and/or Higher pay scales have bren
prescribed for such selected emplo-
yees;

(¢) if so, will the Government form
a permanent cadre with permanent
scale (like UDC Cadre/Assistants) for
the entire Central Government offices
throughout t‘he countiry and arrunge
recruitment of only Government em-
pPloyees to this cadre through the
UPS.C; and

(d) if so, details, anq if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). At present there are
separate grades and recruitment rules
of Hindi Translators (Junior and
Senior) and Hindi Officers doing
translation from and into Hindij in
varioug Ministries/Department; etc.
The appointment of Translators/Hindi
Supervisors etc. in the Central Min-
istries/Departments/Offices  js made
by direct recruitment/promotion/
deputation in accordance with their
recruitment rules. The persons ap-
pointed against these postg are allow-
ed cither deputation allowance or
scale of pay of the post according to
the rules keeping in view the provi-
siong made in the recruitment rules
and the option given by the
employees.

(¢) and (d)., Forming a Central
cadre for the posts of Hindi Transla-
tors and Hindi Pfficers etc. of the
Ministries/Departments and  their
Attached Offices (excluding Subordi-
nate Offices) except few Ministries
such a« of Railways etc. is under con-
sideration. It is proposed to make a
suitable provision in these rules for
direct, recruitment and promotion,
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River Transport heiween Calcutia and
Assam

2407. SHRI KIRIT BIKRAM DEB
BURMAN: Will] the Minister .of
SHIPPING AND TRANSPORT hbe
pleased to state: !

(a) whether it is a fact that the
River Transport between Calculla
and Assam previously run by the
National River Steamship Company,
through the erstwhile East Pakistan,
new Bangladesh, used to serve as the
backbone of economic and develop-
mental activity in the remote parts
of the North East;

(b) whether any efforts are being
made to revive the inland-river
transport service between Calcutta
and the remote parts of the North
East, through Bangladesh, if so, the
details in this regard and the prog-
ress made in that directiop so far;
and

(¢) if the answer to (b) above be
in the negative, the reasons therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) It is a fact that
river transport between Calcutta and
Assam run by erstwhile Joint Stea-
mer Companies (Rivers Steam Navi-
gation Co. Ltd. and Indian General
Navigation and Railway Co, Ltd.
popularly known was Joint Steamer
Companies) and not National River
Steamship Company prior to Septem-
ber 1965 between Calcutta and Assam
via  erstwhile East Pakistan now
Bangladesh, used to serve the major
transport needs of the North eastern
States.

(b) Central Inland Water Trans-
port Corporation Ltd., 3 Central Go-
vernment Undertaking, is running
river transport services between (i)
Calcutta and Gauhati; and (ii) Cal-
cutta and Karimganj, via Bangla-
desh. The Corporation has also in-
troduced integrated river-cum-road
services between Calcutty anq Karim-
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ganj Agartala (Tripura) to serve the
needs of these remote mreas,

(c) Does not arise.

High prices of Television sets due Lo
Heavy Import Duiy on raw Materials

2408. SHRI CHATURBHUJ: Wil
the Minister of ELECTRONICS be
pleased to state.

(a) whether due to heavy import
duty on basic raw materials the prices
of television sets are very high;

(b) if so, whether Government pro-
rosc to revise the duty and help tae
growth of clectronic industry; and

(c) if so, the detailg thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir. Of the
total consumer price of about Ras.
2200/- of a 51 cm hyvbrid, multichannel
T.V. set (excluding accessories) the
element of import duty on raw
materials and components going into
such a set is presently estimated to be
less than Rs. 200/-.

(b) and (c). Do not arise.

Increase in Strength of Territorial
Army

2409. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of DEFENCE
be pleased to state:

(a) what steps are being taken to

popularise and increase the strength
of the Territorial Army; and

fb) what incentives are proposed
so that workers in business, industry
and other civil avocations may go in
the Territorial Army in larger num-
bers to provide help to the Army and
the epuntry in time of need?

THE MINISTER OF DEFENCE
(SHRY JAGJIVAN RAM): (a) While
there lg 10 proposal to increase the
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strength of the Territorial Army at
present, various steps taken to popu-
larise the T.A. include holding of cere-
monial parades, flag marches and

publicity of T.A. activities through
press and other media.

(b) Already some incentives are
available for civilians who join the
Territorial Army; some further sug-
gestions are under examination,
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Violation of I(DER) Act

2411. SHRI NARENDRA P, NATH-
WANI:. Will the Minister of INDUS-
TRY be pleased to state:

(a) whether any reference wap
made by the Minfstry of C&N to the
Ministry of Industry to investigate
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the alleged violation of (D&R) Act
in the manufacture of Protein Hydro-

lysate;

(b) if so, the name or names of a
company or companies involived;

(c) whether any investigation was
made in these allegations and if so,
the findings thereof and action taken
against them; and

(d) whether these findings have

been conveyed to the Ministry of
C&F and if o, the reaction therenf?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). A reference was received from
the Department of Chemicalg and
Fertilizers seeking clarification re-
garding the alleged violation of the
Industries (Development and Regula-
tion) Act in the manufactur, of Pro-
tinex by DMesceis. Pfizer Limited, The
comment; of this Ministry were for-
warded t;, the Department of Chemi-
cals and Fertilizers who arg examin-
ing the maitter in con:ullation with
all concerned,
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Demonstration of cheap Solid State
TV Set by B.EL.

2413. SHRI DHARMA VIR
VASHISHT:

SHRI G. Y. KRISHNAN:

Will the Minister of ELECTRONICS
be pleased to state:

(a) whether the Bharat Electrcnics
Ltd, (BEL) Bangalore have demons-
trated that a Solid State TV Set
could be produced costing only
Rs. 1,400; and

(b) if so, the nature of material
used and the prospects of commercial
production?

THE PRIME MINISTER SHRI
MORARJI DESAI): (a) and (b). M/s.
Bharat Electronics Ltd. (BEL) have
developed manufacturing know-how,
incorporating integrated circuits pro-
duced by them, for Solid State T.V.
Receivers at an estimated cost of com-
ponents of around Rs 1,340. The
company estimateg that the price in-
cluding production costs, over-head
expenses, and excise duty would
amount approximately to Rs. 1,800.
The cost of antenna, sales tax, other
local taxes and dealer/distributor
margins would have to be added to
determine the retail price. M/s, BEL
propose to release the know-how to
industry in December, 1978.

Shortage of Cement in Maharashtira

2414. SHRI SANTOSHRAO GODE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
that there is a severe shortage of
cement in Maharashtra; and

(b) whether Government prupose
to increase the cement quota of
Mseharashtra as requested by Mahe-
rushtra Government?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
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1978, allocation of cement to the State
Government is made on the basis of
quarterly average despatches during
the preceding five years (1973-77) or
quarterly average despatches during
the preceding five quarters (January
1977-March 1978) or the allocation
given during the preceding quarter
January-March 1978, which is the
highest. Apart from the basic allo-
cation ad hoc additional allocations
are alsg made to the States from time
to time for special requirements sub-
ject to availability.

The shortage of cement in Maha-
rashtra State is part of a country wide
shortage due to spurt in the demand
for cement. Further allocation of
cement to Maharashtra as well ag to
al] other States will be increased pro-
gressively depending upon additional
availability of cement from enhanced
indigenous  production or larger
imports.

Legislation (o regulate conducting of
lotteries

2415. DR. RAMJI SINGH: Will the
Minister of HOME ATFFAIRS be
pleased to state:

(a) whether Government proposal
to enact a law to regulate conducting
nf lotteries has been finalised esnd if
se, the deta:lg thereof; and

(b) the number of State Govern-
ments which have already banned
lotteries and how their economy has
been affected as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a): No, Sir. A proposal to enact
legislation to regulate the conduct of
lotteries is under consideration of the
Government. The details of the pro-
posals are being worked out,

(b): According to the information
received so far, the following 3 States
have stopped their lotteries: —

Andhra Pradesh: The State Govern-

and (b). Commencing from July, ment had started a lottery scheme
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under the name ‘Bhagyalaxmi Andhra
Pradesh State Lottery’ in August,
1974 with a view to raise money for
social welfare and developmental pro-
grammes of the State. The lottery
was discontinued after the Tth Draw
held on 13-7-75. This has not affected
the economy of the State,

Bihar: The State Government start-
ed their lottery in 1969 ang the first
draw was held in January, 1970. The
lottery was suspended jn April, 1978
and finally discontinued on 1-10-1978.
This has not affected the State re-
venue very much.

Himachal Pradesh: The State Gov-
ernment started their lottery during
1971-72 but this was suspended in
June, 1072 after the 5th draw. This
dig not affect the State economy in
any significant manner.
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BHEL, adverttsements

2417. SHR] SHARAD YADAV: will
the Minister of INDUSTRY be pleased
to refer to Unstarred Question No.
4966 on the 16th August, 1978 regard-
ing CBI enquiry into BHEL Advertise_
ments and state:

(a) whether hig attention hag been
drawn to reports in the Current
Weekly (Bombay) of 6th May, 1978
and the Financial Express of Bombay

of May 16, 1978;

(b) whether any investigations
have been made into the press re-
porls about the wastage, misuse and
misappropriation ¢f BHEL funds for
personal purpose; and if so, what are
the findings and if not the redsons
thereof;

(c) whether any positive steps have
been taken or are contemplated and
tiie present set-up is revamped; and

(d) whether steps to gear up the
publicity department are in the off-
ing and advice of an expert consultant
is to bz taken for this work?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES). (a)
Yes, Sir,

(b): The reports published in the
Current Weekly (Bombay) of the 6th
May, 1978 and Financial Express of
Bor ~ -~ dateq the 16th May, 1978
seen - 2 been made with the
purpose of ni. . ning the Oreanisa-
tion of BHEL. This is confirmed by
the fact that the Editor of the Finan-
cial Express, Bombay expressed his
regrets for publishing the report. The
matter was, however, looked into and
no mis-appropriation of funds was
found.

(¢) and (d). The Publicity Depart-
ment is headed by u professional man
with considerable experience in public
relations work of about 30 years. A
continuous review of the working of
the Publicity Department is a regular
feature of BHEL,



71 Written Answers

Fllma on the Activitiss of Subhash
Chandra Bose

2419. PROF, SAMAR GQUHA: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the historic filmg on
the revolutionary activities of Netaji
Subhash Chandra Bose and his INA
that were shown all over India in 19486,
under guidance of Sardar Patel, were
later withdrawp by the Government
since August 15, 1947;

(b) whether it has also been re-
ported that these invaluable historic
films have either been destroyed or
are missing;

(c) if so, will the Government set
up g high-power inquiry committee
to find out the circumstances leading
to either destruction or missing  of
these filmg and trace if some of the
reprints of these films can be salvag-
ed from some private sourceg and
film producers who uysed materials
from these films; aad

(d) if so, the steps proposed for the
purpose?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (d). Informa-
tion is being collected and will be
1aid on the table of the House.
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Deposits Linked Insarance Scheme in
the Indian Collieries

2422. DR, SAROJINI MAHISHI:

SHRI MUKHTIAR SINGH
MALIK.:

Wil] the Minister of ENERGY be
pleased to state:

(a) whether Government have since
taken any decision in regard to* the
introduction of a Deposit Linked In-
surance Scheme in the Indian collier-
ies;

(b) if so, the number and nameg of
the ecollieries which have actually
joined this scheme; and

(c) the time by which the remain-
ing coal mines are likely to introduce
this scheme?

THE MINISTER OF ENERGY
{SHRI P. RAMACHANDRAN): (a)
and (b). Deposit Linked Insurance
Scheme, which covers all the mem-
bers of the Coal Mines Provident
Fund is compulsorily appiicable to
all the coal mines since August, 1976.
As such it has been iniroduced
throughout the nationalised coal in-
dustry for members of the Coal Mines
Provident Fund.

{¢) Doeg not arise.

Illegal Infiltration from Occupied
Kashmir and Tibet Borders

2423. SHRI V. G, HANDE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it ig a fact that Pakis-
tani and Chinese inflltrators are con-
tinuously infllterating into India from
occupied Kashmir and Tibet borders;

(b) the circumstances in which in-
flltrators are able to enter into India

despite adequate security arrange.
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menty made by the armed forces;
and

(c) the steps being taken by the
Indian Government to check illegal
eniry into India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 DHANIK LAL MANDAL):
(a) and (b). No reports have been
received about any noticeable infilta-
tion by Pakistanis or Chinese from
occupied Kashmir and Tibet Borders.
However, on account of the vastness
of these borders and difficult terrain
through which they run, it is difficult
to complete|y seal the borders. There-
fore, possibility of isolated cases of
infiltration through these borders can
not completely be ruled out.

(cy Our Security forces are main-
taining constant vigil and have orders
to take firm gction.

Production of Bharat Earth Movers
at Kolar

2424, SHRI M, V. KRISHNAPPA:
Will the Minister of DEFENCE be
pleased to state:

(a) what is the total production of
Bharat Earth Movers Ltd. at Kolar
Gold Fields;

(b) what ig the number of machihes
in use and what percentage of the
Machineg are indigenous; and

(c) what are the types of machines
in use there?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINi3H): (a) Production of
various earth moving equipment
during the last 5 years at the Earth
Moving Equipment Factory of Bharat

Eerth Movers Limited at Kolar (_}old
Fields was ag under: —

- —

Year Numbers

167574 492
195 175 535
147576 570
1976-77 . 6o1
1077-78 0 613
Torar B 2810

(b) Total 1380

Indigenous 1217

Pereentage: ofin-
digenous  macki-
nery tothe total, 829%

(c) (i) General purpose machines
like cutting saws, lathes, drilling and
milling,

(ii) Gear cutting machines like gear
hobbing and gear shaping.

(iii) Welding machines like sub-
merged are welding.

(iv) Specia] purpose machines like
multispindle drills and bush boring.

(v) Heat treatment equipment like
induction hardening and carburising
furnace.

(vi) Material handling equipment
like overhead cranes and fork-lift
trucks,

Production of Selected ‘A’ Grade
Coal

2425, SHRI R. V. SWAMINATHAN?
Will the Minister of ENERGY be
pleased to state:

(a) whether it is 5 fact that pro-
duction of semi-coking, Selected ‘A’
grade coal issued in steel plants is
sought tp be increased under Rs. 12.65
crore plan;

(b) if so, the main features of the
plan; and -
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(¢) whether any foreign exchange
is involved in it?

THE MINISTER OF ENERGY
(SHR] P. 'RAMACHANDRAN): (a)
t0 (¢). A proposal has been received
from the Eastern Coalfields Ltd. for
the reorganisation of Parbelia colliery
for deepening the shaft and exploiting
the Selected ‘A’ grade coal suitable
for use in the steel plants at a capital
investment of Rs. 12.5]1 crores. It has
been suggested that longwall method
of mining will be practised both with
stowing and without stowing. The
value of the imported equipment has
been placed at Rs, 294 crores.

Functioning of Coal India Ltd. and its
Subsidiaries

2426. DR. VASANT KUMAR PAN-
DIT: Wil] the Minister of ENERGY
be pleased to state:

(a) whether there has been a
change in the policy of the Govern-
ment of the CIL's coordinating fun-
ction in relation to the subsidiaries
wader it; and

(b) what is the policy of Govern-
ment with regard to the functioning
of CIL and its subsidiaries with re-
gard to production management, dis-
tribution of coal?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). There has been no change
in the functions and responsibilities
of Coal India Limited. However, in
July 1977 the role of the holding com-
pany vis-a-via subsidiary companies
was redefined and a greater degree of
autonomy was given to the subsidiary
companies in oper@tional matters.
The subsidiary companies continue to
be responsible for all operational
matters including the production and
supply of ¢oal. The holding company
is responsible for setting targets and
monitaring them, establishment of
policies, coardination, planning and
evaluation of performince, P
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Amendment to Industries (Develop-
ment & Regulation) Act, 1951 and
Companies Act, 1956

2428. SHRI S. R. REDDY: Will the
Minister of INDUSTRY be pleased to
state: .

(a) whether Government have ap-
pointed any committee tg call for suit-
able amendment to the Industries
(Development and Regulationy Act,
1951 and the Companies Act, 1956 to
provide among other things for pena-
lties to parties responsible for the
sickness of any unit; L

(b) if so, whether it has submitted
its report; and
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(c) the. details regarding its recom-

mendatiens particularly checking  on:

the working of the banks and finan-
cial institutions to bring their policies
in tune with the general approach of
tackling sickness of industries so that
all aspectg of the functioning of the
company are taking into account be-
fare loans are advanced?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c¢). Government are contemplat-
ing amendments to the provisions of
the Industries (Development and Re-
gulation) Act, which inter-alia include
amendments relating to prevention of
sickness in Industries. The Committee
appointed by the Government under
the Chairmanship of Justice Shri
Rajender Sachar to suggest amend-
ments to the provisiong of the Com-
panies Act and MRTP Act has since
submitted its report. The report is
under consideration of the Deptt. of
Company AfTairs.

Distress Sale of Cotton

2429, SHRI ANANT RAM
JAISWAL:

SHRI BIRENDRA PRASAD:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether he is aware that the
production of cotton is likely to in-
crease during the year 1978-79 as com-
pared to the production during the last
year 1977-78 and a steep fall in the
prices of cotton has been registered as
a result thereof and cotton producers
are compelled to make distress sale;

(b) if so, whether any action is
proposed to be taken by Government
to ensure that the farmers are not
forceq to make distress sale of
cotton and if so, the details thereof;
and

(c¢) whether Government are aware
that prices fixed for purchase of coi-
ton by Central and State Government
establishments are below the produc-
tion cost of cotton; if so, whether Go-
vernment will review and fix such a
price which may benefit the produ-
cers?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): '(a),
to (c). According to present indica-
tions, the overall cotton crop prospects
for the current cotton season 1978-79
are bright as compared to the previous
cotton season. It is true that by and
large, the present cotton prices are
lower as compared to the prices pre-
vailing in the corresponding period of.
the previous season but it will not ba
correct to say that cotton producers
are compelled to make distress sales.
The Government have already ®n-
nounced the minimum support price
for kapas for 1978-79 cotton geason,
based on the recommendations of the
Agricultural Prices Commission, The
present market price of kapas i
uniformly higher than the minimum
support price announced by the Gove
emment. The minimum support
prices have been recommended by the
Agricultural Prices Commission after
taking into mccount all relevant factors
relating to the cost of cultivation and
element of return on fixed capital and
land. The question of review of these
minimum support prices does not,
therefore, arise,

Survey conducted by Birla Institute
of Scientific Research on living
conditions in Villages in India

2430. SHRI K. RAMAMURTHY:
SHRI RAJ KESHAR SINGH:

SHRI DINEN BHATTA-
CHARYA.

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Birla Institute of
Scientific Research has conducted a
survey of living conditions in g few
villages in India; and

(b) if so, the conclusions of %his
survey?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes Sir. At
the instance of Birla Institute of
Scientific Research, a survey has been
conducted by a group of field workers
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under the guidance of a firm of con-
sultants in Calcutta, in some villages
of Maharashtra, West Bengal, Orissa
and Punjab.

(b) The survey of the living condi-
tions in villages has shown that many
of them lack basic amenities like
drinking water supply, pucca houses,
electricity, medical care, educational
and transport facilities etc. They also
have shortage of some common com-
modities like utensils, fuels. soaps,
cotg, shoes etc., due to their low pur-
chasing power.

Absorotion of Casual Labour into
Reguolar Cadre in Andaman & Nico-
bar

2431. SHRI SAMAR MUKHERJEE:

Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have re.
ceived a copy of the resolution pass-
ed by Agriculture Employees' Gri-
evances Committee, Port Blair along
with a copy of an order issued by the
Andaman & Nicobar Islands Adminis-
tration regarding absorption of causal
workers into regular cadre; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). According to the resolu-
tion of the Agricultural Employees'
Grievances Committee, all casual
mazdoorg irrespective of the fact that
they are “locals” or not should be
considered for regular absorption and
that in future only such casual maz-
doors should be engaged as are in
possession 'of "local certificates” at the
time of their engagement. The decision
giving preference to local candidates
for employment to class III and IV
posts was taken in pursuance of the
recommendation of the Home Minis-
ter’s Advisory Committee for the
Islands, with the view to provide
better employment opportunities to
the islanders in the Andaman and
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Nicobar Islands. Orders were issued
on 20th December, 1876 according to
which all eandidates for recruitment
to class Il and IV posts are required
1o produce a “iocal certificate”. The

ierm ‘local’ was also defined in these
orders,

Cunsua] mavdoors engagoed by various
departments  of the Anduman and
Nicobar Administration are required
to produce “local certificates” only at
the time when they are considered for
regular absorption and not when they
are engaged on casual bhasis. How-
ever, all such mazdoors as were
engaged prior to 29-12-1976 on which
date the term “local” was refined,
are considered for absorption into re-
gular establishment without the pro-
duction of “local certificates” if they
are otherwise eligible. At the time
the workers are engaged they are now
informed that their @absorption into
regular establishment would be subject
to the production of ‘‘local certificate”.
In the circumstances, it is not consi-
dered necessary to make any change
in the existing arrangements,

Increase in Cost of Production
Cotton .
2432. SHRI P, K KODIYAN: will

the Minister of INDUSTRY be pleas-
ed to state:

{a) whether the Cotton growerg in
Punjab and other States in Northern
Zone have demanded a higher mini-
mum price as the cost of production
has gone up during this year; and

(b) if so, the details and Govern-
ment's decision thereon?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Government have received
some representations for @  higher
minimum price ranging from Rs. 400
per quintal o Rs. 500 per quintal for
Narma kapas. There is free trade in
cotton and the prices are regulated by
the normal forces of demand and
supply. The question of fixing
minimum price, therefore, doeg not



81 Written Answers AGRAHAYANA 1§ 1900 (§AKA) Written Answers 82

arise. It may be stated that support
price for kapas announced by Govern-
ment on the basis of recommendations
of Agricultura] Prices Commission is

intended to protect the interests of

cotton growe:s in the event of glut
in the market due 1o bumper crop.
Presently, the prices are ruling more
than 20 po- cent above the support
price leveis Pursuant o the policy
decision contained in the Texlile
Poljey Statcment, Government have
taken various measures to enzure that
cotton growers get fair price for their
produce.
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Central Sanction to amend Kerala
Agrarian Reformg Act

2434. SHRI GEORGE MATHEW:

Will the Minister of HOME AFFAIRS
he pleased to state:

(a) whether the Central Govern-
ment have given sanction to the pro-
posed amendment to the Kerala Agra=-
rian Reforms Act regarding gift deeds
after 1970;

(b) if so, the reasons for not accord-
ing sanction to the amendment; and

(c¢) whether thisg amendment ic to

protect small landholders speeial
in Malabar area? ' pecially

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
The Kerala Land Reforms (Second
Amendment) Bill, 1978, is under the
consideration of the Government of
India and consultations with the Govt,
of Kerala are taking place.

(c) he Bill covers several aspects
including validation of certain trans-
fers by way of gift.

Action taken on Shah Commission
Reporis

2435, SHRI KUMARI ANANTHAN:

SHRI MRITYUNJAY PRA-
SAD:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have
asked the Karnataka and Haryana
Governments and the Delhi Adminis-
tration to initiate legal, departmental
and remedial or other administrative
action on the specific cases mentioned
in the third and final report of the
Shah Commission:
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(») it 80, reaction of these Govern-
ments; and

(c) whether Government are now
in a position to state the action taken
on the first two reports of the Shah
Commission and the pregress thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
{(a) and (b). A statement containing
the requisite information is enclosed.

(c) Yes, Sir; follow up action on
the major recommendations made by
the Shah Commission in its first two
reports hag either been completed or
is nearing campletion,

Statement

(i) Action taken by the Government
of Karnataka:

A Committee of officers has been
constituted to go into the findings,
observations and recommendations of
the Shah Commission on the subject.
The Committee has considered the
legal and other implications of the
matter which would be required to
be gone into in detai] before finally
deciding on the course of action to be
pursued.

(ii) Action taken by the Government
of Haryana:

The State Government has constitut-
ed a Committee under the Chairman-
ship of Financial Commissioner, Re-
venue to go into the details of the
specific cases cited in the report, The
Committee has already held two meet-
ings. Suitaable extracts from the
report have also been forwarded to
the concerned departments for im-
mediate necessary action, A deci-
sion has also been taken that a scheme
for granting ex-gratia assistance to
persons who are proved to have been
wrongfully detained during the emer-
gency may be drawn up.

(iii) Action taken by the Delhi Admi-
nistration:

The following action has been taken
by the Delhi Administration and the
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Ministry of Works & Housing for re--
hdbilitation -and rese®ifment of per-
sons affected by indisctiminete demo-
litiong cerried out during the emer-
gency:—

A. An Administrative Cell has been.
set up in the Delhi Administration
whase functions are—

(i) to entertain, assess and fina-
lise the claims of poorer persons
whose houses/structures were ille-
gally demolished during the Emer-
gency,

(ii) to determine the quantum of
compensation to be paid, if neces-
sary, in consultation with the Cen-
trai Government. The amounts
determined could be on a graded
basis;

(iii) to ensure that compensation
in respect of land acquired is paid
expeditiously;

(iv) to ensure that alternate
allotment or adjustment of plots in
the same area in lieu of land acquir-
ed is given quickly:; and,

(v) to ensure, on a priority basis,
that the conditions in the re-settle-
ment colonies are Tendered safe,
clean and convenient.

B. The Ministry of Works & Housing
has constituted a Special Land Acqui-
sition Cell so that all cases of land
acquisition could be quickly decided
and compensation paid,

C. The Ministry of Works & Housing
has also set up a Monitoring Cell to
keep a watch on the progress made
month by month,

Allocation to Tripura for develop-
ment of Backward Areas

2436. SHRI K. A. RAJU: Will the
Minister of PLANNING be pleased to
state:

(a) the concrete departure made
by the present Government in the po-
licy and programmes for development
of backward areas; and
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(b) the amount ganctioned to Tamil
Neda Government for development of
backward areas during the last two
Years and current year and the anti-
cipsted grents during the next five
Years?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The policy
and programmes for the development
of backward areas were hithereto
characterised by a selective approach
aimed either at specific problems
(e.g. drought, hill area development)
aor at specific target groups (e.g. small
and marginal farmers, tribal popula-
tion). Besides, for jndustrially backs-
ward areas, incentives were provided

to promote industria} growth. These
progremmeg &le continuing, but in the
new plan, they are sought to be syste-
matically coordinated and integrated
with other programmes into area deve-
lopment plans, with the development
block as the unit of planning. A
High-level Committee has been formed
to examine the problems of backward
areas and to suggest new directions of
policy.

(b) Allocations of special central
assistance to Tamil Nadu during the
last two years and current- year are
given below:—

(Rs. in lakhs)

Scheme 1076-77  1957-58 1ctarg
DPA . 154" 03 15783 17430
SFDA 24585 segrl so7 oo
Hill Arca Development 1RO 0 e n 170'C0
Tribal Sub-Plans 40" 00 450 fi4r 00
Re-imbursements made under Central Investment Subsidy

schemes to industrial units 23832 gz 78 100" 53

(Up to 30-11-78

Allocations for the next five years
have not yet been worked out.

Proposa] to Reduce Price of Cloth

2437, SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
INDUSTRY be pleased tp state:

(a) whether there is any proposal
under consideration of Government to
reduce the price of cloth which has
been rising for the last 15 years;

(b) if so, the particulars of the pro-
posal; and

(¢) if not the reasons thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). Pricing of cloth like any
other product is conditioned by forces
of demand and supply and therefore,

cannot be viewed in isolation. There
is no specific proposal specially for
reducing prices of cloth. The con-
sumer prices of controlled cloth how-
ever have been kept at the same level
ag before. I

Screening of Smuggled Films

2438. SHRI D. AMAT: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether some smuggled foreign
films with forged certificates have been
screened in some States during the
last three years; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) and (b). One
case of such violation came to the
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notice of the Board of Film. Censors
recently. With the help of the Statey
Government tne print of the film has
been seized. The State Government
lias been requested to take further
action in accordance with the provi-
sions of law,
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Terrific explosion in Gun Powder
Factory at Pune

2440. SHRI YADVENDRA DUTT:
Will the Minister of DEFENCE be
pleased to state:

(a) whether his attention has been
drawn to the news-item published on
the 4th November, 1978 saying that
at mid-day in the Gun Powder Factory
at Pune, there was a terrific explosion;
and

(b) if so, whether any enquiry has
been made and if so, the results

thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) A :Board of Enquiry investigat-
ed into the cause of fire, (not explo-
sion as reported in the news-item)
in a stack of unserviceable timber
packing boxes, which destroyed 4000
packings valued at Rs. 6000 (approx.).
There was no injury to any personnel.
The Board did not find any evidence
for pin-pointing cause of fire but
suggested some remedia]l measures
which are being implemented.

Percentage of women arrested In
murder cases

2441. SHRI K. MALLANNA:

SHR] S. S. SOMANI:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
percentage of women arrested in
murder cases is higher in India than
other countries;

(b) whether any sample survey of
women convicts has been carried out
in jails in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)

(a) and (b). Yes, Sir.

(c). The Bureau of Police Research
and Development, Ministry of Home
Affairs conducted a study on “Cruni-
nality Amongst Women In India”
from 1871 to 1975. The study reveals
that the percentage of women arrested
in murder cases is higher in India
than in other countries. The percen-
tage of women arresied on murder
charges to total female arrests for
other I.LP.C. Crimes in India in 1975
was 440 whereas in Japan, Ireland,
Tha.land, West Germany and U.S.A.
it was 06 04 0.1, 0.2 and 0.24 res-
pectively.
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Bus service from Seelampur to (lentral
Becretariat

2442. SHRI MANOHAR LAL:
SHRI RAMJILAL SUMAS:
SHRI SARAT KAR:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
residents of New Seelampur in trans-
Yamuna area are experiencing great
inconvenience as bus service to Cen-
tral Secretariat ig not available to
them;

{b) if so, whether bus service would
be soon made available from New
Seelampur, Shahdara to Central Sec-
retariat; and

(c) if not, the main reasons there-
of?

THE MINISTER OF STATE IN
CHARGE OF TIIE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM). (a) No, Sir.

(b) No, Sir. Shahdara whien s
quite near the colony, is already con.
nected to Central Secertariat by  the
direct services of route 320 and a
direct service between New Seelampur
and Central Secretariat s not  pro-
posed for the time being.

(c) Convenient change-over facili-
tins are available for Central Secre-
traiat at Connaught Circus I.T.O. and
several other points which are coarec-
ted with Seelampur/New  Seelan:pur
by wverious D.T.C. bus routes. 1t is
not possible to connect all the localities
of the city by direct services.

Amendment of Commission of Inquiry

Act
2443. SHRI SHYAM SUNDER
GUPTA: :
SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

‘(a) whether Government propose to
amend the Commission of Inquiry Act

to empower the Commissions to punish
those making false allegations and not
appear before the Commissions; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE [N
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b
These as well as other suggestions will
be considered by the Government at
the time of making amendments 1o the
Commissions of Enquiry Act.

News-item captioned “D.S.LD.C. setling
up small units in poor mnations’

2444, SHRI MAHI LAL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the attention of Gov-
ernment has becn drawn to the news-
item under caption “DSIDC setting up
small units in poor nations” published
in the Hindustan Times dated 3lst
October, 1978; and

(b) if so, in what manner this
scheme will benefit the small and new
entreprenures’ units eslablisheg with
the aid of and sponsored by DSIDC in
the Nangloi and other industrial com-
plexes in Delhi?

THE MINISTER OF INDUSTRY (SIIRL
GEORGE FERNANDES): (a) and (b).
The Delhi State Incdustrial Development
Corporation has so far set up & small
indusfrial units on ‘turn key' basie in
Tanzania and about 18 more such units
are in the process of being set up in
the developing countries of Africa.
After getting the orders from the deve-
loping countries, DSIDC entrusts the
execution of such units to selected
enirepreneurs and small units in the
different industrial complexes of the
DSIDC including Nongloi. Tha cnfre-
preneurs are entrusted with the supply
of plant and machinery, and their ins-
tallation and commissioning. This en-
hances the business and employment
opportunities of the small units and
enirepreneurs concerned,
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Failure ¢f peace talks with MNF

2446. SHRI RAM SEWAK HAZARI:
Will the Minister of HOME AFFAIRS
be pleused to state:

(a) whether President of Mizo
National Front, Shri Lal Denga has
written a letter in regard to the fai-
lure of peace talk;

(b) if so, the details thereof and the
reaction of Government thereto; and

(c) the measures proposed to be
taken by Government to maintein
peace?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
{a) No, Sir,

(b) Does not arise.

(¢) Peaceful conditions continue to
mevall in Mizoram. Normal vizil is,
however, being maintained.

Crimes in Delhi

2447. SHRI K. LAKKAPPA.:

SHRI ANANT RAM JAIS-
WAL:

SHRI NIRMAL CHANDRA
JAIN:

SHRI RAM LAL RAHI:

SHR]I VIJAY KUMAR
MALHOTRA:

Will the Minister of HOME AFFAIRS
be pleased to stale:

(a) the crime situation in the Union
Territory of Delhi as indicated by the
number of murders, dacoities, kidnap-
pings, robberies, thefts etc. committed
during the years 1977 and 1978 (uptil
now);

(b) the comparative figures of
crimes during the previous three
years;

(c) the reasons for increase in the
incidence of crimes in Delhi;

(d) the steps taken to reduce the
crimes and maintain law and order;
and

(e) the improvementg brought about
in checking crimes in Delhi by the
introduction of the Police Commis-
sioner system?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): (a) A state-
ment is laid on the Table of the
House,

(b) A statement is laid on the Table
of the House.

(2) The main reasons for the in-
crease in crime are free registiation
of cases, release of bad characlers
after revocation of emergency, couing
up of new resettlement colonies and
increase in population.

(d) Among the important stcps
taken to check the crime are: maintain-
ing strict vigilance over aclivities of
known criminals, stepping up exterh-
ment proceedings, developing criminal
intejligence for which a special cen-
tralized squad has also been set up,
intensifying patrolling both foot and
mobile in the crime effected areas, de-
tailing pickets at strategic places,
launching special drive against persons
carrying long knives, daggers and
such other weapons and setting up a
vigilance squad to check eve-teasing
and Pickpocketing.

(e) Under the new system, the duali-
ty inherent in the police-magistracy
system has been done away with, Cer-
tain specified powers under the Cr.
P. C. have been vested with the police
officers. Externment orders are alse
now being passed by them.

Statement

- H—-:a;:} Ic;me |977ﬁw* 1978

(upto 31-10-78)
Dacoity . ’ 21 54
Murder . 18ty 153
Attempt to murder, 207 229
Robbery 156 561
Riots 148 244
Hurts 1713 17517
Burglary . 2679 2868
Kidnapping 493 540
Abduction 120 164
Cycle theft 5408 5105
Misc. Theft . 14194 11945
M. V. Thefts 2101 2410
Misc. [.P.C. . 8233 9227

Total IPC . . 35856 36341
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Statement; (contd.)

Crime Heads 1975 1976 1957

Dacoity . . 18 6 21
Murder . . 15 121 ity
Atternpt o murder 148 112 207
Robbery . 257 142 o
Riots. 146 RiU 144
Hurts. . 148 120y 151
Burglary anb 1508 267
Kidnapping . 410 n27 404
Abductirn ty o 120
Cycle thefes . 3706 2t fye8
Misc. thefs o B foro 1oy
M. V. Theftss . 2025 140 T
Misc. I. P. C. 6629 622y Ha3y

Total IPC o 2055 esneb osf50

Akali-Nirankari Clashes

2448. SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether opposing Akali and
Nirankarj groups have recently clash-
ed in several parts of the country;

(b) if so, the details of these clashes
and the causes of the same; and

(¢) what immediate measures will
Government take to put an end to
these confrontations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)"
(a) and (b). A statement is attached.

(c) The State Governments have
fgmued necessary instructions to all
concerned to maintain utmost vigi-
Iance and prevent such confrontations.

DECEMBER 6, 1978
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Statement

(1) A clash betwen the followers of
Sant Jarnail Singh Bhindranwala and
the Nirankaris took place in Armrrite
sar on 13th April 1978 when the for-
mer went to the venue of the Niran-
kari Samagam to protest against the
preachings of the Nirankari Guru. In
this clash, 13 men belonging to Sant
Bhindranwala group, 3 Nirankaris and
2 speclators died and 77 were injured.
Case FIR No. 88 duted 13.4.78 reg:s-
tered in this connection is under trial
in the Sessions Court at Karnal

(2) A minor clash look place Let-
ween  Akalis and  Nirankaris at
Yamuna Nagar district Ambali1 an
18.5.1978. Omne Nirankari was seriously
injured while some Nirankaris receiv-
ed minor injuries. Case FIR 298 dated
861978 wus registered at PS City
Yarmnuna Nagar. 10 Akalis were arres-
ted and the case is pending ftrial in
court.

(2) On the complaint of one Gul-
shan Lal of Bassi Pathana that while
he was going to attend Nirankri Sat-
sang at Nirankari Bhawan, Bassi,
some persons belonging {o the Akali
party attacked anq injured him. Case
FIR No. 77 dated 6.8.78 has been regis-
tered. All the accused have been ar-
rested and the cuse is under investi-
galion.

(4) Some Akali workers manhaadi-
ed, beat and restrainey one Sumer
Singh, Parmukh Nirankari Mandai on
13.8.78 when he tried to go inside the
Nirankari Bhawan, Nangal. Case FiR
No. 78 dated 13.8.78 was registered
against 6 persons in this connection
and it is under investigation.

(5) A few Akali demonstrators Leat
and inflicted injuries to 3 Nirankaris
who were going to the Nirankari
Bhawan, Patialal to attend Satsang.
Case FIR No. 340 dated 27.8.78 was
registered and the accused were ar-
rested. The case is pending trial in
court,

(6) On 10.8.78, a group of Akalls
attacked the Nirankaris st Khanna
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when about 15-20 Nirankarig of Mandi
Gobindgarh tried to go inside the
Nirankari Bhawan to participate in
Batsang with the result that 5 Niran-
karis and 2 constables received minor
injuries. Case FIR No. 156 dated
10-9-78 was registered against 19
Akalis and the case is pending trial in
court.

(7) On 26.9.1978, there was a clash
between Sikhs and Nirankaris in
Nirankari Bhawan, Kanpur where
Shri Gurubachan Singh, Guru of the
Nirankaris was to hold a Satsang.
Since there was a serious danger to the
lives of the people, the police resort-
ed to firing. In this clash and police
firing, 14 persons died of which 8 were
Akalis and 6 others.
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Mining of Reserve in Megia Area
(W.B.) under E.C.C.L.

2450, SHRI BIJOY MANDAL: Will
the Minister of ENERGY be pleased to
state:

(a) whether out of 180 collieries ot
Eastern Coalflelds Ltd. the work of 80

3407 LS—4

has been stopped due to recent heavy
floods in West Bengal which has
resulted in loss of production, increase
in price and non-availability of coal as
reported by the various News
Agencies; and

(b) in the light of the above, whe-
ther Government propose to excavate
and start mining of Coal Reserve in
Megia area (W.B.) under the Eastern
Coalfield Co. immediately?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
94 working districts out of 348 work-
ing districts in the underground mines
and all open-cast quarries were drown-
ed in the Eastern Coalfields due to the
recenl heavy Floods in West Bengal
which resulted in considerable loss of
production and reduced availability of
coal. The pithead prices of coal re-
maine unchanged. However the sale
of coal at increased prices by unscrup:i-
lous elements may have taken place.

(b) There is a proposal to r )pen
abandoned Kalidaspur colliery in the
western part of the Megia block for
which the feasibility report is expected
to be ready by January, 1979.

Cases of corruption referred to C.B.I
by E.C.L.

2451. SHRI A. K. ROY: will the
Minister of ENERGY be pleased 1o
state:

(a) what ig the number of cases of
corruption and malpractices referred
to the CBI in the Nirsa-Mugina Zone
of the E.C.L. and B.C.C.L. in Dhanbad
in the last three years;

(b) what are the results of all the
findings and the action taken;

(¢) whether it is a fact that in most
of the cases no effective steps have
been taken and things have been kept
in cold storage for hushing up; and

() whether Government would
make a thorough probe into the
matter?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
(d). Nine such cases of Nirsa-Mugina
Area, under ECL and BCCL have heen
regisiered by the CB.1. during the
last three years. Out of these nine
cases, investigation by the CB.I. is
in progress in four cases, two cases
are pending trial in the Court of Law,
departmental action has been initiated
in one case, in one case the employees
have been exonerated and in one case
punishment has been swarded after
deparimental enquiry. Effective action
has been taken on the reports of C.BI
after obtaining the advice of Centrai
Vigilence Commission, wherever re-
Cessary.

Nagaland Peace Council talks with
underground Nagas

2452, SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Nagaland Peace
Cauncil had several rounds of talks
with the underground Nagas from ac-
ross the borders in the recent manths;

and
(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) According to information avail-
able with the Government, ex-under-
ground Naga leaders have made con-
tact with some rebel Nagas who are
still in the Burmese territory with a
view to pursuade them to accept the
Shillang Accord. Nagaland Peace
Council has beep extending all possi-
ble help in this effart.

(b) It is learat that the discussions
amongst them are to continu~.
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Armsg Treining by RBS

2454. SHRI N. SREEKANTAN
NAIR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that the arms training by RSS and
other Communa]l Organisations are
creating tension in different parts of
the country; and

(b) if so, whether Government gre
considering any praposal to ban the
armg training of RSS and other
organisations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Misgivings expressed in this be-
half are within Government’s know-
ledge.

(b) No, Sir.

Permission to Muliinatienals and Large
Houses for seiting uyp Indusiries ip
West Bengal

2455. SHRI SAUGATA ROY: Wil
the Minister of [INDUSTRY be pleas-
ed to state:

(a) whether Government of West
Bengal has urged the Central Govern-
mept to allow multinationals and
large houges tg set up units in the
State;

(b) it so, the details thereo?; and

(c) if so, the reaction of Governs

ment theapetq?
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THE MINIFPER OF INDUSTRY
(SHRI GEORGE FERNANDERES): (a)
to (¢). The State Government of
West Bengal have informed this Min-
istry that they have not in general
terrns urged new units of multina-
tionals and large houses in the State,
but as g matter of policy the State
Government encourages all new in-
vestment propesals provided such
applications are in conformity with
the Government of India’s [ndustrial
Policy. The Statement on Industrial
Policy presented to Parliament in
December, 1977 has clarified Govern-
ment’s policy regarding the activities
of large houses and foreign com-

panies,

Full details of all licences and let-
ters of intent issued including those
issued for West Bengal are published
in the “Weekly Bulletin of Import
Licences, Export Licences and Indus-
trial Licences” copies of which are
available in the Parliament Library.

Gapetted Officery of ALR. and T.V.
given premature Retirement

2456. SHRI T, S. NEGI: Will the
Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) the names of gazetted officers
given premature retirements in the
All India Radio and the Doordarshan
during the last three years;

(b) the details of charges levelled
against them;

(c) the names of the officers rein-
stated with dates and grounds there-
for;

(d) whether some of the officers
were found guilty of misappropria-
tion of funds; and

(e) if so, whether they also have
been reinstated, and if so, the duties
Now assigned tp them and the pests
they are holding?

THE MIN{®FTR OF INFOBMA-
TION AND BROADCABTING (SHRI
L. K. ADVANI): (a) to (c). A State-
ment js laid on the Table of the
House. [Placed in Library. See No.
LT-2882/78).

(d) No, Sir.
(e) Does not arise,

Exorbitant Priceg of Goods Manufac-
tured by Messrg Indian Oxygen
Limited

2457. SHRI KISHORE LAL. Will
the Minister of INDUSTRY be pleased
to state:

(a) whether  Government have
come across an open letter issued by
Shri R. S. Pandey, MLA, West Cal-
cutta gegarding exorbitant prices
varying from 300 per cent to 400 per
cent of various goods manufactured
by M/s. Indian Oxygen Ltd.—a multi-
national;

(b) whether Government have
also noted the fact that some items
not manufactured by M/s. Indian
Oxygen Ltd. are being sold under
their own name;

(c) whether there is any law to
check such mal-practices by multj-
nationals; and

(d) when most of the goods are
being manufactured by small scale
industry and they conform to LS.I.
standard, why Government are not
taking steps to ban the sale of such
goods manufactured by such multi-
nationals?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). Government have received
an ‘Open letter’ issued by Shri R. S.
Pandey, M.L.A. West Calcutta. The
allegations made there in are being
investigated by the Ministry of Law,
Justice and Company Affairs in con-
sultation with the M.R.T.P. Com-
mission.
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Sampls Household Survey on Empley-
ment and Unemployment in States

2458, SHRI F. P. GAEKWAD: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether a sample household
survey on employment and unemploy-
ment was being conducted in both
rural and urban areas of each State
and Uniop Territory participating in
the NSS programme in the 32nd round
of the National Survey Scheme;

(b) if so, the State-wise result of
the Survey in general and particularly
of Gujarat;

(c) the steps proposed to be taken
by Government on the result of this
survey; and
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(d) if not, when it is likely to be
completed?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) Yes, Sir. A
survey was conducteq in the 32nd
round of the NSS (1977-78). ~

(b) Some preliminary results of
first sub-round of the survey (July-
September 1977) have so far been
released. The Statewise estimateg of
unemployment are presented in the

statement placed on the Table of the
House.

(c) The data will be utilised in
the finalisation of the Draft Plan

(1978-83) to the extent considered a
necessary.

(d) The data are still being pro-
cessed and further details are expect- <
ed ty be available sometime in the
latter half of 1979.

Statement

Pereentage of unemploved to persons in labour force emong the fopulation of oge 15-rc on the besis of

weekly acticitystatus and daily activity dwring July-Sep em ber

1677

Percentage of unemployed persons in labour force of populaticr «f

age 15-59

States Union Territories

On the basis of weekly activities

On the basis of daily sctiviiy

rural urban rura.l uirtan
male female Male female  Male  female male fémale
(1) (2) (3) (4) (3) (6) (7) (8) (9)
1. ALL INDIA 368 342 761 13°c4 72 Bgo gl€ 1007
2. Andhra Pradesh 386 6-85 7-56  16'34 852 14'% 1ce8 0 S1vrg
3. Assam 166 0° Qo 501 16°¢cg 1 64q 1'co 4o 18- ¢q
4. Bihar 466 3 52 6:g8 11-c2 6-€3 7' f9 10 1482
5. Gujarat 2'29 1727 648 774 48 470 840 100
6. Haryana 575 0 46 6:83 604 822 2' 56 B+59 640
9. Himachal Pradesh 1'20 000 5'50  4°07 176 o'co 6'c3 452
8. Jammu & Kashmir 1°04 1'59 3'54 1445 1°52 167 384 13°C9
9. Karnataka 3'95 3°29 657 7" 49 9-64 10°56 10-Pg 11-£8
1o. Kerala 1109 11°36 1362 12°20 2375 26:81 22°81 24°g0
11. Madhya Pradesh . 097 o0'54 348 455 1°76 143 476 546




105 Writien Answers AGRAHAYYANA 15, 1900 (SAKA) Written Answers 106

3 4 5 7 8 9
12. Maharashtra . 2:86  2'58 8-19 =20'92 6-68 7:65 g9-22 1858
) 13. Meghalaya . 1-67 B:59 . 1- 8- 59
14. Nagaland . 0'00 0'00 0'00  ©0°'00
15. Orissa . . 403 38 732 1467 662 964 99 1967
16. Punjab 317 106 3-83 761 679 2°20 600 1342
17. Rajasthan o' 86 o-76 5-28 0*70 1'74 1'45 657 1'3
18, Tamil Nadu 6:46 602 1041 1240 1843 20°34 14'55 17°58
.« 19. Uttar Pradesh 253 123 571 502 423 299 6-93 6-99
20. West Bengal 520 516 10°42 1556 9°75 12716 1295 zo'gn
» 21. Chandigarh 0°'00 20°17 . 000  24°cg
22. Delhi 914 0°00 7°64 g0'33 914 0° 00 7-€8  33-84
‘23. Goa, Daman & Diu 12'89 1'72  11*16 7-01  17°68 448 11°64 1361
24. Pondicherry 8:00 8:68 1538 o000 2018 go72 21°15 467

Reorganisation of New Coal Projects
in Western Coalfields

2459. SHRI A. C. GEORGE: Wil
the Minister of ENERGY be pleased
to state:

(a) whether Government have
approved a proposal for reorganisa-
~tion of four new coal projects in the
Western Coalfields with a total initial
«capita]l outlay of Rs. 45.31 crores;

(b) if so, details thereof; and

(¢) what will be the contribution
of these mines to the total produc-
tion in WCL?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b), The following four coal
projects of Western Coalfields have
been sanctioned at a total initial
capital outlay of Rs. 45.31 crores:

Project

—

Capital outlay

Targetted capacity
(Rs. Crores)

(M. tonnes)

1. Chirimiri opencast
2. Re-organisation of Ramnagar

3. Re-organisation of Rajnagar

4. Re-organisation of New Chirimiri Pondy Hill

(c) At 85 per cent capacity pro- duction, -

18° 709 1*00

7653 From o°19 to 072
10° 584 Fremor421to 1°co
8- 362 From o'50 to 115

tribute 2.44 million tonnes per annum,

these four projecty will cow~
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Deiegation of Powery to District
Industrial Centres

2461. SHRI S. S. SOMANI: Wil] the
Minister of INDUSTRY be pleased to
state: '

(a) whether Government propose

to delegate a fair measure of power

to the district industrial centres
which are expected to develop into
the nocleus of rural industriaMasation
substantially contributing to decen-
tralise development; and
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(b) if so, the details regarding the
phased programme—guidelines in this
regard?

THE MINISTER OF INDUSIRY
(SHRI GEORGE FERNANDES): (a).
Yes, Sir.

(5). The State Governments have
been advised to delegate adefuate
fnancial/administrative powers to the
District Industries Centres. In many
States, powers have .been delegated
wnereas others are taking necessary
steps in this direction. A list of powers
that have been recommended to  thy

iate  Governments/Union Territory
Administrations for delegation to tke
Districl Industries Centres is enclosed g

Proposed Delegation of Powers to
DICS

. Powers of Head of Office.

—

2. Financial and Administrative
powers of DBI.

3. Power to sanction and disburs:
power subsidy scheme.

4. Power to sanction and disbuys:?
interest subsidy scheme.

-
. Powers for the State subsidy
scheme so far as SSI units are,.
concerned.

(5]

6. Powers to give certificate under
the Sales Tax Loan Scheme an
Sales Tax exemption scheme. . |

7. Assessment of capacity for the
purpose of import licence etc.

2. Power to recommend telephom;_l
priority. '

9. Power to issue investment certi-
ficate,

10. Powers for registeration of SSi
units,

1]1. Powers for ancillary registerz-
tion,
12. Powers for issuing ‘Q’ mark. ﬁ

13. Péwers for sllecation and ma-
nagement of GSIC Depots. |
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14. Powers to sanction loan uander
the Package scheme.

15. Powers to sancfion loan under
artisans scheme.

16. Powers to operate Mini-loan
scheme of GSFC.

17. Powers to sanction and disbursz
testing subsidy.

18. Powers for allocation of shed
and plot in GIDC Estates,

19. Recovery powers for collectin:
ihe amounts due to Govt, powers
under the land revenue code f{or
the purpose.

20. Powers lo sanction loan upto
Rs. 1.00 lakh of GSFC.

21. Powers regarding documenta‘ion
for GSFC.

22. Powers of GEB, Sales Tax Deptt,
Revenue Deptl. Labour Commis-
sioner, etc. could be declegated to
assist village, small & coltage
industries.

23. Powers for issuing land certi-
ficate required by the industries.

24 Powers to operate Hire-puchase
scheme of GSIC.

25. Powers of Member-Secretary  of
the DIEG as well as DIC.

26. Powers under RIP.

27. Powers of Director of Cottag2
Industries.

28. Powers for GSPO regisieration

29. Powers under modernisation pre-
gramme.

30. Powers for Electricily Duty ex-
emption.

awtq § wfa safew o
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Maintenance Expenditure on Hired
Buildings

2463. SHRI O, V. ALAGESAN: Will
the Minister of INDUSTRY be pleased
fo state:

(a) whether maintenance expendi-
ture of the buildings hired by Rural
Electrification Corporation Ltd. En-
gineering Projects (India) Ltd., Bha-
rat Heavy Electricals Ltd. etc. has
gone up many times in between the
period 1974-75 to 1976-77;

(b) if so, the justification for the
same: and

(¢) whether any steps are taken to
bring down expenditure ip this be-
half?

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES): (a)
YE;:_ Sir.,

(b) and (c). Rural Electrification
Corporation:

The Rural Electrification Cor-
poration (REC) was earlier having
their offices in flve different buildings
in South Extension, New Delhi in the
residential area. The Delhi Develop-
ment Authority (DDA) had objected
to these houses in residential area be-
ing used for commercial purposes and
was about to launch prosecution pro.
ceedings against the REC for “non.
conforming” use of premises. The
REC, therefore shifted their offices to
the alternative accommodation offered
by the DDA in Nehru Place, New Delhi,
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The accommodation in Nehru Place
was i, the shape of halls and it had to
be provided with wooden partitions,
fans and other electrical fittings involv-
ing an expenditure of Rs. 12.48 lakhs
as ~ non-recurring one-time expendi-
ture. This expenditure does not come
uncer the category of maintenance
charges and should normally have been
showr: as a separate item. The balance
of Rs. 1.72 lakhs spent on maintenance
compsres well with the expenditure in.
curred in earlier years.

Engineering Projects (India) Limited,
New Delhi.

After 1974-75, Engineering Projects
(India) Limited, (EPI), New Delhi.
has eslablished a number of offices in
India and abroad to manage the vari-
ous projects entrusted to it. It is this
increase in the number of offices in
India and abroad that has occasioned
the rise and maintenance expenditure
of the buildings. The number of offices
in India maintained by EPI went up
from 28 in 1974-75 to 41 in 1976-77 and
the number of offices overseas from 3
i 1974-75 to 8 in 1976-77.

In this period there has also *ezn
increase in electricity tariff as also
prices of various items required for
upkeep and maintenance.

Bharat Heavy Electrical Limited, New
Delhi,

The maintenance expenditure of
buildings in the case of Bharat Heavy
Electricals Limited (BHEL) hag in-
creased from Rs. 1.08 lakhs in 187473
to Rs. 8.01 lakhs in 1978-77. During
this period several new offices and
Divisions weTe opened to cope with the
growing business of BHEL, both in
India and abroad. Consequently, the
office area increased from 87000 Sq.
ft. in 1974-75 to 2.43 lakhs Sq. ft. in
1976-77. Expenditure also went up be-
cause of increase in electricity tariff
and prices of items required for up-
keep and malntenance.
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In accordance with the Govern-
ment's policy guidelines, strict watch
is being kept on the expenditure on
maintenance of buildings hired or
ownel by them,

Financial Crisig in ‘National Industrial
Development Corporation

2464. SHRI VASANT SATHE: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that Natio-
nal Mdustrial Developmepny Corpora-
tion is in acute flnancial crisis and is
left with bank balance of Rs. 3000 as
on 15th September, 1878;

(b) if o, the facts of the matter
and the reasons for such 5 bad state
of affairs;

(c) whether Government are aware
of the criticism of the N.I.D.C. appear-
ing in the press ang the serious alle-
gationg and complaints received about
functioning of N.I.D.C.; and

(@) if so, the details thereof and
whether Government would appoint
a committee to review the working of
the Corporatiog with a view to sug-
gest ways and means to improve its
working and efficiency?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a)
and (b). The National Development
Cerporation has been experiencing
some financial difficulties on account
of the outstandings against clients,
amounting to Rs. 73.21 lakhs as on
31.10 78.

Bank balance on 15-9-1978 was Rs.
39.996.83 in the bank account main-
tained in India and ubout Rs. 38,000[—
abroad (Libya).

(c) and (d) Yes, Sir. The matter re-
regarding the outstandings was consi-
dered by the Board of Directors of
NIDC on 18.11.78 and the Corporatioa
is fouowing up the matter with its
clients for the expenditious recovery
of the outstanding dues. A propossl
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to undertake an independent assess.
ment or the financial affairs of tke
(‘ompany is under consideration of the
Government.

Supply of Pump Sets for Dewatering
Flooded Coal Mineg in Eastern

Region
2465. SHR] SHANKERSINHJI
VAGHELA: Will the Minister of

ENERGY be pleased to state:

(a) whether an SOS had been sent
by the Energy Ministry to the coun-
try’s pump manufacturers for the

- supply of pump sets with capacities
ranging from 1000 gallons to 5000 gal-
long per minute for dewatering flood-

" ed coalmines in the easterp region;

, (b) if so, when and what has been
the response of the pump set manu-
facturerg to this call; angd

(c) the number of pump gets ac-
quired by Government for the purpose
and the extent to which the coal
mines have been de-watered?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The Coal
(Cnompanies had asked the pump manu-
facturers in the country to supply
pump sets with capacities ranging het-
ween 500 to 1000 gallons per minule
for dewatering flooded coalmines in
the eastern region.

(b) The coal companies had request-
21 the pump manufacturers to expe-
tile deliverles of pump sets, orders fur
which had already been placed on them
and had also placed emergency orders.
while the response of the pump manu-
facturers to the emergency orders has
been satisfactory, they have not l.een
able to advance the deliveries of ear-
lier pending orders.

(¢) In total, about 210 pump sets of
different capacities ag well as ancil-
~i1ry eguipment have been acquired hy
the companies for dewatering the
flooded mines, Out of a total number
¢ 313 underground districts, which

were flooded, so0 far 109 have been de-
watered. Simlarly, out of 87 opencast
quarries that were flooded, 47 have
teen so far dewatered.

Discovery of Radio-Active Minerals

2466. SHRI R. MOHANRANGAM:
Wil) the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether it is a fact that fresh
sources of Radip active mineralg have
been discovered in some parts of the
country,;

(b) the places of such finds, the
nature of the material and the esti-

mated quantity available for extrac-
tion; and

(c) the particularg of plans, if any,
to exploit thege sources for atomic
energy?

THE PRIME MINISTER
MORARJI DESAI): (a) Yes, Sir.

(SHRI

(b) As a result of extensive surveys
carried out :by the Atomic Minerals
Dijvision of the Department of Atomic
Energy, a number of significant radio-
active occurrences have been located
at Bodal-Bhandaritola, Rajnandgaon
District, Dumbhath-Jajawal-Garia,
Sarguja District of Madhva Pradesh,
Astotha-Khya -Loharian -Kaneo-Sibal-
Galot, Hamirpur District in Himachal
Pradesh, Anek, Garo Hills District,
Comaghat-Alukwadi, Khasi Hills Dis-
trict of Meghalaya and Ingedinala,
Tehri District in Uttar Pradesh.

Exploration by way of core drilling
and/or underground development to
prove the size, grade and economic
viahility of these occurrences is under
Frogress.

Recent surveys in Walkunji Area,
South Kanara District in Karnataka,
have given favourable indications of
uranium mineralisation, where rletall-
ed investigations are currently in
progress. Quantities can be estimated.
only after detailed investigations are
completed.
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(c) Depoiits which are provén to be
economically viable are exploited by
two public sector undertakings, namely
the Uranium Corporation of India
Ltd. and the Indian Rare Earths Ltd.
fhey do the miining and beneficiation.

Mstliod fot Dispam] of Nuclear Waste

2467. SHRI C. VENUGOPAL: Will the
Minister of ATOMIC ENERGY he
pleased to state:

(a) the precise method followed in
India for the dispesal of nuclear waste
without endangering the life of pre-
sent and future generations; angd

(b) the plans and programmes for
introducing more reliable methods in
keeping with the latest techniques
evolved in the West.

THE PRIME MINISTER (SVRI
MORARJI DESAI): (a) and (b). So
far radio-activity arising out of nuclear
programmes has been confined to low
and intermediate levelg of radioacti-
vity. Gaseous wastes are treated
and filtered for the removal of
radioactivity and releaseq to the
atmosphere through stacks. Li-
quid wastes with low and inter-
mediate levels of concentrations
are tieated by a number of processes
like ckemical precipitation, evapora-
tion, ibn-exchanges etc., and then d:s-
charged to the environment after de-
contamination and dilution. Concen.
trates removed from These effluents
and the solid radioactivite wastees pro-
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duced are being safely stored in mult.-
ple engineered contalnment in under-
ground vaults. High level radioactive
wasles are initially stored in stainless
steel storage tanks located in under-
ground concerete vaults. The most
practical method towards eflecting
ultimate disposal of such wastes would
be to solidify the waste, Thereby im-
twobilising it and furthér ensuring its
contalnment. Appropriate action in
this regard is being taken.

The waste management schemes pre-
sently in operation in the country com-
pare favourably with the processes
adopted elsewhere in the world. S

Power Generation in Tamil Nadw
-l
2468. SHRI C. N. VISVANATHAN:
Will the Minister of ENERGY bed
pleased to state:

(a) the plans and programmes for
augmenting power generation during
the last two years and current year;

(b) the extent to which the gche-
duleg have been kept up and the rea-
sons for slippages; and

(c) the precise plan for augmenting
power generation jn Tamil Nadu?

THE MINIBTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Power Genertion projectyd
programmed for 3 years period (1976- |
79) in Tamil Nadu, their commissions ;
ing and reasons of slippage if applica-
ble, are as follows:—

S. N, Project Commiss- Whether Reasons of slippage, if auy -
ioning commis:ion-
schedule ed as per
schedule
1 2 3 4 5
A. Hpydro
1 Kundah st. IVPH g (6o MW) 1g77-98 Yes Does not arise,
2 Kuohdsh st. IVPH 4 (50 MW) 199948 No. Ccminissicned €n g-g-58."

Delayed on account cof
delay in sopply of ¢quip-
meat, delay in depleymert
of erection, personnel etc.
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1 2 3

4 5

3. Surliar Unit No. 1 (35MW)
B. Thermal

4 Tuticorin UnitNo. 1 (210 MW) 1978-79

1978-79

Yes Does not arise,

Likely to be Dces not arice.
comniission -

ed during

1978-79

(c) A benefit of 640 MW is expected
from the following on-going projects
in Tamil Nadu in the period 1979-80
to 1983-84:

Kadampari Pumped

Storage Scheme 2x100 MW
Servalar Hydro-electric 1x20 MW
Scheme.
Tuticorin Thermal Project
(II & III Units) vwaro MW

Follgwing benefits are expected in
the time frame 1984-85 to 1986-87 from
on-going/sanctioned schemes:

Kadampari Pumped Storage

Scheme 2x 100 MW

Pandayar Punnampuzha 2 X 50 MW
Hydro-electric Scheme.

In addition, the State will get a
share in the benefits from the follow-
ing on-going/sanctioned projects in

the Central Sector in the Southern
Region:
Kalpakkam Atomic Power
Project . + X235 Mg
Ramagundam Thermal
Power Project 3x200 MW
+1x500 MW
Neyveli Second Mine Cut
ermal Scheme . gx210 MW

According to present ihdications, the
benefits from Kalpakkam Atomic
Powet Project and the Neyveli Second
Mine Cut Thermal Power Scheme are
expected in the period 1979-8p to 1963.
84. A beseflt of 420 MW is expected
froth the Ramagundaiyy Thermal Power
Proféct @uring the peried 1979-80 to
1983-84 and the balance Benefits in the
time frame 1984-85 to 1987-88.

Financial Assistance to Orissa for
Imprevement ¢f Jails

2469. SHR] SARAT KAR: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Central Government
have received any representation from
the Btate of Orissa launching &n
ambitious programme for the im-
provement of working and living con-
ditions in the jails, for financial assis-
tance; and

(b) if so, the details thereof and
the reaction of Central Government
thereon?

THE MINISTER OF STATAEIN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The Government of
Orissa have been given financial
assistance of Rs. 11.50 lakhs during
1977-78 and Rs. 12.18 lakhs during
1978-79 for improvement of prisons
and living conditions of prisoners.
The State Government have requested
for additional allocation of Rs. 17 lakhs
during 1978-79 for the following
schemes:—

1. Repair and renovatlon of jail
buildings,

2. Augmernitation of water supply
facilities,

3. Conversion of old
latrines into septic latrines,

4. Provision of sewerage and
drainage,
The frésh proposals are uhder consi-

deration alofg with tHuse téesived
from other States.

serviee
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Statechood for Pendicherry

2470. SHR] G. M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state.

(a) whether Government have re-
ceived nny proposal from the Pondi-
cherry Administration demanding
Statehood for that Union Territory;

(b) if so, the details thereof; and

(¢) what action Government have
taken or propose to take in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR! DHANIK LAL MANDAL): (a)
No, Sir.

(b) ang (c). Do not arise.

Shifting of Physiological Research
Centre, Darjeeling

2471. SHRI DILIP CHAKRA-
VARTY: Will the Minister of
DEFENCE be pleased to state:

(a) whether he is aware thal the
Physiology Research Laboratory, Dar-
jeeling in West Bengal is being shifted
from Darjeeling to its Delhi head-
quarters;

{b) whether he is also aware that
termination notices to Class IV staft
have already been issued; and

(¢) if so, what are the causes that
have prompted the Ministry to take
such a decision and what part is be-
ing played by the present Director of
‘this institution in Darjeeling in this
regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) to (c).
A decision has been takep to shift the
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Physiological Research Cell (PR Cell)
from Darjeeling to Delhi Cantt. and
merge it with the Defence Institute of
Physiology and Allied Sciences
(DIPAS) on administrative grounds
and also for reasons of economy and
better supervision. The present
Director of the PR Cell hag no role in
the taking of this decision, However,
in defence to the request of the
Government of West Bengal and
local representatives, the matter is
being reconsidered.

No notice of termination of service
to Class IV Staff who are on regular
establishment of the PR Cell has
been issued. However, seven ad.hoc
employees who had been recruited
on ‘as required’ basis have been in-
formed that their services are no
longer required.

Search of Uranium in Shivalak Hills

2472, SHRI AMARSINH V.
RATHAWA: Will the Minister of
ATOMIC ENERGY ©be pleaseg to
state:

(a) whether any survey has been
conducted in search of uramum in
Shivalak Hills; and

(b) if so, the result achieved?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) As a result of the surveys
carried out by the Atomic Minerals
Division of Department of Atomic
Energy, along the Siwalik Foothills
encouraging indications of uranium
mineralisation have been reported in
sandstones st Morni, Ambala District,
Haryana and along a 12 km. long
stretch at Jhulwani, Chakriyana,
Astotha, Loharian, Kaneo, Khya etc,
in Hamirpur District, Himachal Pra-
desh. The more significant of these
in Hamirpur District, Himachal Pra-
desh are currently being investigated
by exploratory drilling and under-
ground development;
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Setting up of a Cement Factory in
Rewa, M.P.

2475. SHRI] YAMUNA PRASAD
SHASTRI. Will the Minister of
INDUSTRY be pleased to state:

(a) whether it is a fact that ade-
quate quantity of limestone is avail-
able for cement factory in Rewa dis-
trict in Madhya Pradesh and whether
demand has also been made to set
up this factory there; and

(b) if so, whether Central Govern-
ment propose to grant permission for
setting up cement factory in Rewa
during the current year?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The Government of Madhya
Pradesh have indicated that accord-
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ing to the State Directorgte of
Geology and Mines, there are depp-
sits of low grade and cement grade
limestone in Rewa District. How-
ever, the quantity of such limestone
is yet to be proved hy detailed pros-
pecting. One application for an
industrial licence for setting up a
large sizeq cement plant with an
annual capacity of T lakh tonnes in
Rewa District has been received.
Another application for registration
of a mini cement plant with an
annual capacity of 55000 tonnes per
annum in this District has also been
received. Both the applications are
still ynder consideration.

Centralized Cargo Booking

2476. SHRI M. RAM GOPAL
REDDY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
1o state:

(a) whether the move for a cen-
tralized cargo booking has been drop-

ped; and
(b) if so, the reasons therefor?

THE MINISTER OF STA’ IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
{SHRI CHAND RAM): (a) No final

decision has heen taken in the
matter,

(b) Question does not arise.
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Respening of cases of Political Pen-
sioners

2478. SHRI BHAMBHU NATH
CHATURVEDI. Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether cases of political pen-
sioners are being reopened and the
receipients are called upon to adduce
evidence afresh of their political suf-
fering, particularly in cases where the
full amount of Rs. 200/- is claimed
without deduction of the amount gran-
ted by the respactive Stgte Govern-
ments;

(b) if so, the reasons therefor and
why the evidence which was accep-
table earlier has ceased to be sq and
needs to he adduced sfresh; and

(c) whether Government are aware
of the fact that most of the jail and
other resords have been weeded out
%54 of the congequent difeulty in ve-
producing it?

THE MINISTER OQF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL):
(a) to (c). Jt has been decided that
before freedom fighter wpension is
enhanced to Rs. 200/. per month all
cases should be carefully reviewed to
ensure that they have been correctly
sanctioned based on complete docu-
mentary evidence. Where on review
it is found that evidence is not com-
plete or is defective, an opportunity
is given to the pensioners to produce
complete evidence and after verifica-
tion through State Gevernment,
Central Penaion ig enbanced to Rsa
200/-. Where it is foumd that pen-
sion has wrongly been sanctioned on
incomplete/false certificates steps are
taken to suspend the pension and
after giving due opportunity to the
pensipners to prove their bonafides
sction iz takey either to revpke the
suspension erder or finally cancel the
pensign affey re-verification through
the Stpte Government. Where jail
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and other records are not available,
cases are decided on the basis of
other acceptable evidence in consulta-
tion with the State Government.

Import of second hand Paper Plants

2479. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY Dbe pleased to state:

(a) whether his attention has been
drawn to the news item ruhlishes in
the Economic Times dated 6th Tiovem-
ber, 1978 (Delhi Edition) regarding
import of second hand paper plants of
capacity of 30 tonnes per day;

{b) how many such plants are being
permitted to be imported;

(c) will such import not hurt ‘he
interests of the paper machinery ma-
nufacturers; and

(d) what action has been taken or
is proposed to be taken to ersure that
70 to 80 tonnes per day paper machin-
es are not shown as 25 to 20 ‘onnes
per day by indicating lower operating
speed?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERANDES): (a)
Yes, Sir.

(b) Import Licences have been
granted to 25 parties for the import
of second hang paper machines.

(¢) and (d). In view of the lack of
investment in the paper industry in
the last few years due to high capital
costs and the need to encourage
growth of capacity and production,
Government have allowed the facility
of import of seconq hand paper
machines with capacity upto 30
tonnes per day to small & medlum
entrepreneurs. Applications are sub-
ject to technical scrutiny to ensure
that capacities of the plants sought
to be imported do not exceed 30
tonnes per day. Further, value
limitations have been stipulated for
machines of different capacity. The
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applicants are also issued industrial
licences/registration certificates which
stipulate that they will not produce
beyond the #ecified capacity. These
measureg would ensure that machines
of higher capacity than indicated in
the mpplications are not imported,

Polysonic Fibre Factory at Raichur
{Karnataka)

2480. SHRI RAJSHEKHAR KOLUR:
Will the Minister of INDUSTRY be
pleased to state:

(a) when the Polysonie Fibre fac-
tory at Raichur, Karnataka for which
an industrial licence has been issued,
will start production; and

(b) what will be its employment
potential and production capacity?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a)
Import of Capital Goods and Foreign
Technical Know-How involved in
the proposed project has been ap-
proved by the Government recently.
The unit is likely to cormmmence pro-
duction towards the end of 1880,

(b) The capacity of the unit will
be 10,000 tonnes per annum angd is
likely to create direct employment for
about 325 workers.

Arms Recovered from Naxilites

2481. SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Gov-
ernment are worried over the ‘subs-
tantial increase’ in cases of arms catch-
ing due to the recrudescence of vio-
lence by the Naxalites; and

(b) if so, the details regarding their
activities, State-wise during last two
Yopre? e



129 Written Answers AGRAHAYANA 15, 1800 (SAKA) Written Answers 130

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Incidents involving such arms
snatching are a matter of concern,

(b} Details from State
ments are awaited.

Govern-

Draft Report on Technology Policy
for National Committee on Science
and Technology

2482. SHRI D. D. DESAI. Will the
Minister of SCIENCE & TECHNO-
LOGY be pleased i, stfate:

{(a) whether Government have re-
ceived draft report on techrulogy pe-
licy from the National Comniittee on
Science and Technology; and

{b) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) ang (bi. The
National Committee on Science and
Technology has prepared a techno-
logy policy statement and this has
been submitted to the Government,
This is currently under examination.

Expenditure incurred for R & D of
MHD Method of Power Generation

2483. SHR] P. S. RAMALINGAM:
Will the Minister of SCIENCE &
TECHNOLOGY be pleased to state:

{a) the amount spent so far for
research and development of MHD
method of power generation;

(b) the practical results achieved
so far; and

{c) whether there are plans and
programmes for exploiting the po-
tentialities on a massive scale?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A project for
setting up an experimental coal-
based MHD Power Plant as a Re-
search and Development facility

40T LS5

jointly by DARC and BHEL under
the auspices of the Department of
Science & Technology was sanction-
ed in December, 1976. The work is
in progress and so far, funds amount-
ing to Rs. 272.51 lakhs have been pro-
vided for the project.

(b) Design drawings for fabrica-
tion of the MHD Channel are nearing
completion. Engineering designs of
the 2 tesla magnet have been com-
pleted and procurement of material
for fabrication of the Magnet is in
progress. Experiments are continu-
ing for the development of suitable
insulating and refractory materials
for use in MHD channels and in air
preheater, combustor etc. Civil con-
struction work for setting up the
experimental MHD Plant at the
BHEL complex in Trichy are in
progress, Orders have been placed
for certain major items of machinery
such as Blue Water Gas plant, Water
Treatment Plant, Oxygen Plant, Gas/
Air Compressors, Test Rigs etc. The
experimental MHD plant is expected
to be completed by 1981.

(c) Large scale exploitation of
MHD technology for power genera-
tion would depend upon the results
of the performance evaluation of the
experimental pilot plant and the
technoeconomic viability of MHD
system.

1dle Reprocessing Plant in BARC .

2484. DR. MURLI  MANOHAR
JOSHI., Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether it ig a fact that the
reprocessing plant in the BARC is
largely lying idle;

(b) if so, the reasons for the same;
and

{c) the steps being taken to ure
the plant to its full capacity?
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THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) to (c). The
plant is at present undergoing modi-
fications for expansion of its capa-
city for handling the spent fuel of
the 100 MW research reactor being
set up at Trombay.

S.LC. & S.T. Liaison Officers

2485. SHRI B. C. KAMBLE: Will
the Minister of SPACE be pleased to
state:

(a) how many Liaison Officers are
appointed in each of the departments
in your Ministry relating to represen-
tation in serviceg for the Scheduled
Castes and Scheduled Tribes as per
Government Brochure, Chapter 15,
and since when each of them appoin-
ted and the status of each of them;

(b) what are the reports of each
of these Liaison Officers under para
154 of the said Brochure during the
last three years submitted to the Sec-
retary/Additional Secretary ctc, and
what action was directed by the latter
and whether said action as directed
was taken and with what result; and

(c) will the Government lay on the
Table of the House the copies of the
said reports, directions and the action
taken as per (b) above; if not, why
not?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A list*
of Liaison Officers for 3cheduled
Castes and Scheduled Tribes appoint-
ed in the Department of Space and its
constituent Centres/Units in accor-
dance with the orders contained in
Chapter XV of the Brochure on
reservation for Scheduled Castes and
Scheduled Tribes in Services, is
laid on the Table of the House.
{Placed in Library. BSee No LT-2983/
78].

(b) & (c). No reports are required
to be submitted under para 154 of
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the Brochure on reservatian for
Scheduled Castes ang Scheduled
Tribes in Services. However, as per
paragraph 54-A of Chapter XV of
the Brochure, the Liaison Officer of
the Department has carried out ins-
pection in respect of the Vikram
Sarabhaj Space Centre, Trivan-
drum, in July 1978. A copy of
the rcport** submitted by the Liaison
Officer is jaid on the Table of the
House. [Placed in Library. See No.
LT-2983/78]. Compliance report on the
points for action referred to in the
report of the Liaison Officer has been
called for from the Director, Vikram
Sarabhai Space Centre, Trivandrum.
The zame is awaited. Inspection of the
other Centres/Units of the Depart-
ment will be carried out by the
Liaison Officer in due course. The
Liaison Officers at the Centres assist
the Directors of the Centreg in ensur-
ing the implementation of the orders.

Reservation of Items for Small Scale
Industries

2486. SHRI G, NARASIMHA
REDDY. Wil the Minister of
INDUSTRY be pleased to state;

(a) whether Government are consi-
dering to introduce a Bill prohibiting
the manufacture of all the items re-
served for small scale by the large
and medium scale industries;

(b) if so, when; and

(¢) if not, the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (¢). Government are contemplat-
ing amendments to the provisions of
Industries (Development & Regula-
tion) Act, which inter-alia include
amendments relating to protection to
the Small Scale Bector. Ag soon ?s
the amendments are finalised bill Wl'll
be prepared for introduction im
Parliament.

*Statement-1

*+Statement-II
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Representation of th, Workers’
Management Council

2489. DR. BAPU KALDATE: will
the Minister of INDUSTRY be pleased
to slale:

(a) whether Government have re-
ceiveq representation from the Wor-
kers’ Management Council, N.I1.D.C;

(b) if so, what are the details of
the representation; and

(c) what action has been taken on
their representation?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Hepresentations have been reczived
from the Secretary of the Workers’
Management Council.

{u) and (c¢). The Secretary of the
Workers' Management Council has re-
presented that certain proposals]
recommendations of the Council have
not teen implemented so far hy the
Corroration. These were included in
the agenda for consideration by tihe
Board of Directors in their meeting
held on 18-11-78. Barring one item,
the other issues were deferred for
consideration. The Chairman-cum-
Munaging Director is being advised to
expedite their consideration by the
Board.

De-Reservation of Posts

2490. SHRI SHIV NARAIN SAR-
SONITA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government hayy is.
sued eorders directing all Ministries
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that no reserved posts be dereserved
ed by them without obtaining the
prior approval of the Ministry ot
Home Affairg (Department of Per-
sonnel); and

(b) if so, whether these orders are
applicable to all the Government of
India Undertakings?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Government have already issued order
that prior approval of the Depariment
of Personnel and Administrative Re-
forms should be obtained for dereser-
vation of a vacancy is included in the
roster for permanent appointments
to continue indefinitely.

{b) No, Sir.

Communications received by the
Ministry from M.Ps.

2491. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be rpleased to state:

(a) the total number of Comrruni-
cations received by the Ministry from
Members of Parliament and still ly-
ing undisposed of, for over six
months;

(b) how many of the communica-
tiong have hot been acknowledged
and in how many cases interim replies
have been sent; and

(¢) whether any special watch is
kept ensuring a quick disposal of
such references?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
As on 31-10-1978, there were 211 such
communications pending over 6 months.

(b) All the communications were
acknowledged. Interfm replies have
been sent in 27 cases.

(c). Yes, Sir.
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Aszistance to Orissa undér Rural
Electrification Programme

2493. SHRI K. PRADHANI: Will
the Minister of ENERGY be pleased to
state:

(a) the tota) amount of assistance
given to the State of Orissa  under
the Rural Electrification programme
during the last two years; and

(b) whether allocationg have been
tully utilised?

THE MINISTER OF ENERGY (SHRi
P. RAMACHANDRAN): (a) and (b).
During 1976-77 and 1877-78 an amount
of Rs. 12.43 crores was disbursed for
rural electrification programme in
Orissa arainst an allocation of Rs.
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11.20 crores. In addition, Rs. 1.80
crores was disbursed to Orissa State
Llectricity Board for System Improve-
ment projects during 1977-78.
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Time Allotteg on News Bulletiy Re.
Bengal Flood Situation

2496. SHRI SOMNATH CHATTER-
JEL: Will the Minister of INFORMA.
TION AND BROADCASTING bLe
pleased to state:

(a) the total time allotteq by the
All India Radio, Delhi in their all
India news bulleting to cover the
recent flood situation i West Bengal
where put of 16 districts 12 districts
were inundated and 15 million people
had been severely affected by the
floods, while estimateq crops covering
28 million acres had been destroyed;
and

(b) the time allottedq for the other
flood affected States, state-wise?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). In the main
morning, afternoon and evening bulle-
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tins during the period June to October,
1978, the time devoted io news items
relating to floods in the affected Statca
was as follows:—

Bihar . 62 minutes
Delhi . 61 »
Orissa 6 -

Uttar Pradesh gt
Wes t Benga a8 5
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Amount Paid for Purchase of Barley,
Grams and Pulses

2498. SHRI DALPAT SINGH PARA-
STE: Will the Minister of DEFENCE
be plecsed to state:

(a) the total amount paid by
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(b) whether it is a fact that the
Food Corporation of India failed to
supply these items to Defence forces
in time and in some cases Army
Authorities revised its specifications
to meet their demand;

(c) in how many cases such speci-
ficationg were revised during this per-
iod and what gction was taken against
the food Corporation of India for de-
layed supplies; and

(d) what steps have beep taken
by the Defence Ministry to ensure
supplies in time and at cheaper rates?

Defence Ministry for the purchase of THE MINISTER OF DEFENCE
barley, gram and pulses during last (SHRI JAGJIVAN RAM): (a) The
three years; information is as under:
Year Bariev (Gram Pulse
1975-76 2.48.08.387° 43 1,68.01,806- 02 14,02,08,159° 50
1976-77 1.46,24.,244' 00 74.86.792° 23 6,90.08.600° 37
1977-78 3.31,65.438- 00 89,17,965" 38 8,21.56.951 L0

(b) and (c). There have been occa.
sions when the FCI have not been able
to acdhere to the delivery schedules
due to unavoidable circumstances. In
appropriate cases, liquidated damages
have been levied on the FCI. There
has been no revision in the specifica-
tions, Minor relaxations were, how-
ever, allowed in some cases.

(d) Several measures have Dbeen
adopted to ensure timely supply at
cheaper rates like arranging priority
for movement of railway wagons,
streamlining of inspection procedures,
regular monitoring of supply position
and taking appropriate corrective
action. To ensure cheap supply, the
FCI undertakes bulk purchases direct-
ly from the mandis at the peak pro-
curement season.

Congestion at Bombay Port

2499. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI D. AMAT:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have set
up a committee to examine the prob-
lems of congestion at Bombay Port;
and

(b) it so, what are the terms of
reference of the Committee and by
what time the report will be submit-
ted by the Committee to Government?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR!
CHAND RAM): (a) Yes, Sir.
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(b} Terms of reference of the Com-
mittee are as follows:—

(a) To explore the possibilities of
diversion of export/import of cargoes
from Bombay. The Committee should
identify measures for provision of

infrastructure and allied facilities
ineluding surface transportation
faeilities and container handling

facilities both at ports as well as
inland centres, that would be requir-
ed to enable the identified ports to
handle increased quantum of traffic
efficiently.

(b) To suggest procedural and
allied measures required to be taken
by the Customs, Port and other con-
cerned authorities for facilitating ex-
peditious inspection of consignments
and processing of documents per.
taining to export/import shipments
at the identifled ports.

{c) To suggest promotional and
incenlive schemes as also any ather
measures which should be adopted
to divert and develop export/import
traffic through the identified ports.

The Committee has submitted its
report.

Commissioning of Coal Mining Pro-
jects

2500. SHRIMATI] AHILYA P. RAN-
GNEKAR: Will the Minister of
ENERGY he pleased to state:

{a) whether glmost all the Coal
Minming projects taken up in 1974 are
Iagging far behind the time schedule
and they are not likely to be commis-
sioned in 1981-82 as originally envi-
saged; and

(b) if so, the reasons thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Yes, Sir.

(b) In 1974, the Government had
sanctioned five projects, namely, Suda-
mdih, Swang Reorganisation, Nendan.
Kusmunda and Bhatgasn. Out of
these projects, Nandan and Kusmunda

are being implemented on schedule—
Kusmunda has now been merged with
an expansion project.

In the case of Sudamdih, mining
operations came up against unforeseen
geological difficulties which obstructed
the implementation of the project on
schedule. In order to carry out a
thorough investigation, a senior level
Committee consisting of Mining Engi-
neers and Economists of the coal indus-
try and the Bureau of Public Enter-
prises has been set up. The report and
the recommendations of this Com-
mittee are expected by the end of this
year.

In the case of Swang reorganisatlion
project the project authorities came up
against unexpected high gas emission.
Degassification programme has been
iaken up as a special measure. Until
the degassification programme is im-
plamented regular exploitation is not
possible as it would expose the workers
to serious hazards.

In the case of Bhatgaon underground
project development had to be slowed
due to lack of railway siding. The
matter has since been taken up with
the railways and it is expected that the
project will now be implemented on
schedule.

Shelter at Rampura Bus Stop

2501. SHRI RAJE VISHVESHVAR

RAO: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether there is any proposal
under consideration of Government to
provide shelters at the Rampura Bus
Stop on Rohtak Road, Delhi as the
passengers have been facing a grest
hardship in the sun and rain; and

(b) if not, the reasong thercef?

THE MINISTER OF STATE IN-

CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) Does not arise.
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Allocation for development of Hill
Regions of U.P. for Fifth ang Sixth
Plan

2503. SHRI JAGANNATH SHARMA:
Will the Minister of DPLANNING be
pleased to state:

(a) the plan strategv for develop-
ment of hill regions in the country:

(b)Y what was the allocation of
funds in the Fifth Five Year Plan
and the proposed allocation in  the
next plan for State Government of
U.P,;

(c) whether any plan allocation has
been made for the different districts
of Garhwa] and Kumayun Divisions;
and

(d) if so, what is the amount al-
located for each district?

THE PRIME MINISTER (SHRI
MORAR.JI DESAI): (a) The strategy
for development of hill regions in the
country is to raise the public sector
outlay on programmes which are
specifically designed for local condi-
tions and which are likely to maximise
the benefits to the local population,
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such as the provision of drinking
water supplies, expansion of roads and
road transport, stabilisation of agri-
culture, development of rural indus.
tries etc. Programmes would be in
consonance with Topographic and
Agro-climatic conditions, the availabi-
lity of natural resources, the charac-
teristics of the population and peculi-
arities of the Socio-cultural structure.

{b) The ailocation for the Fifth
Year Plan for the hill regions of U.E
wus Rs. 205 crores. The allocation for
the next Plan is vet to be finalised.

{cy and (). The allocations for the
Plan of the hill areas of UP. are rot
made on the basis of districts and
divisions but for the whole region.

Setting up of a Cement Factory at
Basohil in J. & K.

2504. DR. KARAN SINGH: Will
the Minister of INDUSTRY be pleased
to state:

{a) whether there is a proposal to
set up a cement factory at Basohii in
Jammu and Kushmir State: and

(b) if so. when work of the pro-
ject ig likely to start?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Jammu and Kashmir Mine-
rals Limited haq been granted a letter
of intent for setting up a cement plang
with a capacity of 2 lakh tonnes per
annum at Basholi, As consideration
of the project is still in a preliminary
stage, a time-schedule for its comple-
tion has not yet been drawn up.

Complaint against Muradnagar Ordn-
ance .Factory Management

2505. SHRI BALDEV SINGH JACO-
RATIA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether any office bearers of
Recognised Service Association of
Ordnance Factory, Muradnagar have
brought any corruption charges
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against Ordnance Factory, Muradna-
gar Management during internal
emergency,

(b) what action the concerned au-
thorities took; and

(¢) whether the President and Sec-
retary of the Recognised Association
who raised corruption charges have
been transferred to some other
ordnance factories during Emergency;
if so, why it has been done uni-
laterally?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) No, Sir.

(b) and (e¢). Do not arise.

Central Road Research Institute for
Eastern Region

2507. SHRI K. B. CHETTRI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Gov-
ernment are thinking to set up a Cen-
tral Road Research Institute for the
Eastern region;

(b) if so. the dectails thereof;

(¢) whether Government have any
proposal to include the three hill
sub-divisions of Darjeeling district of
West Bengal to enable them to take
advantage of the CRRI; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d) Presumab-
ly, the Member is having in mind the
question of setting up an extension
Unit of the Central Road Research
Institute in the North Eastern Region.
This scheme is still in a preliminary
stage and final view has yet to be
taken,
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Employment Targets

2509. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
PLANNING be pleased to state the
cmployment targets fixed for each
year of the Sixth Five Year Plan
period for each State?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The Draft Plan,
estimates the employment potential of
the Plan by sectors and indicates that
if the planneq pattern of investment
and production materialises, it is like-
ly to create 49.3 million person-
years of employment. It is not fea-
sible to fix year by year employment
targets. Improvements in the exist-
ing employment data and ways of esti-
mating the growth of employment in
different sectors as the plan progresses,
are under consideration.
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Tssue of Licentes to Big' Industrial
Houses

2510. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
Fleased to state:

(a) the names of big industrial
houses that got fresh licences of
Rs. 175 crores and Rs, 200 crores res-
pectively and whose applicalions for
amnother Rs. 400 crores and Rs. 600
crores worth of licenees respectively
.are still pending;

(b) whether these licences do not
attract the provisions of M.RT.P;
and

(c) if so, how these licences have
been given?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a)
to (¢). Full details of the names of
the undertakings, capacity licensed
and location of all licences issued in-
cluding those issued in favour of un-
-dertalkings falling within the pro-
visions of the Monopolies and Restric-
tive Trade Practices Act are available
in the “Weekly Bulletin of Import
‘Licences, Export Licences and Indus-
trial Licences” copies of which are
readily available in the Parliament
Library. Capacities given in Indus-
4ml Licewces are generally indicated
by quantity and not by value

Orders issued under Sections 21 and
22 of the MRTP Act by fhe Depart-
ment of Company Affairs are publish-
ed in their monthly publication “Com-
pany News and Notes” eopies of
which are alse available in the Par-
liament Library.

During the current year Le. from
January to October, 1978, 89 Industrial
Licences were issued to undertakings
registered under the MRTP Act.

Industrfal Licences to MRTP un-
dertekings are given in-accordamce
with the Industrfal Policy Statement
Iwid Befure ParMament in December,
9T w4, tnfer liz clurifies that the
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provisions of the MRTP Act including
those relating to dominant undertak-
ings would be effectively implemented.

Agriculture Projects sanctioned by
Rural Electrification Corporation

2511. §HRI P. M. SAYEED:

SHRI A R BADRINARA-
YAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether the Rural Electrifica-
tion Corperation has sanetiomed assis-
tance to 100 schemes under the newly
launched speeial projeet in agricul-
ture;

(b) if so, nature of the schemes
that will be assisted by the Corpora-
tion;

(¢) whether commercial BRanks
hawe alsp decided te contribute
Rs. 240 crores for helping the rural
electrification scheme and the States
where these schemes are to be intrc-
duced; and

(d) whether any scheme is also
being taken up in Lakshadweep?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The Rural Electrification Corporation
had sanctioned 102 schemes under
the newly launched *“Special Pro-
ject Agriculiture (SPA)" programme
up to 28th September, 1978.

(b) The schemes approved for finan-
cial assistance under the SPA pro-
gramme aim at energisation of agri-
cultural pumpsets.

(c} The SPA programme envisages
a total investment of Rs. 360 crores
over the Piwe Year Plan period 1976~
83. The Rural Electrification Corpo-
ration will finanee 1/3 of the cest the
pooject, the balanece of 2/3 being
fiaanced by tse Commercial Bank:s
whieh: in turn wild be refinamced to the
exient of 50 percemt by the Agricul-
tural Refilaance and Development
Corporation.
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All States are eligible for financial
assistance from the Rural Electrifica-
tien Corporation and the Cammerrial
Penks under the SPA pragrmmme.

102 SPA schemes approved by the
Corporation upty, 28th September 1978
are for the States of Andhra Pradesh,
Bihar, Gujarat, Karnateka Madhya
Pradesh, Maharashtra, Punjab, Rajas-
ikan, Tamil Nadu, Uttar Pradesh and
West Bengal.

(d) Union territories like Laksha-
dweep are funded directly by the Cen-
tral Government.

Loss to Hindustan Cables Ltd

2512. DR. SAROJINI MAHISHI:

SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have seen
the press reports in the Blisz dated

the 2nd September, 1978 wherein it
has been stated that Himdustan Ca-
bles Ltd. have gone into loss of
crores of rupees; '

(b) if so, whether Government have
since inquired into the working of this
concern during the last three years;

(¢) if so, what are the irregulari-
ties which have been found by Gov-
ernment; and

(d) what steps have been taken by
Government to  improve the draw-
back of this concern?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir. M/s. Hindustan Cables
Limited have mot incurred crores of
rupees loss, but have actually shown
steadily improved profits during the
last three years, particulars of which
are as under;—

——

1976-57  1977-78

(Rupees in lakhs)

1975-76

Profit before tax

Profit after tax

248" 53
156 04

437 6o 67982

206- 65 38282

(b) to (d). Govt. regularly review
the working of public sector under-
takings including M/s Hindustan
Cahles Lid. with a view to improving
their performance further,
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Enquiry Commission on Large
Industrial Houses

2514, SHR1 HALIMUDDIN AH-
MAD: Will the Minister of INDUSTRY
be pleased to state:

(a whether it is a fact that In-
quiry Commission on the large indus-
trial Houses has been wound up and
no action has been iaken against the
large Houses,

(b) if so, the reasons far winding up
the Commission and what is the total
amount of expenses that has been
made on this Enquiry Commission and
whether this Commission has as yet
submitted any report to the Govern-
ment: and

(c) if not,
thereof?

‘THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a)
te (c¢). The Commission of Inquiry
on Large Industrial Houses was ap-
pointed vide Notification No. 711 dated
18-2-1970. The original notification
specified that the Commission was to
submit its report as soon as possible
and in any event within a year from
the date of the notification. The tenure
of the Commission has been extended
from time to time and the latest noti-
fication extending the tenure of the
Commission was issued on 9-2-1978.
The present tenure of the Commission
of Inquiry on Large Industrial Houses
expires on 17-2-1979. The total ex-
penditure of the Commission incur-
req up to the end of Financial Year
1977-78 was HRs. 1,46,05506 and the
budget povision for 1978-79 is Rs.
21,70,000,

No decision has been taken so far to
wind up the Commission. The terms
of reference of the Commission are
vast and varied and cover instances of
Irregularities, lapses and improprieties
arising from the main report of the
Industrial Licensing Policy Enquiry
Committee allegations about the
Birla Group of Concerns which were
referred to the Industrial Licensing
policy Enquiry Committee and respect
whereof, the Committee has not
been in a position to conduct a

reasons in details
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full. and detailed enquiry and
allegations relating to the Birla
Group of Concerns on which further
investigation needs to be made in pub.
lic interest. There is no provision in
the original terms of reference for
submission of any interim report by
the Commission on one or more of the
terms of reference. The Commission
has so far scrutinised over 8,000 flles
and there are over 2000 files still to
be scrutinised. Over 1120 letters seek-
ing explanation/clarifications from
Government, financial institutiong etc.
were issued by the Cornmission on
the subject matter of the enquiry.
The Commission has held public hear-
ings on five occasions lasting for se-
veral days and involving a number of
cases on each occasion in connection
with the flnancial assistance granted
by the IDBI, ICICI, FICI and UTL

There are a number of reasons why
the Commission is not able to com-
plete its work. Firstly, the terms of
reference of the Commission are such
that apart from being very wide they
slso involved considerable collection
of information by the Commission
itself. The arrangement in which the
Commission was its own investigating
agency resulted in delays and in some
cases inability of the Commission to
get the requisite information. Second-
ly, in respect of specific allegations
against the Birla Group of Companies
which thg_Comm,ission was to investi-
gate, some of the companles concern-
ed have obtained stay orders. There
are in all 26 cases where such stay
orders have been obtained. The Writ
Petition fileq by Technological Insti-
tute of Textiles, Bhiwani was, how-
ever, dismissed by the High Court of
Punjab and Haryana with costs. The
Petitioner has gone in for appeal be-
fore the Division Bench in the High
Court at Chandigarh. The High Court
at Calcutta had delivered judgement in
September, 1978. Certified copy of
the judgement has not become avail-
able so far. Thirdly, the Commission
has also had difficulties in getting and
retaining staff wity the requisite ex-
perience since the Commission does
not have any staff of its own and had
to depend on other Government De-
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. s

partments for obtaining the services
of experienced personnel,'on deputa-
tion.

Regulation of Casual Workers

2515. SHRI HALIMUDDIN AH-
MAD: Will the Minister of HOME
AFFAIRS be pleased to state:

(2) the total number of casual and
daily wage workers working in var-
ious Ministries and public sector un-
dertakings located in Delhi;

(b) whether Government will make
a policy announccment that all Wwor-
kers will be declareg permanent who
are working against vacant posts or
the officers need their services; and

(c) if nol, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) The infor-
mation is not available in the Depart-
ment of Personnel and Administrative
Reforms.

(b) and (c¢). Public Sector Under-
takings are autonomous bodies and
have their own set of rules in regard
to engagement of daily wage staff.
As regards Central Government Of-
fices, a daily wage emplovee who has
putin atleast 240 davsof service as
casual labourer (including broken per-
jod of service)y during each of the 2
yvearg of service, can be regularly ap-
pointed, if a vacant group ‘D’ post
exists and there is no ban on its fil-
ling up.

Obscentty In Indiam Films

2516. SHRI S. R. DAMANTI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it has come to Govern-
ment's notice that there is a marked
spurt in the portrayal of obscenity in
the Indian films and some sort of nude
wave has been taken in it in spite of
the guidelines to the Centra] Censor
Film Board to check this tendency;

(b) if so, whether it is due to any
relaxation in the day-to-day operation
of film censorship; and

(c) what. other messures Govern-
ment propose to take to remedy the
fast deteriorating situation in this
behalf?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir. All films are
examined by the Board of Film
Consors in accordance with the provi-
sions of the Cinematograph Act, 1952
and the guidelines issued thereunder
in January  1978. According to the
guidelines the Board have to ensure
that there are no scenes of vulgarity,
obscenity and depravity which might
offend human sensibilities. How-
ever, malpractices in exhibition of
films have come to the notice of
Government wherein instances of
exhibition of uncensored films, banned
films, films with forged censor certi-
ficate, interpolateq films containing
censored portions were noticed. The
matter has been brought to the notice
of the Chief Ministers/Information
Ministers for strict enforcement of
censorship provisions. Responses
received indicate that State Govern-
ments are taking necessary measures.

(b) and (c). Wo, Sir. In its meeling
held in October, 1978 the Board of
Film Censors have reiterated that
permissiveness in films should be dealt
with strictly.

Officers transferred ang removed from
service in seven Textile Mills,
N.T.C. (M.P)

2517, SHRI HUKAM CHAND KA-
CHWAI: Will the Minister of INDU-

STRY be pleased to state:

(a) the number of officers working in
the seven textile mills under the
Vastra Udbyog Nigam (M.P.) who
were either transferred gr removed
from service or undertakings were
obtained from them during the period
from January, 1976 to June K 1978;

(b) whether these officers are victi-
mised as they do not adopt the corrupt
and arbitrary ways of the Chairman of
the Corporation and if so, the reasons
for removing them from service in each
case; and
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(¢) whether the fficerg of the Cor-
poration have submmitted compieints to
the Central Office at Delhi and if so,
the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
A statement is laid on the Table of
the House.

(b) and (c). No, Sir.

Statement

Mill-wise number of Officers of the
seven textile mills under the National
Textile Corporation (Madhya Pradesh)
during the relevant period is given
below:—

No. of  No. of
Officers Oflicers
removed transferred
from

service

Name of the Mill

1. Bengal Nagpur
AMills Rajanand-
gaon . ; . i 9

2. Burhanpur Tapii
Mills Burhanpur Nil 9

3. Hira Mills Ujjain 1

4. Indorr Malwa,
United Mills,

Irdore 1 4

5. Kalvarmal Mills,
Indore . 2 1

6. New Bhopal
Textile Mills,
Bhopal Nil 11

7. Swadeshi Cotton
and Flour Mills

Indore . Nil 4

—

Parchase ol-chmiczl Machnery by
Bengal Nagpur Cotton Mills

2518. SHRI HUKAM CHAND
KACHWAI; Wil] the Minister of IN-
DUSTRY be pleased to refer to the
reply given to Starred Question No.
437 on 16th August, 1978 and state:

(a) tbhe value and quantum of Che
micals and stationery used in dyeing,
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printing and processing and other use-
fu] material purchased by Bengal Nag-
pur Cotton Mills during the period from
January, 1976 to October, 1978 indicat~
ing the names of the parties from which
it was purchased and the period within
which payment therefor was to be made
under the rules and the period within
which payment was made; and

(b) the number of such parties
which have stopped supply of goods
due to non-payment of their dues?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES); (a)
and (b). The informatior sought Iis
voluminous in nature and it will take
considerable time and efforts to furnish
such information. Under the circum-
stances, the Hon'ble Member may like
to seek any specific information for
which reply will be furnished.

Claim on Bhakra Management Board
for loss suffered by Punjab due teo
Floods

2519. SHRI BHAGAT RAM: Wil
the Minister of ENERGY be pleased
to state:

{a) whether the Punjab Government
has claimed Rs. 100 crecres from Bhakra
Board Management for the losseg it
sufiered in the recent floods due to
negligence of lhe Engineers; and

(b if so, the reaction of Government
thereto?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No such
claim has been received by the Bhakra
Beas Management Board from the
Punjab Government.

(b) Does not arise.

Whole sale Price Index of Ostton and
Cieth

2520. SHRI BHAGAT RAM: Will
the Minister of INDUSTRY be pleased
to state;

(a) what is the whole sale price index
of cotton and cloth respectively for the
last three years;
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(b) what is the total production, con-
sumption and export of cloth for the
i#st three years, and

(c) what is the per capita production
and consumption of the cloth for the
last. three years?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c) (ii) index of Wholesale Prices
(1970-71—100,

1975-76 1976-77 1977-78

Cotton raw 1964 197'5 193'0

Cloth (mills) 161-7 165-7 1786

Cotton Textiles 1460 157°5  177°%

(i) Productfon and Fxports of cotton cloth in the
Mill and Decentralised Sectors :

(a) Production
(mill Mtrs.) 8509 8401 8808

(b) Exports incl.
garments,
garments
maunfac-
tures and
hosiery
(Rs. crores) 374°36 618-6G7 546 33

(iii) Per Capita troduction and availability
(catton cloth and blended) :

{Metres)
Produc-  Avail-
tion* ability
—— = “

1975 . 14723 13* 19
1976 . 13°79 12°33
1977 1421 11-82

(Prov.)

N ore.— *Per Capita production has been
derived by dividing total pro-
duction by mid year estimates
of India’s population.

15, 1900 (SAKA) Written Answers: 158

Supply of Power to Delhj from
Bhakra Complex

2521. SHRI BHAGAT RAM: Will
the Minister of ENLRGY be pleased
to state:

-

(a) whether Governmeni are consi-
dering the Punjab Government's re-
quest for immediate implementation of
the decision of the Bhakra-Beas Ma-
nagement Board debarring the Delhi
Electric Supply Undertaking to draw
power from the Bhakra complex;

(h) in the event of “cut cff” of power
supply from Bhakra whether Govern~
ment has any alternative source of
power to fulfil the needs of Delhi; and

{¢) if so. the details thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN); (a) tg (c). No.
such request hag been received by the
Government of India from the Govern-
ment of Punjab,

Recruitment of Artistes for AI1R.,
Dhanbad

2522. SHRI DINEN BHATTACHAR-
YA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Governrnent are propos=
ing to establish AIR centre at
Dhanbad;

(b if s0, whether Secretary of Dis-
trict Cultural Association (Zila S¢ts-
kritik Sangh), Railway Institute Cine-
ma, Dhanbagq has been authog&sed to
recruit Radio Artistes for the proposed
Dhanbad AIR Station,

(e} if so, whether the Minister has
receivgd any representation in this
connection; and

(d) if so, the reaction of Government
thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Nb, 8ir,

(b) No, Sir.
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(c) and (d). A communication on the
subject was received from the Dhan-
bad District Committee of the Commu-
nist Party of India (M). In this com-
munication, Government's attention
was drawn to an advertisement in a
local daily by one Shri Dileep Kumar
Chatterji, Secretary of the District
Cultural Association of Dhanbad invit-
ing local artistes to contact him for
enlistment of their names in connec-
tion with the setting up of 3 radio sta-
tion at Dhanbad. Government have
requested the State Government of
Bihar to enquire into the matter and
take necessary action.

Recruitment in M.AM.C., Durgapur

2523. SHRI ROBIN SEN: Wil] the
Minister of INDUSTRY be pleased to
state:

(a, whether few hundred workmen
were recruited in the Muster Roll in
M.AM.C,, Durgapur during 1971 to
1975 without any reference to Employ-
ment Exchange;

(b) if so. the reasons thereof; and

(t) the categories against which they
«were taken?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a)
and (b). 546 persons were engaged on
Muster Roll in M.A.M.C., Durgapur
during 1971—75. Reference was made
to Employment Exchange in all cases
except the following:—

(i) 238 persons: They were ini-
tially engaged on Muster Roll for a
period of less than three months for
specific emergent needs viz. cleaning
of shop floors, movement of mate-
rials inside the shop and inter-shop
movement. After the initial task
for which they were engaged was
over, it was found necessary to re-
tain them for miscellaneous jobs,
first, in connection with the visit
of Indo—-Soviet delegation and later
on for disposal of accumulated
scraps ang other allied jobs. Subse-
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quently, in filling up of posts of
Unskilled Workers on regular basis
against specific needs, these muster
roll employees were given prefer-
ence in terms of extant rules and
232 of them were absorbed in regu-
lar service with subsequent reference
to Employment Exchange.

(ii) 47 persons: Out of 47 per-
sons 8 persons were appointed as
Peons for unskilled office work and
one as sweeper. No reference to
Employment Exchange was required
to be made for engagement of these
categories of employees. One ex-De-
fence personnel and two Scheduled
Caste/Scheduled Tribe candidates
were also recruited as Time Keeper
and Typist against reserved vacan-
cies. Remaining 35 persons were en-
gaged locally at different construc-
tion/erection sites such as Mormugo,
Haldia, Vishakhapatnam, Madras,
Nagpur etc. purely on ad-hoe basis
to meet emergent needs.

It is also to be noted that in
December 1971 the local Employ-
ment Exchange expressed their in-
ability to sponsor candidates against
MAMC’s requirements or unskilled
workers due to difficulties and agi-
tations created by different job seek-
ers of the area. Against this back-
ground, the Company had to engage
men to meet its requirements. How-
ever, before absorption of Muster
Roll employees in the regular estab-
lishment of the Company, due noti-
fications were made to Employment
Exchange.
(c) 546 persons referred to above
were engaged in the following cate-
gories:—

(i) Unskilled 503
(i) Sweeper 28
(iii) Skilled 5
(iv) Clerica) . 10
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Management of Abhmed Woellen Mill
at J\.mhu-mtl! Distt. Thana

2524, SHRI R, K. MHALGI: Wwill
the Minister of INDUSTRY be pleased
to refer to the reply given to USQ.
No. 2012 on 8th March, 1978 regarding

Ahmeg Woollen Mill, Ambarnath
{Maharashtra) and state:
(a) what efforts are made by

Management of Ahmed Woollen Mill
and Ambarnath district Thana (Maha-
rashtra) during the last one year to
improve their working after the speci-
fic advice from Central Government in
that respect; and

{(by what are the results achieved
by the Mill with their special efforts
Tade especially in respect of full uti-
lization Labour potential of the Mill?

THE MINISTER OF INDUSTRY
(S8HRI GEORGE FERNANDES): (a)
and (b). Since January, 1978, the Mill
bas been working continuously and the
utilisation of capacity and labour in
the spinning and weaving sections as
wel] as productivity is reported to have
improved. The production has also
picked up, but it has not stabilised.
The Mill has also been able to create
a wider sales network and its winter
sales bookings are expected to be salis-
factory.

Officers in Defence Research and
Development Organisation

2525. SHR] DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleased to state:

fa) whether it is 5 fact that some
service officers who are technically
qualified are permanently seconded in
Defence Research and Development
Organisation;’

(b) is it also fact that they retire
from services at the age of 55 years
and their counterpart civilian officers
on R & D retire at the age of 58

years; if so, reasons in detail;

3407 LS—6

{¢) is it also a fact that some ser-
vice officers are given extension of
service after their age of 55 years; if
so, how many have been given extens
sion this year;, and

(d) will Government cousider the
proposal of retirement of both civilian
and army officers at the age of 58
years in Defence Research and
Development Organisation?

THE MINISTER OF DEFENCE
(SHRIJAGJIVAN RAM): (a) Yes, Sir.

(b) Yes, Sir. The retirement age for
civilians in Government of India is 58
years whereas the retirement ages of
service officers are governed by the
service regulations of each service.
Upto Sepiember, 1971, the age of re-
tirement of permanently seconded
officers was the same as prevalent in
the Army/service of the officers con-
ceined. The age of compulsory reé-
tirement of permanently seconded
officers was, however, rationalised by
the Government vide letter No. 86173/
TD-12/PBS/9255/D(R&D), dated 22
September 1971, keeping in view
various factors and was fixeq at 55
years subject to review at the age of
52 years.

(c) Permanently seconded service
officers can be given extension of
service upto 2 years in exceptional
cases wherein such an exitension is
considered necessary in public inter-
est. Only two officers have been
given extension of service this year.

{d) No proposal is under considera-
tion at present to raise the age of re-
tirement to 58 years of service officers
permanently seconded to Defence Re-
search ang Development Organisation.

Issue of Licences for setting up
Industries in U.P.

2526. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to lay a statement showing:

(a) new licences for setting up large
scale industries in Uttar Pradesh
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issued by Union Government during
the years 1977 and 1978;

{b) what are their actual locations
and what will be manufactured in
those projects; and

(c) what has been the basis of
issuance of these licences and selection
of locations?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). 13 Industrial Licences were
issued during the years 1977 and 1978
(upto 31st October) under the provi-
sions of Industries (Development &
Regulation) Act, 1951 for setting up
of new undertakings in Uttar Pradesh.
Statement showing the details of these
13 licences, including the name of the
party, item of manufacture, cupacity.
location etc. is laid on the Table of
the House. ([Placed in Library. See
No. LT-2884/78] Industrial Licences
are issued within the framework of
the statement on Industrial Policy
presented to Parliament in December.
1977. The policy of the Government
in regard to issue of licences to MRTP
undertakings and also the location of
industries ig clarifieq in paragraphs 18
and 31 of the Statement respectively.

Stduy res. Cost Structure of end
Products of Tyre Industry

2527. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government had asked
the Bureau of Industrial Costs and
Prices to go into the cost structure of
the end-products of tyre industry;

(b) if so, whether the said Bureau
has completed its study: and

(¢) if so, what are their recommens-
dations?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (¢). In May, 1978 the Bureau of
Industrial Costs and Prices was re-
quested to conduct a study of the im-
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pact of increase in prices of raw mate-
rials and olher inputs on costs and
prices of tyres and tubes charged by
the various automobile tyre manufac-
turing companies and submit its
report. According to The Report the
increase in the net dealer prices effect-
ed by the Companies after March,
1978 substantially exceeded the in-
crease in the prices of major raw
materials in respect of rayon
truck tyres, nylon truck tyres
ang truck tubes: but in passenger
tyres and jeep tyres the price increase
more or less accorded with the rise in
the prices of major raw malterials,

The Report also indicates that tyre
and tube manufacturers contended that
the increase in tyre prices towards the
last week of March 1978 was based not
on the increase in raw matorial cost
alone but also on conversion cost-items
like fuel cost, electricity, salaries and
wages ang also the losses on exports.
These companies also pointed out that
the profitability on tyres and tubes
has been on the decline for some time
and in 1977 they suffered a loss. The
Bureau of Industrial Costs and Prices
Report states that a quick study of
the profitability of tyres and tubes
manufacturing companies does show
that the profitability of most of the
companies  did decline in 1977 as
against the previous years and some
companies dig incur a loss in 1977.
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Resentment among workers in  Mini
Cement Plant, Kuilakkudi, Tiruchj

2529. SHRI ROBIN SEN:

SHR] SAMAR MUKHER.
JEE:

SHRI DINEN BHATTACHAR-
YA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether attention, of Govern-
ment has been drawn to the fact that
the management of Central Research
Institute of India, Mini Cement Plant,
Kullakkudi, Tiruchi District had taken
up a position from the beginning that
they would never talk to the only one
Union embracing all the workers
which created great resentment among
the workers;

{(b) whether Government are aware
that even after Supreme Court’s deci-
Sion in favour of workers were rejec-
“ted by the management; and

' (¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES): (a
to (¢). The Cement Research Instilule
is a society registered under the So-
cieties Act; which is devoted for re-
search and development work relating
to cement, cement machinery and ce-
ment application. As a research In-
stitution, it cannot be considered as an
industry as defined under Seclion 2(i)
of the Industriagl Disputes Act, 1947.
Trade Union Act and other labour
enactments would not also be appli-
«able to such an institute,

166

The Kullakkudi Unit was gifted to
the Cement Research Institute by the
State Government of Tamil Nadu
purely for research and development
purposes, in terms of Clause 5 of the
gift deed. The question of recognising
any Trade Union of the employees by
the Inslitule does not therefore, arise.
In consultation with the State Govern-
ment the Cement Research Institute
have agreed to absorb 50 per cent of
the workers on the rolls on the same
ferms and conditions on which they
were working with the Institute on
2-8-1977; the employee-employer rela-
tions would be regulated in consonance
with R & D discipline and rules and
regulations of Cement Recearch Insti-
tute and that the Institute would pro-
mote and encourage the formation of
Service Association by the workers of
the Unit, conforming to the norms and
guidelines stipulated for R & D Insti-
tution. Such an Association of the
workers has also been since formed
and accepted by the Management. The
terms and conditions of employment
have also been discussed with the
workers before finalisation and have
been accepted by them. The CRI has
issued appointment letters to all the
workers, regularising them on regular
pay scales with long-term benefits, on
19-9-1978.

Tha Cement Research Institute has
stated that it has not acted contrary
to any decision of the Supreme Court.

Plan to do with the Hunters and Can-
berras on their replacement by
Jaguar

2530. SHRI RUDOLPH RODRI-
GUES: Will the Minister of DEFENCE
be pleased to state what it plans to do
with the Hunters; and Canberras the
Juguars are meant to replace or phase
oul”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The Jaguars
will replace the Hunters and Canberras
over a period of time, during which,
the latter will largely be progressively
phaseq out from service.
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Explanation for increase in prices of
tyres and tubes

2532, SHRI K. A. RAJAN: Will the
Minister of INDUSTRY pe pleased 1o
slate:

(a) whether Government had sum-
moned the Chief Executives of all the
tyre companies at New Delhi to Seek
their explanation regarding the in-
crease in prices of tyres ang tubes;

(b) it so, what are the details of
their explanation; and

(¢) Government's reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). In response to the letter issued
to the tyre manufacturing companies
asking them to give details of the price
increase effected by them, the execu-
tives of the tyre manufacturing com-
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panies met the concerned official of
the Ministry of Industry. They stated
that they were compelled to increase <
the prices of tyres and tubes owing to
increase in the cost of various inputs, _
higher cost of production and excise 3
dutly as well as financial problems
faceq by them. In order to have these
claims of the manufacturers verified
the Burcau of Industrial Costs and |
Prices was requested in May, 1978 to
conduct a studv.  According to the
Report the increase in the net dealer
prices ellected Ly the Companies after
Muarch, 1978 substantially exceeded the
increase in the  pricey of major raw
materials in respeet of rayon truck
tyres, nylon truck tvres and truck
tubwes, bhut in passenger tyres and jeep
tyres the price incregse more or less
accorded with the rise in the prices of
muajor raw  materials.  The Report
also indiciles that tvre and tube
maorifacturers contended that the in-
crease in fvre prices towards the last
week of March 1478 was hased not on
the incresse in raw  materials cost
aloma bt al:o on conversion cost-items
like fuel, coal. electricity, salaries and
wages gnd @lso the losses on exporis.
These companies also pointed out that
the profita®ililv on tvres and tubes has
Lsen on the decline for some time and
in 1977 they suflered a loss. The
Burcau of Industrial Costs and Prices
Report slates that a quick study of the
profitubilily of tvres and tubes manu-ed
facturing companies does show that the
profitability of most of the companies,.
did decline in 1977 as against the pre-
vious years and some companies did
incur ; loss in 1977,

Development of Monidih and
Sudamdih Mines

2543. SHRI ROBIN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) the progress of the dnw,lopmemt""'
of Monidih and Sudamdih mines; and

(b) the amount of money expended
sg Tar?
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THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Sudamdih
and Monidih are deep shaft coking
coal projects of a type not hitherto
undertaken in the Jharia coalfield.
Sudamdih project was started in 1962.

.The construction of the project with
deep shaft sinking began in 1964. The
shaft sinking in the mine rock drivages
took nearly 10 years. In 1972 a few
longwall faces were also opened in two
seams. The initial production target
of the project was 2.10 million tonnes.
However, the production achieved
during 1976-77 and 1977-78 was 6 lakhs
1onnes and 3.73 lakhs tonnes respec-
tively. All major activities of the
project have been completed.

*  Monidih project was sanctioned in

1962 for a targetted production of 2.1
4Jmillion tonnes. Against this target.
i{h» coal production was 0.249 m.t. in
1977-78,

These mines have not progressed as
anticipated due to various technologi-
cal reasong such as unforeseen geolo-
gical disturbances, had “oof conditions.
influx of hot water in the lowest hori-
zons, crushed roof and  fractured
rtrata, as well as delay in the supply
of critical equipment.

(b) Originally Sudamdih project
. was  sanctioned at Rs. 17.57 crores
Whll‘.‘h is now estimated to be Rs. 63.68
crores, Investment till 1977-78 in this
*project has been to the tune of
Rs. 60.74 crores. Monidih project was
originally sanctioned at a capital cost
of Rs. 17.25 crores. The cost is now
estimated to be around Rs. 90 crores.
A total amount of Rs. 50 crores has
been spent on the project upto 1977-76.
It may be noted that revised project
reports for these two mines are under
consideration of the Government. The
Government have alsp set up a Com-
mittee of senior mining engineers and
"economists to go into the question re-
lated to the mine. The Committee’s
'recommendations are expected very
shortly.
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Compulsory birth control in Maha
rashtra

2535. DR. RAMJI SINGH: Will the
Minister of HOME AFFAIRS be
pleased 1o state:

(a) whether Government are aware
that during emergency a law was en-
acted in Mabharashtra regarding com-
pulsory birth control;

(b) whether it is still under con-
sideration of Government or the assent
of the President thereon has been
accorded; and

{c) if assent has not been accorded,
whether Government propose to accord
that and if so, why and if not, the
reasons therefor?

THE MINISTER OF STATE 1IN

1E MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (&)
The Maharashira Family (Restrice-
tion on Size) Bill, 1976 was pissed
by tie State Legislature of Mauba-
rashtra in July 1976.

(B) znd (c¢). President’s assent was
withheld on 30th April, 1977 as it
was deeided that there could Le no
question of any compulsion in the
matter of Family Planning.

Inundation of mines in West Bengal

2536. SHRIMATI PARVATHI
KRISHNAN: Wili the Minister of
ENERGY be pleased to state:

(a) the total number of workers
laid off following the inundation of a
large number of mines in West Ben-
gal; and

(by what steps are being taken for
dewatering the mines to start normal)
production at the earliest?

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): (a)
About 20,000 manshifts of workers
were affected by lay off following
the inundation of coal mines in West
Bengal.
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{b) Emergent steps have been
taken by the coal companies to pro-
cure pumps, cables and pipes re-
quired for dewatering the drowned
mines, Steps have also been taken
to augment productian by intense
working in the districts which have
not hbeen drowned, and by opening
new districts in dry areas, '

Class JI Gazetted equivalents in Army

2537, SHRI DAYA RAM SHAKYA:
Wit the Minister of DEFENCE be
p'eaxcd to siate:

{at whether it is a fact that there
is no class I Gazelied equivalent in
Army, if so, how far the Ministry of
Detenre  will justily the action of
Engineer in Chief to equaie Subedar-
Majors at par with AE Class 11
(Guzetted); and

{(bY i: it also a fact that Subedar
Maior (Storesy uand Subedar Major
(Clericaly are not equivalent to BSO
(Class II Gazetted) and AO II (Class
II Guzetted) in MES, if so, why pre-
ferential treatment is being tried for
Subedar Major (Technical) by equat-
ing them with AE (Class 1l Gazetted)?

THE MINISTER OIF DEFENCE
t SHRT JAGJIVAN RAM): (a) and
ib). It is o fact that there 5 no class
II Gazelted equivaient in the Army.
However, in the subordinate estab-
lishments of the MES, there were
posts of chargeholders, two-ihirds of
which were manned by civilians and
one-third by military cadre person-
nel. Previously, the posts of charge-
holders were in class III service. Diffi-
culties were experienced because of
the Jinadequate  administrative gnd
financial powers given to them. Be-
ing in class III service, they also lack-
ed status which was necessary for
making them effective, A decision,
therefore, was taken in February
1977, and the posts of chargeholders
were upgraded to Assistant Engineers
class II (Gazetted). With this up~
gradation, the civilian chargeholders
who were found fit by the UPSC,
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were made Assistant Engineers class
II (Gazetted). As a result of this
decision, Subedar Majors who were
also holding the posts of chargehold-
ers have been equated with Assistant
Engineers class II (Gazetted). There
has, however, been no change in the
status and pav and allowances of
those Subedar Majors now canverted
as Assistant Engineers.

2 As regards Subedar Majors
(Stores) and Subedar Majors (Cleri-
cal), there has been no change in
their position. Subedar  Major
(Stores)y and Suledar Major (Cleri-
cal) in the MES cadre are equivalent
to Supervisor Barrack Store Grade I
and Office Supecrintendent i the
MES civil cadre respectively., Since
ihese civilian posts in the MES have
not been upgraded, there has becn no
corresponding  upgradation  «of the
posts of Subedar Major in the stores
and clkrical cadres.

Levy vn textile mills

2538. IRl 5. R. DAMANI: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the new textile policy
has now imposed 10 per cent levy on
the textile mills;

(b) if so, the considerations which
weighed with Government in resorting
to this measure;

(¢} how long is it likely to remain
in force;

(d) whether any guidelines have
been 1aid down for the constitution of
the Committee under the Textile
Commissioner to review the quota
utilisation as envisaged in the new
policy: and

(e) if so, what and how the textile
industry will be represented on this
Committee?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c¢). Additional excise duty of 10

per cent has been imposed on cer-
tain specified textile/fibre items in
order to generate funds in a2 more
equitab ¢ manner for subsidy on pro-
duction, procurement anq distribu-
tion of controlled cloth for the wea-
ker sections of the popuiation. This
arrangement has become part of the
new controlled cloth scheme, which
has just come into effect from 1-10-
1978.

(d) and (e). The question appar-
ently relates to the exrport quota dis-
tribution policy for 1979-80 decided
by the Ministry of Commerce. A Co-
ordination Committee with the Tex-
tile Commissioner ag Chairman and
representatives of the wvarious con-
cerned textile Export Councils has
been envisaged for periodically re-
viewing the quota situation.

Shortfall in production of quality
jutes

2539, SHRI S R. DAMANI: Will
the Minister of INDUSTRY bc pleas-
ed to state:

{a) whether Jute Industry is facing
raw jute shortage, especially of quali-
ty jute:

{b) whether the shortfall in the
production of quality jute has resulted
in the operation of the Jute Industry
at less than optimum level;

(c) if s, what long term measures
are being taken to sustain the viability
of the jute grower and the jute indus-
try: ang

{dy how far Jute Corporation of
India, whose job is to garner supplies,
succ2eded in its !rading aciivities not
only to prevent the distress sale of
jute but also to help the industry to
boost their exports?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Government have received
some reports of damage, particularly
to higher grades of crops, due to
floods and '‘its likely effect on manu-
facture of Export quality carpet back-
ing and Russian hessian.



175  Written Answers

{(c) Some of the important mea-
sures which have been taken/are
being taken, to sustsin the viability
of the Jute growers and Jute industry
are given below:—

(1) Fuxation of a remunerative
minimum price for purchase of raw
jute from growers, and pro-
curement of Jarge quantities of raw

Jute by the Jute Corporation of
India

(1) JCI is expanding its pur-
chase; in primary markets through
cooperative societies of growers as
well as its own field agencies, =0
as to benefit the grower directly.

(1ii) Compulsory licensing of ,ute
dealers under Jute (Licensing and
Control) Order, 1961 1o regulate
trading and marketing of -aw jute
in the interest ¢f inth the jute
grower and the jute industry.

{iv) Cash assistance on the ox-
port of some selected items of jute
goods is being provided so as to
make ‘their production roemunera-
tive ‘o the industry. an- their =2x-
ports commetitive in wer'd mar-
kets.

fv) Soft loans are being gruant-
ed to jute industry for the pur-
pose of modernisation of plants and
equipments, and achieving cost re-
duction through produchivity
crease,

in-

(vi) Financial assistance cn a li-
beral scale is being provided
identified rescarch and
ment projects.

for
develop-

{d) There have been no reports of
any distress sales of raw jute during
the current season. By enlarging the
scale of its operations, the Jute Cor-
poration of India has exercised a sta-
bilising ‘influence on ihe fprice and
availability of jute to the manufac-
turers, which by itself has been of
considerable heip to the industry to
boost their expcrts.
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Offer from North Korea for supply of
coment

2540. PANDIT D N. TIWARY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether North Korea hag offer-
ed for supply of cement on long term
basis contract;

(b) whether the supply of cement
by North Korea, as agreed to previous.
ly, has been completed; and

(¢) if not, when it is going to be
completed? )

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

T (b) and (¢). Out of two contracts
entered into (1) for 73,000 MT and
(2) for 1 million MT, North Korean
suppliers have completed shipment
against the first contract during
June/July, 1978. The actual quan-
tity received against the first con-
tract was 65,000 tonnes. Shipmeng
against the second contract is under
progress and is expected to be com-
pleted by April, 1979,
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Sale and distributio, of cement
through ceoperatives

2542, SHRI CHATURDHUJ: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) the latest position in regard to
the sale and distribution of cement
through new stockists or cooperative
societies if any;

{b) if so, what substitute means of
livelihood is proposed to be provided
10 the old dealers and stockists of
Cement who have gone or likely to go
gut of business after the new scheme
initiated by the Government;

(¢) whether Government propose to
reduce the quantity of cement to be
sold by the old stockists and dealers
by fifty per cent and save them from
extinction from business; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The State Governments were ve-
quested to set up effective public
distribution system through ccope-
ratives, super markets, fair price
shops or other outlets in order to
counter arv tendency towards hoard-
ing and black marketing. The State
Governments of Assam, Gujarat, Ke-
rala, Karnataka, Maharashtra, Rajas-
than, Sikkim, West Bengal, Megha-
laya, Nagaland, Tripura and Union

+ Territories of Arunachal Pradesh and
Mizoram have taken over cement dis-
« tribution with effect from 1-10-1978.
The State Governments of Andhra
Pradesh, Haryana, Punjab, Tamil
Nadu and Utlar Pradesh will be
switching over to public distribution
of cement from 1-1-1978. Other

States are still considering the mat-
ter.

(b} to (d). The system followed in
public distribution of cement wvaries
from State to State according to lo-
cal circumstances and needs. How-
ever, the essential features present in
most of the schemes are statutory
licensing of cement stockists, direct

appointment of cement stockists by
State Government or its agencies, in-
troduction of permit system for sale
of cement to consumers, creation of
voluntary agencies to advise regard-
ing public distribution and streng-
thening of administrative muchinery
for proper implementation of the
scheme and {for prevention of mal-
practices. The question of retaining
the existing stockists and dealers
other than those found guilty of
malpractices will be considered Dby
the State Governments on merits.
The actual quantity of cement to he
released in each quarter for the dea-
lers and stocivists would be decided
by the State Governments aon the
basis of availability of cement and
the needs of the areas concerned,

Small scale industries in Maharashira

2543 SHRI V. G. HANDE: Wil|
the Minister of INDUSTRY be pizas-
ed to state:

{2} whether Government have
decided to give preference to the Small
Scale Industries in the country;

(b) whether it is also a fact that
Government are giving assistance to
the backward, poor people and sche-
duled castes/scheduled tribes in Maha-
rashtra for small scale industries to
deveiop the export of the articles made
read, by them; and

{cy if so, how many industrie: have
been fixed in Maharasiitra, those who
are getting financial assistance and
other facilities in the functioning of
small scale industries from the Gov-
ernment of India?

THE MINISTER O} INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b} While the Central Government
has programmes of assistance to in-
dustries in backward areas and for
tiny units, there are no special
schemes of assistance for the back-
ward and poor people, and for the
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Ssheduled Castes and Tribes in Ma-

harashtra aimed at developing the

export of articles made by the small
scale industries.

(c) The question does not arise,
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Amendment (0 asrnataka State Land
Reforms Act

2545. SHRI M. KALYANASUNDA-
RAM: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether the Karnataka State
Government have sent some amend-
mentes to the Land Reforms Act passed
by the Legislature to the Centre for
the President's assent; and

(b) if so, the details of amendments
and Government’s decision thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S, D. PATIL): (a) The
Karnataka Land Reforms (Amend-
ment) Bill, 1978, as passed by the
State Legislature was received by
the Government of India at the end
of October, 1978, for the assent of
the Presitlent.

(b) Some of the important amend-

ments proposed to the Bill are:—

(1) Cocoa is being made a plan-
tation crop;

(2) Persons cultivating lands on
the strength of leases created upto
1st March, 1974 contrary to the
provisions of section 5 are propos-
ed to be declared as “tenants”;

(3) certain dependents of sol-
diers who have died while in ser-
vice are proposed to be permitted
to ahenate the land resumcd {rom
their tenants;

(4) provision is being made to
grant agricultural labourers owner-
ship of their dweliing houses;

(5) members of the Tribuna!
who continuously  abseni  them-
se'ves for more than three conse-
cutive meetings of the Tribunal are
proposed to be removed and the
Deputy Commissioners are heing
empowered to transfer cases from
one Tribunal {o annther wherever

necessary;

(6) the High Court huas recently
struck down the registration of
tenants ac occupants who filed their
applications after 31-12-1974 with-
out showing sufficient cause for the
delay. It is proposed to wvalidate
all such applications. Time to file
declarations is being extended upto
the expiry of three months from
the date of commencement of this
Act;

(7) It is proposed to provide for
the payment of compensation in a
lumpsum to landlords whose an-
nual income is not more than Rs.
2400 and to give option to widows
to receive the compensation amount
either in lumpsum or in the form
of annuity. In the case of retigi-
ous and charitable institution, in
lieu of annuity it is proposed to
give every year the interest that
would accrue had the amount pay-
able been deposited in fixed depo-
sit in a Scheduled Bank for a pe-
riod not less than 61 months;

1
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(8) as desired by the Reserve
Bank of India it ig proposed to give
compensation in the form of non-
negotiable bonds tg landlords;

(9) it is proposed to empower
the Dcputy Commissioner or some
other officer authorised by the Gov-
ernment to distribute surplus lands;

(10) the Tribunal is being em-
powered {o reopen any order pass-
ed under section 67 if the Tribu-
nal is satisfied that the said order
has been obtained by fraud, mis-
representation or suppression of
facts or by {urnishing false, in-
correct or incomplete declarations;

(11) the provisions of the Act are
being made applicable to all ten-
ants Bnd ?‘andlords holding lands
in inoms or other alienated lands;

(12) according fo the existing
Schedule 1 the Governmeni has to
issue a1 notificatinn specifvin - the
nature of irrigation facilities {rmm
Government cinals and {rom Gov-
ernment tanks  in respect of all
land: ‘o 1l purpose of classification
of lands. It is proposed to remove
the necessitv of issuance of notifi-
cation by the Government.

The Bill is under the considera-
tion of the Government of India.

Closure of J. K. Kailash Mill, Kanpur

2547, SHRI MANOHAR LAL: Will
the Minister of INDUSTRY be plcas-
ed to state:

(a) whether J. K, Kailash Mill,
Kanpur has been closed for the last
26 months and 2500 workers of the
Mill are without work;

(b) whether it is alsg a fact that
inspite of his assurance ‘which he
gave three months ago that the mill
would reopen within a month, it has
not yet been opened; and

(c) if so, the time by which it will
be reopened?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (¢). JK. Manufacturers (Kailash
Mills), Kanpur, has been lying clos-
ed since 1-10-1976. Solution for the
problem is under consideration with=
in the parameters of the Statement on
Sick Industries made on 15th May,
1978,

Demand of coal for Steel plants, Rail-
ways, Power stations

2548, SHRI NATVERLAL B. PAR-
MAR: Will the Minister of ENERGY
be pleased to state the estimated de-
mand for coal from the steel plants,
the railways and the power stations
during the current year and the
estimated production of coal during
the same period?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): The
estimated demand for coal from the
stee] plants, the railways and the
power stations during the current
vear ig 69.34 million tonnes. The
production of coal during the current
vear is estimated at 106.38 million
tonnes.
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Phizo's meeting with P. M.

2551. SHRI JANARDHANA POO-
JARY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Shri A. Z. Phizo rebel
Naga leader has reiterated his willing-
ness to meet the Prime Minister to
settle naga problems once and for all;

and
(b) if so, Government’sy reaction

thereon?

DECEMBER 6, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) No, Sir,

(b) Does not arise.
Proposal to sireamiine road transpert

2552, SHRI JANARDHANA POO-
JARY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether there is a proposal to
streamline road transport in the coun-
try; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and (b).
This is a continuous process As
however Road Transport is the direct
responsibility of the State Govts,
proposals for development in this
sctor are primarily formulated by
them.

Licences to monopoly houses

2553. SHRI VIJAY KUMAEPE N.
PATIL:
SHRTI M. KALYANASUNDA-
RAM:
SHRI SHYAM SUNDER
GUPTA:

Will the Minister
be plcased to state:

of INDUSTRY

(a) what is the number of licences
issued by Government during 1977-78
and upto September, 1978 separately
industry-wise state-wise and the
order of investment;

(b) whether it is fact that a large
chunk of the licences issued by Gov-
ernment during the period have heen
cornered by the monopoly houses and
details thereof; and

(c) the names of the monopoly
houses with details of licences issued
to them go far and justification there-

for?
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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Two statements showing Industry-
wise and State-wise break-up of num-
ber of Industrial Licences issued dur-
ing the period April. 1977, March,
1978 and April-September, 1978 are
enclosed, Data relating to invest-
ments made by undertakings holding
industrial Jjcences is not maintained
centrally in the Ministry of Industry.

(b) and (c). Out of 611 Industrial
Licences issued during the period
April, 1977-September, 1978, 91 Ini3
dustrial Licences were issued in fa-
vour of undertakings registered under
the MRTP Act, 1969. Details of In-
dustrial Licences, including name of
the party, item of manufacture, ca-
pacity and location etc, are being
published in the “Weekly Bulletin of
Import Licences, Export Licences and
Industrial Licences,” and “Monthly
List of Letters of Intent and Indus-
trial Licences”, Copies of these pub-
lications are available in the Parlia-
ment Library.

Industnial Licences are isdued' to
undertakings registered under the
provisions of Monopolies and Res-
trictive Trade Practices Act within
tha framework of industrial policy
presented to Parliament in Decem-
ber, 1977 which, inter-alia clarifies
that the expansion of existing under-
takings and establishment of new
undertakings will continue to be sub-
1&1; to the provisions of the MRTP

ct.

Statement I
Industrvwise hreak-up of indusirial Licences

issued durina the year Abril 1977—March
1978 and 4pril —September 1078.

April  Apri!

1977 Sept.
March 1978
1978

1 2 T 4

t. Metallurgical Industries 49 o

2. Fuels . 2

3. Boilers & Steam Gene-
ratine Plants

2

4 Prime Movers (other

than Electrical Gene-
rators)

5. Electrical Equipment 4

6. Telecommunications .

7
Y,

9.
10.

11.

13.

14.

15:

20.

21.

22.

29,

24.

25,

26.

27.

28,

Transportation
Industrial Machincry
Machine Tools
Agricultural Machiraiy

Earth-Moving
Machinery

. Misc. Mech. & ang

Industries

Commercial Office &
Houschold Fquipment

Medical & Surgical
Appliances g

Industrial Instruments

. Scientific Tnstrumenits

. Mathematical,_Survey-

ying & Drawmg
Instruments

. Fertilizers "

. Chemicals (other than

Fertilizers) .

Photographic Raw
Film & Paper

Dye-Stuffs i .

Drugs & Pharmaccuti-
cals

Textiles (including
those Dyed printed
or otherwise pro-
cessect)

Paper & Pulp includ-
ing paper products .

Sugar

Fermentation Indus-
tries . .

Food processing Indus-
tries - .

Vegetable Oils &
Vanaspati . .

~1

30

22

24
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1 2 3 4
29. Soaps Cosmetics &
Toilet Preparations 1
30. Rubber Goods . 3 1
31. Leather, Leather Goods
& Pickers : 10 5
g2, Glue & Gelatin . 1
33. Glass 2 1
84. Ceramics . 2 1
35. Cement & Gypsum
Products . 7 1
46. Timber Products . 2 2
47. Defence Industries . 1
38. Misc. Industries N 1
ToraL . . 426 185

Statement 2

State-wise break-up of indusirial Licences
tesued during the years April 1977 to March
1973 an April 1978 to September 1978

State ,-\pr‘ﬂ April to
1977 to Septem-
March, ber
1978 1978
I B 2 B 3 4
1. Andhra Pradesh . 20 6
2. Andaman & Nicobar - 1
3. A-unachal Pradsh
3. Assam . - & 2 ..
5. Bihar . - . 15 8
6. Chandigarh ] i
7. Dadra & Nagar Haveli
8. Dclhi . . 4 5
9. Goa Daman & Diu 2
10. Gujarat 46 27
11. Haryana . 19 4
12. Himachal Pradesh . 2
13. Jammu & Kashmir 1

Written Answers 88

1 2 3 4
14. Karnataka . 30 16
15. Kerala 17 1

16. L.M. & A. Islands

17. Madhya Pradesh 5 3
18. Maharashtra 127 52
19. Manipur

20. Mizoram

21. Meghalaya

22. Nagaland .

23. Orissa 1 1

24. Pondicherry

25. Punjab 18 4

26. Rajasthan 15

27. Tamil Nadu 23 18

28. Tripura

2a. Uttar Pradesh 26 14
30. West Begnal . 2q) u

41. State not indicated. 4 2
ToTtaL . i 4-2E_l-85—‘

International racket in Uranium
smuggling from India

2554, SHRI M. KALYANASUNDA-
RAM:

SHRI R. V. SWAMIN ATHAN:

Wil] the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether a probe has been con-
ducted by intelligence agencies into
a suspected international racket in
Uranium smuggling from India; and

(b) if so, the delails and results
thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). Gov=
ernment have already initiaed detaied
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investigations and reports of the in-
vestigating agencies and their findings
are awaited. In the absence of the
reports, it will not be possible to state
definitely about the existence or
otherwise of any international racket
in uranium smuggling,

3eventh Int-rnational Film Festival

2555. SHRI MANORANJAN BHAK-
TA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

{a) whether the Seventh Interna-
tional Film Festival will be held in
Delhi in January 197%9;

(b) if so, the highlights of the Film
Festival; and

(¢) preparations made so far in this
regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L X.
ADVANT): (a) Yes, Sir,

{(b) The Festival is one of the major
competitive festivals in the world and
will be held at Vigyan Bhavan, New
Delhi from 3rd to 17th January, 1979.
It will have six Sections, viz.

(i) Competition Section for Fea-
ture and Short films in which
depending on the entries,
selected feature films and
documentaries up to 24 each
will be screened at Vigyan
Bhavan;

(ii) Information Section in which
about 98 filme< are expected
to be shown in 7 local thea-
tres;

(iii) Panorama of the latest 21
Indian films with English
sub-titles to be screened at
‘Mavalankar Hall’;

(iv) Retrospective of foreign films
to be shown at one of e
local theatres;

(v) Market Section: and

(vi) A three-day Symposium on
‘Cinema In The Developing
World

(c) Invitations to participate in the
Festival have been sent to various
countries, eminent film personalities,
journalists, etc. An International
Jury of nine outstanding film per-
sonalities from various parts of ths
world is being set up to decide upon
the awards to filmg in the Competi-
tion Section. A Management Com-
mittee consisting of officials and non-
officials, including representatives
from the film industry, has been
constituted to oversee arrangements
for the Festival. Theatres for the
screening of Festival films have been
selected and other arrangements for
organising the Festival are being
ﬁnaliSEdl
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Non-stopping of Buses at stops by
D.T.C.

2557. SHRI HARGOVIND VERMA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have re-
ceived complaints in regard to the
non-stopping of buses at the bus stops
in Delhi;

(b) if =0, the average thereof; «.d

(c) the action being taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir,

{hy» In November, 1978, twenty-five
complaints about non-stoppage of
Times were received.

(¢) Suitable departmental action is
taken by DTC against the staff found
a1t fault on specific complaints. In
case of private buses under DTC
operation, the owners are penalised
ng per the terms of the Agreement.
At important stops inspectoral staff
members are deputed to ensure pro-
per parking of buses.
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Strikdng pewer of Jaguars to be
scquired vis-a-vis Jaguars used in
Englamd

2559. PANDIT D. N. TIWARY: Will
the Minister of NMEFENCE be pleased’
to state:

(a) whether Jagwu.. strike-fighter
aircraft to be acquired by the Indian
Air Force will have more striking
power than the Jaguarg being used
‘n England und other places;

(b) if so, the dctails thereof,

(¢) whether Jaguar will be one-
seater rlane or multi-seater plane;
and

(<) if multi-szater, the advaniug.s
over the single seater Jaguar plane?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The Jaguars projected for the
IAF will have a more powerful engine
and also certain more advanced sys-
temz and weapons handling capabi-
lity. It will not be in the public
interest to disclose details.

(c)y Except for some Trainer ver-
sions which will be twin-seater for
obvious Te@sons, Jaguars are a single
seater aircraft,

(d) Does not arise,
Reservation for bacl—ard classes

2560. PANDIT D. N. TIWARY"-
SHRI CHITTA BAST;

will the Minister of
AFFAIRS be pleased to state:

(a) whether the Prime Minister in
a recent visit on 24th October, 1978
tn Patna has assured the people that
the question of reservation would be
finalisrd after the Report of the
Backward Classes Commission which
is shortly to be set up;

(b) whether the Prime Minister
is aware that the Bihar Government

HOME
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has implemented reservation for
backwarq classes after his visit to
Patna; and

(c) whether there is any talk with
the Chief Minister regarding imple-
mentation of reservation for back-
ward classes?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The Prime Minister had observed
that the question of reservation could
be finaliseq after the proposed Back-
ward Classes Committee submitted its
report.

{b) The State Government issued
orders for reservation for backward
classes on the 10th November, 1978.

(c¢) The question of reservation was
generally discussed by Prime Minister
with the Chief Minister, Bihar.
Alleged restrictions on recrnitment of

dependants of employees who die in
harness

2561. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a res-
triction ig placed pn the recruitment
of sons, daughters or wives of those
employees who die in harness or wn®
are medically boarded out;

(b) if so, the nature of such a res-
triction;

(¢) whether all membegy of Nation-
al Council of JCM in their last meet-
ing have protested against such unjust
orders or placement of restrictions;

(d) if so, whether this restriction
has now been waived; and

(e) if not, the reasons thersior?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL): (a) to (e). The
restriction of 3 per cent of posts fall-
ing vacant in a calendar year in a
particumr cadre for making compas-

3407 LS —7

sionate appointments laid down jin the
earlier instruetions has been removed
through issue of recent instructions
of 25th Novembre, 1978. The appoint-
ing authorties have been advised to
exercise care to ensure that the num-
ber of posts so fllled does not exceed
substantially and significantly 50 per
cent of the vacancies in any calendar
vear after allowing reservations in-
tended for othep categories like Sche-
duled Castes/Scheduled Tribes etc.

Experts Classification Commitiee
Repori

2562. SHRj SUKHDEO PRASAD
VERMA: Will the Minister of
DEFENCE be pleaseg to state:

(a) whether the Experts Classificit-
tion Committee appointed under the
Chairmanship of Mr, Justice Puri to
classify jobs in defence establish-
iments has suomitted its report;

{(b) if not, the reasons for the ab-
normaj delay:

te) whether it is a fact that gnveral
extencions have been given by the
Ministry to the Committee for the
purpose; '

(d) if so, the reasons therefore; and
whether a final date has now been
fixed for submission of the same; und

{e) if so, the detail thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (e).
The Expert Classification Committee
waz constituted by a Resolution of the
Government dated 3-10-1974. How-
ever, the Chairman of the Committtee
was apnointed vide GoOvernment
Order dated 28-10-1975. The Chair-
man assumed charge on 3-11-1975,
The Committee was expected to give
its report writhin a period of one year.
\3 the work of the Committee could
not be completed within the stipulated
time, the term of the Committee had
to be etxended from time to time. The
current extension is due to expire on
81.12-1978,
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In terms of the Government Reso-
lution, the Committee is required to
study and evaluate the job content of
workshop posts industrial, non-indus-
trial, including non-gazetted posts
and scientific posts carrying similar
responsibilities in various Defence
establishments, including the Army,
Navy and Air Force. The number of
industrial jobs to be evaluated by the
Committee is 1674, The number of
non-industrial jobs is about 360. The
delay in finalisation of the report by
the Committee has been mainly due
to the large number of jobs which are
required to be evaluated bv the Com-
mittee,

The report of the Committee in
regard to the industrial jobs is ex-
pected to be received during this
monih. The report on the non-indus-
trial jobs is likely to take a little more
time. The job descriputions of a
number of non-industrial jobs are
still awaited by the Committee.
The majority of job descriptions
received by the Committee have
been evaluated. The classification
of the npon-industrial jobs will be
taken wup by the Committee
after submission of the report
in respect of industrial jobs, Th=
nresent estimate is that the fina!l
report of the Committee will be avail-
able by the end of March, 1979.

Production of cooking coal

2563. SHRI SUKHDEO PRASAD
VERMA:
SHRI A. K. ROY:
SHRI A C. GEORGE:

Will the Minister of ENERGY be
pleased to state:

(a) whether the production of cok-
ing coa' has considerab's decreased
during the 1978 as compared to ihe
corresponding period last y-ar; and

(B) it s, what are the reasons
thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) There has
been a ma ginal reduction of 0.73 mil-
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lion tonnes in the production of coking
coal in the country during January to
September 1978 compared to the pro-
duction in the corresponding period
of last year at 17.09 million tonnes.

{») The main reasons for the short-
fali of production have been heavy
rains followed by floods in Bengal and
Bihar coalfield. Interruptions in power
supply. inadequate availability of ex-
plosives and labour unrest also affect-
ed the production adversely during the
current year.

DNeath due 0 accidents with DTC
buses in Delhi

2564. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

{a) the number of persons injured
or died as a vosult of accidents invoiv-
cd with D.T.. buseg in Delhi duvring
the period from July to September,
1978; and

(%) the total compensation paid on
avcount thereof?

THE MINISTEK OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Ninety three per-
sons were injured and 17 persons were
killed.

{b) So far, no compensation has been
paid In any case.

Regularisation of casual artistes of
T.V. centres

2565. PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
siate:

(a) whether it ic a fact that severa)
regular artistes working at the vari-
cug Door Darshan Centres {n the
country are still treated a3 Casual
Artistes;

{b) if .so, facts and reasons therelo,
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(e¢) whether Government’s policy
x to review the said cases of regular
artistes-employees with a view to
making them permanent and regular;

(d) i so, main indication therets;
and

(e) i not, why not?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). There are no
‘regular artistes’ working in Door-
darshan who are treated as casual
artistes. However, there are casual
artisteg who are working in  Door-
darshan against regular vacancies of
staff sartistes.

{c) and (d). A number of casual
artistes will become eligible for regu-
larisation in terms of the liberalised
formula adopted by Government. Parti-
culars of such eligible persons are
being collected for giving them regular
contract, subject to availability of
vacancies and their satisfying the re-
quisite qualifications and age limits.

{e) Does not arise.
Meeting of National Development
Couancil

25686. PROF. P. G. MAVALANKAR:
Will the Minister of PLANNING be
pleased to state:

(a) whethur the next meeting ot
the National Development Council is
fixed, e

{b) if so, when and for what pu-
Pose; and

{¢) if pot, why not?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). As the
Hon'ble Member is aware, at the last
meeting of the National Development
Council held on March 13.19, 1978 it
was resolved that a subsequent meet-
ing of the Council will be held after
«discussions with States regarding the
fiscal arrangements which would re-
flect the larger role to be played by the

State Governments in development
planning and execution having due re-
gard to the constitutional provisions
and after taking inty consideration the
implications of the report of the
Seventh Finance Comission. A Com-
mittee of the National Development
Council was formed for this purpose.
The report of the Seventh Finance
Commission has just been received.
The Committee of the National De-
velopment Council will now examine
the main issues in the light of the Re-
port. The National Development Coun-
cil would meet {hereafter; no date has
yet been fixed for the meeting.

Countries visited by the Minister of
I. & B. during the year 1978

2567. PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

{(a) whether he visited some coun-
tries during the year 1978;

(b) if so, facts thereof mentioning
the purposes of all such visits;

{c) whether he travelled officially
and on regular invitations;

(d) if so, broad nature thereof; and

{e) whether any agreements. etc.
wesre arrived at between India and
the foreign country concerned as a

recult of the zaid visits?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR] L. K
ADVANI): (a) to (d). During the year
1978, at the invitation of the host coun-
tries, the Minister for Information and
Broadcasting paid official vigits to
German Democratic Republic, Hun-
gary, Czechoslovakia and Pakistan.
He also visited Frapnce to attend the
Geaneral Conference of UNESCO held
at Paris in October-November, 1978.
The broaq details are as under:—

(i) GDR/Hungary/Czechoslovakia.

German Democratic Republic: At
the invitation of the Chairman,
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State Committee of Broadcasting of
the Council of Ministers of GDR in
the interest of better co-operation
between All India Radio and GDR
Radio in particular and Dbetter
understanding between the peoples
in the two conutries in general.

Hungary: At the invitation of
Secretary of State, President of the
Government’s Information Office of
the Hungarian Peoples Republic for
signing of an Agreement.

Czechoslovakia: At the invitation
of the Deputy Prime Minister,
Czechoslovakia Socialist Republic
for getting acquainted with fields of
media activity in that country.

These visits were undertakin in
ene trip.

(ii) France: To attend the 20th
Session of General Conference of
UNESCO.

(iii) Pakistan: At the invitation of
their Minister of Information & Broad-
casting, on his way back from Paris,
the Minister visited Karachi to have
discussions on  matters of mutual
interest relating to Media.

(@) Yes, Sir. An agreement was
signed between the Government of
Republic of India and the Government
of Hungarian Peoples Republic relat-
ing to Co-operation in the field of
Information.

Bus rouie No. 320

2568. SHRI HALIMUDDIN AHMED:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
of the fact that due to heavy load of
passengers, route No. 320 of D.T.C.
always runs crowded and it never
stops on stopg other than the terminal
points;

(b) whether Government will con-
duct a survey of the route No. 320
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and provide buses from Swarn
Talkies; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) According to the
information available with the D.T.C.
there is some rush of passengers on
this route during morning and evening
peak hours but it is not a fact that the
route is always over-crowed.

(b) Two trips at 08.00 hrs. and 09.25
hrs. have already been provided from
Swarn Talkies on route 320 for Central
Secretariat. A survey will be carried
out to assess whether the services of
the route are meeting the requirement
of enroute passengers during peak
hours.

(e) Does not arise.
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Proposal to recruit Women in Armed
Forees

2570. SHRI O. pP. TYAGIL:

SHRI C. K. JAFFER
SHARIEF:

Will the Minister of DEFENCE be
pleased to state:

(a) whether there is a proposal to
recruit women in the Armed Forces
of the country; and

(b) if so0, what are the details of the
said proposal?

THE MINISTER OF DEFENCE
{SHRI
(b). At present women are already
being recruited in the Army Medical
Corps and exclusively in the Military
Nursing Service. There is no proposal
1o recruit them to any other Wing of
the Armed Forces.

Big and Foreign Companies producing
Consumer Goods

2571. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) names and particulars of com-
Panies belonging to large houses and
also names and particularg of foreign
companies who have been mainly pro-
ducing consumer goods;

(b) what are the items produced by
each of the companies referred to
above;

(e¢) whether many of these items
can be easily produced by the gmall
scale sectors; and

(d) if so, the reasons why no steps
are being taken in that direéfion?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) to (d). Full details such as name
of undertaking item of manufacture
and capacity licensed of all industrial
licences including those granted to
foreign companies and companies

JAGJIVAN RAM): (a) and’

falling within the provisions of MRTP
Act are available in the' “Weekly
Bulletin of Import Licences, Export
Licences and Industrial Licences”,
copies of which are available in the
Parliament Library.

Among the items of consumer goods
which could successfully be produced
hv small scale sector but are at presenf
being produced by MRTP/Foreign
Companies among others, are items
such as leather footwlear, safety
matches and laundry soap.

In pursuance of the Industrial Policy
presented to Parliament in December
1977, Government have taken steps
to regulate the activities of large
houses to bring them in line with the
countiry’s socio-economic goals. The
list of items reserved for exclusive
development in the small scale sector
has been expanded to cover 807 items
as compared to 180 items earlier.
Where large scale unils, whether
belonging to large houses or not, are
already c¢ngaged in the manufacture
of items since reserved for the small
scale sector, no expansion in their
capacity is allowed in order to facili-
fate small scale indusiries to take up
manufacture of items reserved for
small scale sector, Further, facilities
are being provided through the Dis-
triet Industries Centres to the small
scale industries in setting up capa-
cities in the areas reserved for the
small scale sector.

Demand and Supply of Power

2572, SHRI JYOTIRMOY BOSU:
SHRI S. R. DAMANTI:

SHRI SURENDRA JHA
SUMAN:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of
pleased 1o state:

ENERGY be

(a) state-wise demand, actual sup-
ply and generation of electricity
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month-wise, from April to October,
1878;

(b) the reasons why power genera-
tion and supply position has deterio-
rated in recent period;

(c) what action, if any, has been
and ig being taken by the Centre to
ensure improvement jn power gene-
ration and supply on a sustained
basis; and

(d) what assistance, if any, has been
and is being given to West Bengal in
this regard?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) A state-
ment showing State-wise/System-wise
monthly anticipated requirement,
actual supply, net generation and
import/export of energy from April—
October, 1978 is laid on the Table of
the House [Placed in Library. See No.
LT—2985/78].

(b) There has been no deterioration
in the power supply position in the
country in recent past. The all India
energy generation during the period
April to October, 1978 has increased by
13 per cent over the energy generation
during the corresponding period last
year.

{¢c) The Government has taken
several steps to improve the availabili-
ty of power in all the States. Some of
the steps are:

1. Additional generating capacity
of about 18,500 MW has been tar-
getted for commissioning during the
Sixth Plan. A new capacity of 3857
MW has been targetted for com-
missioning during 1978-79.

2. Setting up of multi-disciplinary
project renovation groups consisting
of specialists from Bharat Heavy
Electricals Limited, Imstrumentation
Limited, Kota, Central Electricity
Authority Consultants to the Minis-
try of Energy and representatives
from State Electricity Boards to
identify the deficiencies/problems in
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the thermal unmits commissioned
recently and suggest appropriate
remedial measures for implementa-
tion by the power station authorities.
The work under this programme is
in progress.

3. Arranging training of operation
and maintenance personnel of the
thermal power stations.

4. The State Electricity Boards
have been advised to adopt modern
maintenance practices.

5. Assistance has been given to the
State Electricily Boards/Corpora-
tions in arranging for import of
spare parts.

6. Assistance has also been given
to the thermal power stations in
oblaining the requisite quality and
quantity of coal

7. A Central Pool of imported
spare parts for the American and
Russian generating sets has been set
up by the Department of Power
with a view to make imported spare
parts for these units readily avail-
able to the State Electricity Boards
and thus assist them in proper main-
tenance of their thermal generating
units.

(d) A number of steps have been
taken by the Central Government and
West Bengal
power station authorities to improve
the power supply position in West
Bengal. Some of the steps are:—

‘1. Assistance to the West Bengal
power system from the DVC power
system.

2. West Bengal is also receiving
some assistance from Orissa power
system.

3. Better and effective coordina-
tion of the four power supply agen-
cies in West Bengal namely CESC,
WBSEB, DPL and DVC to ensure
integrated operation has been
achieved.
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4. Benior Officers of the Ministry
of Energy and the Central Electri-
city Authority have also been de-
puted from time to time for high
level discussions with the State
authorities and various power sys-
tem authorities for finding out ways
and means for improving the perfor-
mance of the thermal power stations
and improving of the power supply
position in the State.

5 Units No. 1 & 2 of 120 MW
each at Santaldih thermal station
have heen covered under the project
renovation programme. The prob-
lems being faced by these units
have been identifled and action is
heing taken to rectify the same.

6. The State Government have
been advised to take necessary steps
to shift the working hours of some
of the indusiries from dav to night
hours so that the night load in Cal-
cutta area gets increased giving
relief to the day peak.

7. The Centrai Government has
also  permitted DPL and Bandel
thermal power stations to freely im-
port necessary spare parts for their
coal mills and other plants.

8. New thermal generating units
are being installed at Santaldih.
Bandel, D.P.L., and Kolaghat in West
Bengal. Thermal generating units
are also under construction of tita-
garh.

9. The Government has also re-
cently sanctioned a Scheme for in-
stallation of 5 gas turbine units of
20 MW each in West Bengal.

Reducing Expenditure on Intelligence
Bureau

2573. SHRI JYOTIRMOY BOSU: Will
the Minister of HOME AFFAIRS be
Pleased tg lay a statement showing:

(a) total expenditure incurred on
Intelligence Bureau, year-wise, from
1975-76 to 1977-78;

(b) whether Government are con-
sidering to reduce expenditure under
this head;

(c) if 30, the detalls thereof; and

(d) it not, the reasons tﬁerefor'.f

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): ('a)
The total expenditure incurred on In-

telligence Bureau year-wise is as
under:—

Year Amount
1975-76 12,20,83,905
1876.77 12,53,03.458
1977-78 12,86.48,328

(b) to (d). Government is not con-
sidering any specific proposal to reduce
expenditure on IB. However, general
economy instructions issued from time
to time are kept in view and expendi-
ture kept to the barest minimum.

Reducing Strength of Central Para-
Military Forces

2574. SHRI JYOTIRMOY BOSU: Will
the Minister of HOME AFFAIRS he
pleased tg lay a statement showing:

(a) total expenditure incurred for
Central Police Force, year-wise, from
1975-76 to 1977-78;

(b) expenditure ineurred op each
Central para-military force, year-
wise, during the same period;

(¢) how many times State-wise,
Central para-military forces were de-
ployed in connection with mainten-
ance of Law and Order in the con-
cerned States, year-wise, from 1975-
76 to 1977-78;

(d) on how many occassions, these
forces were deployed with the
approval of the State Governments
concerned during the game period;
and

(e) whether Government are consi-
dering to reduce the strength of para.
military forces and if so, the details
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) and
(b). Statement I indicating the ex-
penditure incurred year-wise on each
of the Central Police Force like CISF
ang para-military Forces like B.S.F.,
CR.P, LT.BP, & Assam Rifles during
1975-76, 1976-77 and 1977-78 is laid on
the Table of the House, [Placed in
Library. See No. LT—2986/78].

(c) and (d). Statement II indicating
the number of companies of B.SF. &
C.RP., made available to various States
during the period from 1975-76 to
1977-78 for law and order duties is laid
on the Table of the House. [Placed
in Library. See No. LT-2986/78].
These forces were made available dur-
ing the said period at the request of
the State Government concerned to
assist them in the maintenance of law
and order.

(e) A Committee of Secrelaries' is
reviewing the strength of various para-
military forces with a view to effect
economy. As per their interim recom-
mendations the strength of C.R.P., has
since been reduced by two battalions,

Problem of Industrial Sickness

2575. SHRI P. M. SAYEED:

SHRI R. V. SWAMI-
NATHAN:

SHRI M. V. CHANDRA
SHEKHARA MURTHY:

Will the Minister of INDUSTRY be
pleased to state:

(ay whether Government have not
been able to solve the problem of
Industrial sickness in the country;

{b) if so, whether the recent report
of the RB.I. on “trend ahd progress
of Banking in India” has pointed out
that industrial sickness has been on
the increase;

(e) if so. total number of sick in-
dustries and to what extent their

number hus increased during 1977-78;
and
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(d) what sleps have been taken to
improve the situation?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) The Government’'s policy on sick
industry was announced in both Houses
of Parliament on  15-5-78. It high-
lighted the fact that the revival and
reconstruction of a sick industrial
undertaking cannot be the responsi-
bility of a single agency, but it can be
achieved effectively only by an
appropriate sharing of the burden and
responsibility by all concerned includ-
ing the Central Government, the State
Governments, the labour, financial
institutions, banks, management and
shareho!ders.. Government have been
taking necessary steps in this regard.
Effect of the policy can however be
felt over a period of time.

{b) and (c). The report of the
Reserve Bank on Trend and Progress
of Banking, mentions that according
to the quarterly reports received by
scheduled banks in respect of sick
industrial undertakings enjoying an
uggregate bank credit of Rs. 1 crore
and above, there were 289 medium and
large-size  sick units at the end of
December, 1977 as agains{ 241 as at
the end of December, 1976.

(d) Steps as spelt out in the policy
on sick industry announced in both
Houses of Parliament on 15-5-1978, are
being taken to reduce sickness in
industrial undertakings.

Severe Demand Recession in Rubber
making Industry

2576. SHRI P. M. SAYEED:

SHRI RAMACHANDRAN
KADANNAPPALLI:

SHRI R. V. SWAMINATHAN:

Will the Minisier of INDUSTRY be
pleased 1o state:

(a) whether the rubber making
industiry is in the grip of a gevere
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demand recession with an idle capa-
city of over 50 per cent;

(b) if s0, whether it has also been
brought to the notice of Government
that unlesg they take immediate effec-
tive steps, the multi-million rupee
industry will go down the drain;

(c) if so, whether Government are
considering to help the industry; and

(d) if so, in what way and when?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) No, Sir.

(b) to (d). Do not arise.

Shortage of Coke and its affect on
Foundry Uniis

2577. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of INDUSTRY be pleased to state:

(a) whether Coke shortage has
badly affected foundry units; and

(b) if go, the steps Government are
considering to assist the foundry
units?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) As per the production return sub-
mitted by the foundry units in the
organised sector to Directorate General
of Technical Development, there is no
appreciable shortfall in the production
of foundry units till the month of
October, 1978.

(b) The question does not arise.
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Warning for Shortage of Paper

2579, SHRI A. R. BADRI
NARAYAN:

SHRI SHANKERSINH/JI
VAGHELA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have
been warned that in case early and
immediate stepg are not taken there
wil] be acute shortage of paper
during 1979; TTTC T

(b) if so, what will be the total
shortage of the paper;
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(c) the reasons for shortage; and

2

(a) what steps are being taken to
meet 1iu3 threat?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES):
(a} to (d). Government are aware
that the demand for paper and paper
board is likely to exceed domestic
production by about 75000 tonnes, in
1979. Steps are being taken to in-
crease production and it is also plann-
ed to import paper, to meet the
demand.

Factors for Shortfalls of Industrial

Production

2580. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
INDUSTRY be pleased to state:

(a) whether of late there has been
considerable fall in the industrial
growth in the country;

(b) if so, the extent of fall in indus-
trial production registered in 1977-78
and the factors contributing to such
shortfalls; and

(c) the steps takep or proposed to
be taken by Government to remove
the bottlenecks, if any, and to increase
the growth rate?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) No, Sir. In fact, industrial pro-
duction which increased by 3.9 per
cent during the fiscal year 1977-78,
has shown a marked uptrend during
the seven months. The index of indus-
trial production complied by the
Central Statisfical Orgenisation show-
ed an increase of 8.3 per cent during
April—August, 1978 according to the
preliminary estimates available. The
rate of industrial growth was also
maintained around this level in the
subsequent two months.

{b) Does not arise.

{(c) Government have taken special
measures to ensure adequate supplies
of essential raw materials. Imports
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of raw materials and componenis are
also being permitted to meet the fisll
requirements of industry. The
arrangements for monitoring produc-
tion in the industrfal sector have been
strengthened; and special attention
is being paid to resolving quickly diff-
culties arising from localised or tem-
porary shortages of power, transport,
etc. Government wiil continue to take
whatever measures are necessary lo
sustain and further improve the rate
of growth of industrial production.

Criteria for selecting Persons for
talks on T.V./ALR.

2581. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased 1o state:

(a) the criteria followed by the
Government in selecting persons for
giving {alks on Radio/TV on various
topics; and

(b) the names of persons selected to
give talke on TV/Rradio at Madras,
Delhi & Bombay during the last one
year and the number of occasions gb
which the same persons were invited
more than once during this period
giving the reasons therefor?

THE MINISTER OF INFORMATION
& BROADCASTING (SHRI L. K
ADVANI): (a) The criteria followed
at present for selection of persons for
giving talks on Radio/TV on various
topics sre the merit, the expertise in
the subject and the suitability of the
artiste and talker for Radio and TV,
as the case may be.

(b) The information is being collect-

ed and will be laid on the Table of the
House.

Pending Proposals to Revive Sick
Mills

2582, SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of proposals pend-
ing with Government to revive the
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sick millsg (category-wise) and the
period of their pendency; and

(b) the present position with regard
to these proposals ang what are the
reasons for delay ip taking a decision
thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). Representations/requests

214

for revivai of sick/closed industlnal
undertakings are received ' in ?arxous
Minisiries/Departments from time ‘to
time. There are, however, 9 cases in
respect of which Government have
ordered investigation under the pro-
visions of the industries (Develop-
ment & Regulation) Act, 1951 The
present position of these 9 cases is as

follows:—

8. No. Nam: ol the undertaking

Date of Present position
appointment

of the In-

vestigation

Committee

1. M/’s, Ashoka Cement Ltd.
2, M/s. Rohtas Industries

3. M/s. Dalmia Dadri Ltd.

4. M/s. Jaipur Udyog Ltd.

5. Mf.-f.. Ahmedabad Laxmi Cotton Mills Ltd.

6, M’ Mbhini Mills Ltd.

7« M/, Navjoty Mills Lid.

8, M/s. Jaipur Metals & Electricals Ltd.

e, M/ The Indian Health Institute and
Laboratories . . .

Apart from the above, Specified
Authority constituted under . Section
72A of the Income Tax Act, 1981 have
also received 25 applications for

15-6-78 )
= Challenged in Calcutta High
15-6-78 Court.

Report of the Investigaticn Comi-

22-7-78 ]
mittee is under scrutuny.
22-7-78 Do.
3-2-78 Do.

Challenged in Calcutta
High Court.

Report of the Investigaticn Come
mittee is awaited.

11-5-78
6-11-78

Report of the Investigaticn Com-

20-5-77 c
mittee is under scrutiny.

1.9-78 Do.

merger of sick industrial undertakings
with healthy ones. The position of
these applications is as under:—

— - —

Month (1978)) in which applications No. No. of No.of  No.of  No.of
received applica- applica- applica- applica- epplica-
tions tions tions ticns tiona
received withdrawn approved rejected  pendirg
for re- scrutiny
commenda-
tion
1 2 3 4 5 6
February . . 3 . 2 I
March 1 3

—— — —
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1 2 3 4 5 6
April 2 1 1
May 5 5
June 3 1 2
July 3 1 . . 2
August 4 1 3
September 1 1
5 3 1 4 17

The applications/investigations on
which decisions have not yet been
taken are under scrutiny by different
Ministries from their respective ang-
les. In some cases, Screening Com-
mittees consisting of representatives
of different Ministries concerned have
been formed to jointly examine the
proposals.

Export of Salt to Bangladesh

2583. SHRI K. T. KOSALRAM: Will
the Minister of INDUSTRY he pleased
to state:

(a) whether the production of salt
this year has reached 70 lakh tonnes
as campared to the production of 45
lakh tonnes last year;

(b) will Government allow export
of salt particularly to Bangladesh this
year in-View of the assurance earlier
given that export will be permitted,
if salt production picked up;

(c¢) whether Government are aware
that the present salt stocks at Tuti-
corin alone is more than 7 lakh tonnes;
and

(d) the steps Government propose to
take for export of accumulated salt
stocks at Tuticorin port to Bangladesh
on a regular basis to help the salt
producers as well as to strengthen the
friendly relations betweer'India and
Bangladesh?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) Production of sall during 1978
(upto 31st October) is estimated to ve
about 64 lakh tonnes as against 48
lakh tonnes during the corresponding
period in the previous year.

{b and (d). The possibility of export
of salt i1s reviewed each year having
regard lo production, stocks, internal
demand and international demand and
prices.

(¢) The stocks of salt in Tuticorin
circle as on 31st October, 1978 are
estimated to be about 6 lakh tonnes.

Statement correcting the reply to Un-
starred Question No. 457 dated
19-7-98 Surcharge on account of
Congestion at Bombay Port.

THE MINISTER OF STATE 1IN-
CHARGE OF THE MINISTRY OF
SMIPPING & TRANSPORT ( SHRI
CHAND RAM): In reply to part (b)
of Unstarred Question No. 457 answer-
ed on 19.7-78, it was inter alia stated
that “The India-Pakistan-Bangladesh-
Middle East Conference Lines levied
a surcharge of 15 per cent with effect
from 1-5-1978. India-Ceylone-Pakistan-
Burma Outward Trade Conference
have imposed a surcharge of 30 per
cent from 7-7-1978". There has been
a slight error in this reply. The
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“correct reply in lieu of this portion
should be read as under:—

“The .lapan/India/Pakistan/Gulf/
Javan Conference, Bombay, levied a
surcharge of 15 per cent with effect
from 1-5-1978 on inward cargo
only. The India-Sri Lanka-
Bangladesh-Burma Conference have
imposed congestion surcharge of 30
per cent commencing with the next
loader after 8.7-1978 on outward
cargoes (export) only”.

. Statement correcting the reply
re Congestion at Bombay Port.

I regret the error which has occurred
in this case.

(ii) When the error was noticed, the
attached offices of the Minisiry .at

Bombay were contacted to ensure the

correciness of the information. It took
time {o get the clarifications, etc.,, and
in the meaniime.the Monsoon Session

of Lok Sabha was over.

to Unstarred Question No. 2553 on 2-8-78

THE MINISTER OF STATE INCHARGE OF THE MINISTRY OF
‘SHIPPING AND TRANSPORT (SHRICHAND RAM) : In reply to part (b)

of TUnstarred Question No.
formation was inter alia given :—

(b) S. Nu. Name ot Cionference

2553 answered on 2-8-1978, the follewing in.

Date  of impuitionf
rise in congestion sur- rise in

hinpositien; Whether applicetle
for inward or oui-

chare at Bombay congesticn ward or for both
surcharge trades
In lia-Pakistan Sri Lanka- Next loader after 30% Beth

5

Bargladesh and Burma

8-7-1978

Thrrc has been aslighterrorin this partofthe reply.  The correct replyin lieu of this . riscn

be read as under 1 —

(b) S. No. Namr of Conlerence

Date of impo<ition

Impositicnj Whether applicabie
forirward or outward

rise in congestion rise in

surcharge atBombay congestion or for both trades
surcharge

Next loader afic 309, On outward

5 Ind 1-Sri Lanka-Bangladesh
and Burma Conference.

8-7-1978.

cargoes (export) only

I regret the error which has occurred
in this ease.

(ii) When the error was noticed,
the attached offices of the Ministry at
Bombay were contacted to ensure the
correctness of the information, It
took time to gect the clarifications,
ete., and in the mean-time the Mon-
soon Session of Lok Sabha was
over.

12 hrs.

SHRI S. NANJESHA GOWDA
(Hassan): Five members have given a
Calling Attention notice regarding the
distress sale of agricultural products.

MR. SPEAKER: It is under consk
deration.

SHRI SAUGATA ROY (Barrack-
pore). I have given notice for an ad-
journment motion about a report that
appeared in the ‘Washington Post’
about the Indian Nuclear plant post-
radiation  hazards. (Interruptions)
‘Washington Post’ is very close to Dr.
Subramaniam Swamy. (Interruptions)

MR. SPEAKER: It is under eon-
sideration. Now papers to be laid. Mr.
Prime Minister.

(Interruptions)

MR. SPEAKER: No, no. Mr. Prime

Minister.
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12.02 hrs
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF NATIONAL REMOTE
SENSING AGENCY, SECUNDERABAD AND

CeNTRAL ELEcTRONICS LD, NEW DELHI -

¥OR 1977-78 AND TWO STATEMENTS 1IN
RESPECT OF THE REPORTS

THE PRIME MINISTER (SHRI
MORARJI DESAI) : 1 beg to lay on
ihe Table:—

(1) (i) A copy ofthe Annual Re-
port (Hindiand English versions) of
the National Remote Sensing Agen-
cy, Secunderabad, for the year 1977-
78 along with the Audited Accounts.

(ii) A statement (Hindi and Eng-
lish versions) explaining that Gov-
ernment are in agreement with the
above Report and Accounts. [Placed
in Library. See No. LT—2975/78)

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1)} of section
619A of the Companies Act, 1956:--

(i) Annual Report of the Cen-
tral Electronics Limited, New
Delhi, for the year 1977-78 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

(ii) A statement (Hindi and
English versions) explaining that
Government are in agreement
with the above Report and Ac-
counts, [Placed in Library. See No,
LT—2976/78)

MERCHANT SHIFPING (CARRIAGE OF
Dancerous Goobps) RuULES 1978 AwD
MERCHANT SHIPPING (PREVENTION OF
CoLLISIONS AT SEA) AMDT. REGULA-

TioNs, 1978

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
.SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver=
sions) under sub-section (3) of section
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458 of the Merchant Shipping Act,

1958 : —

(1) The Merchant Shipping (Car-
riage of Dangerous Goods) Rules,
1978, published in Notification No.
G.S.R. 1316 in Gazette of India dated
the 4th November, 1978.

(2) The Merchant Shipping (Pre-
vention of Collisions at Sea)
Amendment Regulations, 1978, pub-
lished in Notifications No G.S.R.
1317 in Gazette of India dated the
4th November, 1978, [Placed in
Library. See No. LT—2977/78)

NOTIFICATION RE. CORRIGENDUM TO
CorroNn CoNtrROL ORDER, 1878

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): On
behalf of Kumarj Abha Maiti, I beg to
lay on the Table a copy of Notification
No. 8.0. 3045 (Hindi dnd English
versions) published in Gazette of India
dateq the 21st October, 1978 contain-
ing corrigendum to the Cotton Con-
trol Order, 1978, published in Notifi-
cation No. S.0. 430 in Gazette of
India dated the 18th February, 1978,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955,
fPlaced in Library. See No. LT—
2978/78]

NOTIFICATION RE, POWERS OF CERTAIN
Porice Orricers UNDER DeLmr PoLicE
Act, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): 1
beg to lay on the Table a copy of
Notification No. S.0. 670 (E) (Hindi
and English versions) published in
(Gazette of India dated the 20th Nov-
ember, 1978 empowering every Addi-
tional Commissioner of Police, Deputy
Commissioner of Police Additional De-
puty Commissioner or Police and As-
sistant Commissioner of Police to ex-
ercise certain powers under the Code
ot Criminal Procedure, under section
71 of the Delhi Police Act, 1978.
{Placed in Library. See No. LT—
2979/78]
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Navy (Pension) Tuairo Amor. Reco-
LATIONS, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH) : I beg to lay
on the Table a copy of the Navy
(Pension) Third Amendment Regula.
tions, 1978 (Hindi and English ver-
sions) published in Notification No.
SR.O. 340 in Gazette of India dated
the 25th November, 1978 under section
185 of the Navy Act, 1957. [Placed in
Librury. See No. LT—2980/78]

NoriricATioNns UNpER CENTRAL Excise
Ruires, 1944 anp CusToms Act, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {(SHRI
ZULFIQUARULLAH) : I beg to lay
on the Table: —

(1) A copy of Notification No.
207/78-CE (Hindi and English ver-
sions) published in Gazette of India
dated the 6th December. 1978 to
gether with an explanatory memo-
randum regarding grant of relief in
excise duty op aluminium circles of
specified thickness, issued under the
Central Excise Rules, 1944,

(2) A copy of Notification No.
232/78-Customs (Hindi and English
versions) published in Gazette of
India dated the 6th December, 1978
together with an explanatory memo-
randum rescinding Notification No.
90-Customs dated the 18th June,
1977 under section 159 of the Cus-
toms Act, 1962.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha :

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Ra-
jya Sabha, T am directed to inform

the Lok Sabha that the Rajya Sabha,
at its sitting held on the 5th Decem-
ber, 1978, agreed without any
amendment to the Suppression of
Immoral Traffic in Women and Girls
(Amendment) Bill, 1978, which was
passed by the Lok Sabha at its sit-
ting held on  the 22nd November,
1978."

12.05 hrs

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

REPORTED DISTORTION OF PACTS ABOUT
JAMML' AND KASHMIR APPEARING IN A
RECENT REpORT OF THE UN. StupDY
PANEL

SHRI CHITTA BASU (Barasat):
Sir, I call the attention of the Minister
of External Affairs tg the following
matter of urgent public importance
and request that he may make a state-
ment thereon:

“Reported distortion of facts about
Jammu and Kashmir appearing in a
recent report of the UN. Study
Panel and the reaction of the Gov-
ernment thereto.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE) : Mr. Speaker, Sir, a Study,
by Mr. Hector Gros Espiell, Special
Rapporteur, appointed in 1874 by the
U.N. Sub-Commission on Prevention
of Discrimination and Protection of
Minorities, the final report on which
was presented tg the sub-Commission
in 1976, contains a list of 30 territo-
riee “still awaiting settlament as re-
gards the implementation of United
Nations resolutions concerning the
right to self-determination of peoples
under colonial or alien domination".
Surprisingly, Jammu and Kashmir has
also been included in this list.

When this Study came up for dis-
cussion at the 34th Session of the



223  Distortion about

[Shri Atal Bihari Vajpayee]

Cormnmission on Human Rights, held in
February-March this year ,the leader
of Indian Delegation, Shrimati Vijaya
Laxmi Pandit, expressed strong re-
servation to it ipn the following words:
(I quote)

“T must admit that my delegation
was astonished to find that integral
part of the sovereign Republic of
India has been included in the list
given in para 230 of the report. 1
wish to enter the strong reservation
of my delegation in this connection.”
(unquote)

Thereafter, our reservation was re-
corded as a footnote to the Study.

Subsequently, when this report was
circulated as a document of the cur-
rent session of the General Assembly,
our delegate against expressed deep
concern over this wrong delineation
and entered our strong reservation, re-
iterating that Jammu and Kashmir is
legally and constitutionally ap integ-
ral part of India.

When the resolution on the univer-
«al Realisation of the right of Peoples
tc Self-determination was put up for
final voting in the General Assembly,
the Indian delegate again took excep-
tion to that , part of the resoluticn
which takes note of this document.

The Government of India deplore
and strongly reject the unwarranted
inclusion of Jammu and Kashmir in
the list of territories under colonial
or alien domination. The matter is
being taken up with the U.N. Secre-
iary General

SHRI CHITTA BASU: Sir, I am
thankful to the hon. Minister for the
forthright statement that he has made
and I think, he would also agree with
me that the issue of Jammu and Kash..
mir is of crucial significance for rela-
tions between India and Pakistan, So
far as Pakistan is concerned, it has
ell along been asking to keep this
question alive. Apart from the refe-
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rence as mentioned in the United Na-
tions document cited earlier, Pakdstan
had been harping on the issue since
ite very beginning, The House knows
that Mr. Aga Shahi Foreign Affairs
Adviser to Pakistan mentioned the
Kashmir issue in his UN. speech on
Octoer 19, 1978. Speaking on racial
discrimination and self-determination
in the Social and Humanitarian Com-
mittee the Pakistani delegate also
made a reference to it and unfortu-
nately clubbed Jammu and Kashmir
with Palestine and South Africa. Very
rccently the Pakistani ambassador in
India is reported to have said that a
just and hon. settlement of this issue,
Jammu and Kashmir, will not only
promote good relations but also ensure
social progress. Very recently the
Pakistani President is alsg reported to
have made this observation, namely,
“Unless Kashmir issue is solved, any
headway made in other fields in Indo-
Pakistan relations would not prove
fruitful and meaningful”” He made
this statement on 28 November. The
Government of India's position is clear
and unambiguous, namely, Kashmir
belongs to India politically, constitu-
tionally and legally.

I may now draw the attention of
the hon. Mirister to a statement made
by him which was reported in Tribune
of September 20, 1978, wherein he has
stated, the paper reports as follows:

“He is opposed to the Simla Pact
only because he had felt it would
not bring permanent peace. Thiz he
feared because the Kashmir ques-
tio;y has been left unresolved; now
he was proceeding for permanent
peace between the twgp countries.”

This statement is very significant
according to me. Having regard to this
comment made by him and in the con.
text described by me earlier, may I
know from the hon. Minister whether
he has got anvy other steps for winning
permanent friendship and peace bet-
ween the two countries, India and

Pakistan, short of the settlement of
the issue of Kashmir,
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Secondly, pending the winning of
permanent peace between these two
countries, may I know whether the
Geverhment considers it desirable to
take the following steps, namely, the
policy of rapproachment between the
two countries, India and Pakistan,
specially the railway traffic between
the two countries, expedition of the
new trade agreement between the two
countries and opening a Consul in
Karachi?

SHRI ATAL BIHARI VAJPAYEE:
Mr. Speaker, Sir, I thought my
friend, Shri Chitta Basu, will confine
nimse]f to the subject matter of the
Calling Attention. What I said in
Chandigarh and whether there will be
further increase in trade between
Indjia and Pakistan, while that is an
important matter, it is not fully rele-
vant to the subject under discussion.

As the hon. Member has rightly
pointed out, Jammu and Kashmir is
an integral part of India. There is no
question of any right of self-determi-
nation being involved. TIn fact, the
only question which is yet to be set-
tled is the continued illegal occupation
by Pakistan of two-fifths of Kashmir.
It is surprising that the Special Rap-
porteur includer Jammu and Kashmir
under the heading “Colonial and alien
domination”. When we pointed out this
anomaly, this travesty of truth, he
came out with a clarification that the
included Jammu and Kashmir because
some resolution of the United Nations
are outstanding in regard to Jammu
and Kashmir. Here again the United
Nations. General Assembly have not
adopted any resolution on Kashmir;
neither has the Committee on De-
colonisation. There was a resolution
by the Security Council under the
heading “India Pakistan Question.”
So, the Special Rapporteur had no
business to include Jammu and Kash-
mir here. We have made our strong
reservation and we are approaching
the Secretary-General We will see
that Jammu and Kashmir is deleted

Report (CA)

from this pernicious list, which has
nothing to do with the actual facts.

Our stand in regard to colonisation
is well-known. We stand for de-
colonisation We have offered our
unstinted and unquilified support
material moral and political, to those
people who are still struggling again-
st the last vestiges of colonialism in
Southern Africa But to equate Jam-
mu and Kashmir which is part and
parcel of India, with these colonies
is malicious.

AN. HON MEMBER: Preposterous.

SHR] ATAL BIHARI VAJPAYEE:
All righf, preposterous

oo wor fag :(FETIT) WO WA,
o FWIT ¥T OF I cfogm wr € o
120 T § TF TR U ® FArfeA pr A%
AL QY 7 §® Tog W varfqy fear a1 3w
# ATAT & a9 fefr 8t feaos &
qerfeai at g8 ¥ q% werw R a% oy
% WEWa T W@ &\ 3E WRAAw A
wepfa &1 wivww wa7@r &1 & at s fE
qg WA #71 wieaes g1 2

1 slightly differ from my friend,
Shri Chitta Basu, when he says that
Jammu gnd Kashmir belongs to
India; it is India.

It is not a kit of property, it is not
a neckless or a gold throne which be=
longs to A or B. Jammu & Kashmir
has been part of India through the
centuries and today alsp it i3 part of
India.

q iz @ ¢ % 84000 Sirc
W & Og a7 F 1 F IWC GOV
¥ W &1 qU Rt A a7

IR A &1 61T was) w1 Tfgea fafma
qT TfAE <A 717 OF €¥GA AT AGT
w7 f/R wad IR afawr § swer fos g
Y ag sA w1 § WAt e
# AT WTHAT | FAw wAAT AGTFE 1947
# oww@E § 9q qifeETT &1 AT gu,
IN 4T FUT SR 9EAr AATY, 1949 €1
He-Emt gut dl 91 § & & fgea zfema
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(w70 i fg( ez & 7€ w1 IR @ e
W Aeq HTVRIT W qIfeRnT & &k § o SR qgrarq v ¥ W qvdh am t
T 1962 YA NAXIZ gW A weAk- gt e a wd e M_Q‘l
far F gord wew WA Wi a5 wAr e arfeere & St Y gATQ W gen @ €
N wrer at A gfw @ ag P& W 39 wroned & S 9 g wow § W R
wit a€ | 1965 & e arfiesmra W ) g aTe & oeaed o Rfer
¥, o ag awfE 1971 araq-a?:;m fom o< & feem & gwaoal R, arfeera
fem & a@ wra faom gl gk, ™ ¥ AoTel A W ST T F® A I
sy & s sgwra b AR W foow T EH Ja H wh §, TR I W wEr
wra o g€ & vex W@ g€ & e &3 FT w7 AT § Ew 3@y g fadw el
@ BT AT AT A ST ET O mmqﬁsﬁﬁﬁd’t@mﬁ:ﬁ
@ T AL W § AN W W 25 AT A e G R gEw ST TGE
WTT A T R G Wi ] o fox ¥ grema fare @ , foe & @ aw e
TEAWI IR GARE dw aw & foye ® AT A F GAHET L |
33T U &, faad areaw Wi 7 qfw a6 -
T FwE W it g fafen & gu @ . T ofcky F4AdW s e e
g ¥ ufn fRfvdl & wodt & ot w1 8 g sewag § 5 go oo gz @ AR H
W 84 gWIX WY@ WMT & qAq qan AL WA o dfs vw gorew #), vwed ¥
feet qfr gt am @R s ST & fors W frwar am o

T ag Wt aara § e aw dte w1 I

TR faw At Agzg A ward e &%t o & frr 1 /fFw & S
¥R ¥ CF o U0 (g § fax v & T g oo e o s oag =
fezfarwa ’ﬁ I & AT wifarg w7 I AR § qrfw T A aer ord & W
offas wifgdoa 1, @3 a1 faegs W@ frr fear smi s ag o gear WA &
¢ 1 g & vs YT a wEAT Agar ami qx qrn o @ e oA ofemd W
1 warA sArSt 33gw #1 orwee faar s st sifedo & oz e faz oo o
gffam & tevfa § IS0 Tweq 28 € 94 FIgH AgT FW & Ao S @
Frrw sarar faad 3'A age sad € | JAEE AAH T TR Fg A
I K FIE K@V AqGA g wfen 1% 3awT Aview A dmfag i

qEl W@ A THEH & oo A

In his first lengthy statement on the T E?
subject since taking over in July last . N 5
year, Gen. Zia said. “During the last uﬁ(f;;ru;?;? f:'rm “_;f:_;q?:q g_j;
30 years many Governments came to famg & fa2w wet wRv & @@ WA
power in Pakistan, but they had one PO —"S éﬁrﬁ!ﬁ Twi as ﬂ:i
common factor, that they fully sup- ez g e ASE F @ ST ﬁiﬂﬁﬁ qa=
ported the right of self-determination T ¥ o W ag S 4 5 qfee
for the people of Jammu & Kashmir. 1 famedr g feifa & wreqad a1 0% wa
He added that this was a solid com- ST fF AT A gw IR TE #7 fa0w

mitment which in no case could di- Fir 7
minish with the passage of time”
Recalling M.A. Jinnah, he said he
had described Jammu & Kashmir as
the life-line of Pakistan and asked TN & TF 9T ¥ A (a3 wear A wmey
how Pakistan can forget it.” ‘{!ffr,‘ FOT 84,000 TFATIL ATLEH & &

(3) ¥ gg«r T1se fdgmwmgam, wem

wa Wt gfeema § wiafw  feafs
farzdt &, sfem e aAs mARE & fF I
W qE T A R qAUR w7 & fam
FOR FT & A ) WAy AG & ad
¥z 9w @A AAr @y ¥ ww o afe
feaf azt fams 70 21 gy AmEa & f
far? & @zt 397799 wwR wTEAC R A
afrera & graaa fee ¥ wodT w1 @
@t w2 fzam? &1 ffwacR &1 A
qifeeam & @pn & & g A §
T 1 TR Ay fT afam awr weeT R

20 WM Iarig g ¢ ey F Fwr ag ek
A AT FAT AL, X @ qUIA FZAT
7z wefegr @1 st e & wieaes &1 g9
%, I wrE za AfA A S arien, gW
AT JgT § fe @ weaew A fadw way
A ;& A AR A ®E 7

st wea fagt o . wEAe
wEEa, 4 %o ¥ fAg &1 3% F@ QI
Wmmw%mm{hw
g
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-ﬁglln.mi' (veran) . W go W

& g ogpar g ¥aw wim
TR AR O el w1 shwd o fow
o ¥ w A Faged s § wfuwr 2€

eFam & sgnNpmiE 1973% 72
dry fReY AfFEY sa 7 SHW 1 1974
A 9g AR UH TEAE@E W fowd -

g€ OEr 9v9 77 foet o & gp e %
fa gwa wraf| ® G\ arwar Sedy fena
T 1977 § G A w9 g A
AT & T I AT AT siat fawg sway
ifeq J wrea £ wraTen #t sfafafaa faar
v foe & 3w wwd @ & Sfew
77 g9 IRfeew 99T F 3@ ot faw o7y
, I A€ ¥ g A Agr @ &war
1973 % faeaa &1 a9rdw 37 qeg@el &
37 &d Fgaia a1 fod ofga ofwdvq
FErAAT &1 A WA fAema fAwre
frar man | AEH-FTHIT IEA TV gWT @
7z dA gET TEM AT EI @I E | ¥R
FATH ¥ WIAAT IIA F qgd gATT HAWT
T ozurdy T AR T g€ @ a@ Ay
A ad T & AT 9F | dwT @wW
» T A5 FHTAEA € AR @A 94 FvR
F1 gavey IR aAfear)  #fed gwEw a4
? ®1T ¥8 S ® wHkar ¥ ger Ay

a.
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are & ot gt} feafr qamy & gz @
HTHET 39 AT FT ¢ fow qw arfsem & asme
T FTE T &1 W W amg g ar
qiffeard & 98 *@T g & w9 WA
sTEAY g FfAT ) TR dow e
FzAT qEAT g fF 7w sl & vt A wew-
faoig 1 TaT ISTHT AT F G491 wriorw
T §1 OfFwm & owEw faax
w1 fa wreafaom & wfuwe & r
27 ¥ AN F IAF w9q W A & vy ?
1% T F daawsy fawrr a A=A, #
gq qe d wfas TGN FeAr IRAT

E

A AT w9 fag 7 %8 2 f%
g wrE e afgn? A Awwa §fe gw
wvew ¢ | ofsenT & &g gEedl wl
fearqd A Y T wifuw w5 g W 2W
97T gIAT F (AAW A9EA W@ W@ §,
g e W SRl T AT B A EEE §
gufy gardr ¥weT & f& AT A amAEm
"oz '
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wu-58], AfFT W aficerr wmr ¥ KR
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MR. SPEAKER. Mr. Saugata Roy.

SHRI P. VENKATASUBBAIAH
(Nandyal): Dr. Karan Singh asked
about Aksai Chin also.

‘MR. SPEAKER: Mr, Saugata Roy-
Dr. Karan Singh is a very experienc-
ed Parliamentarian,

SHRI SAUGATA ROY (Barrack-
pore): The Foreign Minister has
answered many parts of the question
relating to the U. N. document with
his usual thoroughness and oratory,
But still some points have not been
taken proper note of.

One point I want to mention is that,
in spite of the Indian delegate, Shri-
mati Nainitara Saigal’'s very vocal
protest, the Resolution in which this
mention of Kashmir as a territory
where the people’'s right for self.-de-
termination has not been established
was passed in the Uniteq Nations with
92 votes for and with 20 absentations
So it has now, some how or other,
become another U.N. document, U.N.
Resolution passed by the General As-
sembly., This igs not the first time
that the Kashmir issue has been rais-
ed in the United Nations. It has been
repeated effort of Anglo-U.S. imperi-
alism to raise the Kashmir issue at
all UN. forums including the Secu-
rity Council, and several times but
for the Soviet vetto, the United Na-
tions Security Council would have
taken decisions asking for implemen-
tation of gelf-determination in Kash-
mir. We have been able to avoid
that so far. But now we find that in
1978 a fresh resolution has been pas-
sed by the UN And in spite of our
delegate, we could not prevent the
resolution from being passed. But,
Sir, thig matter points out the main
chink in the armour of the Govern-
ment's foreign policy which ig a very
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weak kneed policy of so-calleq good
neighbourliness, Sir, I may this; that
since this Government coming into
power, there has been g general
weakening of foreign policy. We are
talking of good neighbourliness at
the cost of our own interest. As I
have repeated earlier in this House,
while we want good relations with
our neighbours, it should not be at
the cost of our pelf-interest. While
we want that the image of Mr Vaj-
payee as Foreign Minister goeg up in
the country and abroad, I also say
that the foreign policy of A country
should not be used for personal ima-
ge building. What has happened in
the last 1 1/2 years? While the Gov-
ernment has talkeq of human rights
here they have gone out of their way
to make the farakka agreement with
a dictatorial regime in Bangla Desh.
They have gone out of their way to
make an agreement with a dictator
Zia-ul-Haq and they have given con-
cessions to him on the Salal project.
The Foreign MinisféFf might have
been in China today if it had not been
for his stomach ailment. China goes
on opening up the Kharakoram high-
way and saying there that the right
of self-determination of the people
of Kashmir is inviolable. So, we sce
this that while the Government is
showing weakness, it i3 going out of
its way to make good relations with
digtorial regimes in Fakistan, Bang-
la Desh, China and Nepal and the
beligerancy of some of these count-
ries goeg on increasing. What has
happened? Pakistan has now acquir-
ed war planes and Mirage which are
poised on the Indian territory. China
today in spite of our overtures is
acquiring nuclear plants from France
and the U.S. with whom we iried so
much to develop friendship is now
giving permission for France to sell
nuclear plants to China. All T am
saying is that thig weak policy has
got to be given up.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); There is a provision
in the rules that a friendly country
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cannot be criticlsed in this manner
here on the floor of the House. It is
most unfair. 8ir, the present Gov-
ernment has sald clearly that they
want to normalise in genuine sense
the relationship with China. Wby ls
it that this forum is being used for
this purpose? It is most unfortunate,
Sir.

MR. SPEAKER: [ am sure the hon.
Foreign Minister will defend himself.

SHRI SAUGATA ROY: I can un-
derstand Mr Jyotirmoy Bosu's reser-
vations about China. I thing the
Foreign Minister will not have the
same reservations,

I want to say this, While we have
been trying to develop good relations
with Pakistan, that should be on the,
basis of the Simla Agreement. The
Foreign Minister is a good orator, He
sometimes goes out of his way in
making statements. He saig that we
are prepared to discugg Kashmir. We
should not be prepared to discuss
Kashmir, because, that is not the
Government's position, to discuss it.
But the Foreign Minister is on record
saying that we are prepared to dis-
cuss Kashmir, And, Sir, had it not
been for his stomach ailment Mr
Atal Bihari Vajpayee would have
been called Shuttle Bihari Vajpayee
in this country, shuttling like 5 shut-
tlecock from one capital to another.
What is all this? I want to ask the
Foreign Minister about one thing. In
the context of the continuing design
by the Anglo U.S. imperialism ancd
Pakistan and China to maintain their
belligreant attitude towards India,
may I know, whether the Govern-
ment will reconsider its attitude of
over friendly relationship with nei-
ghbours including visit bv the Fore-
ign Minister, and Information and
Broadcasting Minister, Shri Lal
Krishna Advani to Pakistan, the pro-
posed visit to China, the ptoposed
visit to Nepal and so on? May I know
whether this is being reconsidered in
view of the fact that this conspiracy
Boes on to take out Kashmir from the
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body of India, of which it is an inte-
gral part.

SHR! ATAL BIHAR] VAJPAYEE
Sir, the House ig going to discuss the
Internatioal Situation and the Gov-
ernment of India’'s Foreign Policy on
the 11th. [ thought that my friend
Mr. Saugata Roy—I would not call
him Tataghat Roy—would keep his
power dry for that day.

Today we are discussing a specific
issue. I am prepareq to answer any
charge about Government of India
having a weakkneed policy. The
charge ig baseless, It is without any
foundation. We entered into an
‘agreement with Pakistan on Salal pro-
ject without making any new conces-
sions to them. I would like to tell Mr.
Chavan that you wanted to have an
agreement with Pakistan on a parti-
cular basis and we entered into an
agreement on that very basis.

We are discussing foreign policy
and Dr. Karan Singh said that Kash-
mir is a national issue. Cann’'t we ev-
olve a broad national consénsus on
internatianal affairs and the policy of
the Government of India? We wel-
come criticism, but criticism should
not be politically motivated. I am
not interested in image building....
(Interruptions).

SHRI VAYALAR RAVI (Chirayn-
kil): What about vyour agreemeat
with Kathmandu? You have given a
free accesg to Calcutta port by Nepal;
it is very dangerous.

SHRI ATAL BIHARI VAJPAYEE:
In regard to Nepal also....{(Interup-
tions)

AN HON. MEMBER: What about
Farakka project agreement?

SHRI ATAL BIHARI VAJPAYEE:

We have discussed Farakka agiee-

ment; we are prepared to have dis-
cussion again, if gecessary.
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‘MR. SPEAKER; Let us confine our-
selves to Kashmir.

SHRI ATAL BIHARI VAJPAYEE:
But they have not confined to Kash-
mir, i

MR. SPEAKER: But you can,

SHRI ATAL BIHARI VAJPAYEE:
Yes, I can. In that case, I have no-
thing more to add to what I have
already said.

PUBLIC ACCOUNTS COMMITITEE
NINETY-SEVENTH REPORT

SHRI C. K. CHANDRAPPAN
(Cannanore): 1 beg to present ‘he
Ninety-seventh Report of the Public
Accountg Committee on action *aken
by the Government on the recom-
mendations contained in the Twenty-
eighth Report relating to the DMinis-
try of Finance, '

PETITION RE. GRIEVANCES AND
DEMANDS OF EMPLOYEES OF NEW
INDIA ASSURANCE CO. LTD.

PROF. DILIP CHAKRAVAKTY
(Calcutta South): I beg to present a
petition signed by Shri N. B. Kar-
maran, Vice President, National Con-
federation of General Insurance E.-
ployees, Bombay regarding grievan-
ces and demands of employces of
New India Assurance Company Ltd

—

12.38 hrs.
MATTERS UNDER RULE 377

(i) NEep TO REVIEW THE WORKING OF
THE INDUSTRIAL UNDERTAKINGS

o aed Aremw  afdy (A7)
weqe wewed, # fAaw 377 % weAta @A
siretfor wfaem, @ gq Wit sfe |
ot I T ATETCH GA B ATH AT FT
oI wrEfeE FC 9 §
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wrfer  gfrer & @ @7 ® dsn
el !u‘ﬂ?r g1 om mEREI@W A §
TeRar . g€ faer wT WA §
T & F oernh e amm W qal
sFIfoe gErTT & weme fmr, o7
¥ o 241 oy afaz @M & fA3 3
1 7y & wfew a1 a7 ez o awm =
dear faesa, 77 § 270 grwg) - wEvearfEw
a1 f5 @ mAma § Ffzz e s aaw
o ag &% FT 774 FAFT FL U@L, A4
fegmir, 77 & wva A% 3 wiw 858 F712
aar gfireq &1 §@m 200 & FEWTE aE |
@A A @ gra afuria fas  afmtas
T & 737 AAE g ar a@ tfwd sw g
Gi'fs?'ﬂﬁ_ﬁ'l g Tfw @y TS W7
IR AT HIETH qUT gz gfdes
g Arag Il g A A A A 6
ITE W EAEAA: 200 & 300 AT aF T
itez afmfas 31 g @1 & <oft faet &
sfaaze 3@ o wegrzer g frar
fors faommeaors vt w712l £ T Al
B\ wa gy wravew § fwoAwed feafs
97 yafiem faar sma oAqr oF oHr A
ffii:ifv.'-'r #f wra fr grnfos sfaz@r w a2
I maar dmTT AT 914 g %0 feafa &
T T AT FAT FTEIT A1 FIEL T AT
v 9, fa@ v wew fawm F#3 ®
AM FL aratfstw 3eqm %1 faom § wzeagm
T FLATAT & |

X gron # f wrARrs I AT g9 fan
HET S TA qTH F2ME A0 FIW F gFarfad
[ IMAT H AZA &1 HANA TAT T E0Z
F1 0

(ii) SMALL SCALE INDUSTRIES SITUATED
IN BACKWARD AND TRIBAL AREAS.

SHRI R. K. MHALGI (Thana):
Mr. Speaker, with your kind permis-
sion, I want to make a statement on
an urgent public matter under rule
377. Government ig attributing very
high priority to the development of
industries in rural and particuiarly
backward areas. The essential roqui-
site for the success of such program-
me is the creation of favourable in-
frastructure, availability of raw
materials competitively at cheaper
rates, on an equitable basis so that it
can stand competition with big manu-
facturers in the market. There are
about 5.500 foundries in the couniry
of which about 1500 are in the rural
areas under the small scale sector.
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Their basic raw material is pig iron.
Unfotunately the government policy
for the distribution of this esseuntial
raw material is favouring large units
which are capable of investing heavy
amounts to make bulk indents, thus
derogating. the vital interests ef the
small scale foundries and jeopardis-
" ing theéir very survival. For this pur-
pose, pending a regular solution to
the problem, for the benefit of small
scale industries  which aré in the
backwarg and tribal areas operating
"in rural or semi urban localions and
are isolated from industrial pockets
as such, such units may be permitted
to draw their requirements of pig
iron raw material either from the
plants or stockyvards at the JPC's
prices and traffs and box wagon
loads.
st owA oW oammEr (WU ) ommed
wEEm, FO wErr # g 2 et
F1 damE & 9 @A TF w9t @A
¥ At I & fFAl W TH a9 #1 A9T
Fgr s g femat & wfEammz @
qMF FH F1 AT 20 wifEw Ty Arfean
| G|l oY F9 FTC@IAT F7 AFE0T F freae
Nt qarar g IAT A agiaw faw 377 @
S aq A A avg AgY a9 qIT
™A@ T A FT TG TRA FL W 3W

)

Tavan free fred fe el
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MR, SPEAKER: He is raising the
same question. Mr. Jnaneswar Mishra,

ot dvrewm whewm : fFEET A 2
ot wr k..., o

MR. SPEAKER: This is not-# point
of order. You have made y¥ur point.

WY o o Wigm  Geget e, **
MR. -SPEAKER: Don't sdebrd, -
. : SR o
(ili) Fixation ef Procureweng-prices

of wheat etc. by the Agricultural Prices
Commission.

st AR fow : (AR ) 0 wew
TEE, AAY§ A F1 ¥eH W fAQ W F
TR Twa &Y ¥, @ a9 §TW %A A
Wt R AN F ;o AfzAT A AW F#E AR
=i 92 dY 1 @ & a7 g arer Jra
mmmfwﬁ.ﬁ'%mm

fining yourself to the statement.

st v faw . FfU ger wmmEr
fawifon, fF F &1 aget wew 115 WA
afr fawew fFar9ma, & fazg q9m, 7y
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*“*Not recorded.
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MR. SPEAKER: I am going to con-
sider that. There are Calling Attention
Notices which are under my consgidera-
tion,

(Interruptions) ***
MR, SPEAKER: Don't record.

—

12.48 hrs.

CONSTITUTION (FORTY-FIFTH AM-
ENDMENT) BILL

Consideration of Amendments made by
Rajya Sabha

MR. SPEAKER: The House will now
take up consideration of amendments
made by Rajya Sabha in the Constitu-
tion (45th Amendment) Bill, 1978 as
passed by Rajya Sabha, for which five
hours have been allotted.

If the House agrees, we may have
three hours for discussion on the
motion that the amendments made by
Rajya Sabha be iaken into considera-
tion and two hours for discussion and
voting on the Rajya Sabba amend-
ments.

Voting on the motion that the Rajya
Sabha amendments be taken into con-
sideration may take place at 5.30 p.m.
and voting on the Rajya Sabha amend-
ments will take place thereafter.

Each of the six amendments listed
in the List of Business will require the
requisite special majority for adoption,
and accordingly division will be held
thereon. Similarly, the motion for
passing of the Bill, as amended by the
amendments agreed to, 'will require the
requisite special majority and a divi-
sion will be held thereon.

Dr Pratap Chandra Chunder may

now move the motion. Before that
Mr. Kamath is raising a point of order,
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Bill (R.S. Amendments) .
No, it will be after the Minister
moves the motion,

SHRI HARI VISHNU KAMATH
(Hoshangabad): But I may submit that
if necessary, the time may be extend-
ed by the leave of the House.

MR. SPEAKER: That we will con-
sider, that is the usual request.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): 1 beg to move:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Constitution of
India, as passed by Lok Sabha, be
taken into consideration:

“New Clause 7A.

(1) That at page 3, after line 4.
the following new clause be insert-
ed, namely: —

Amendment of
article 31C

7A. In article 31C of the
Constitution, for tihe
words and figures “arti-
cle 14, article 19 or arti-
cle 31" the words and
figures “article 14 or
article 19" shall be sub-
stituted.”

Clause 8.

(2) That at page 3, clause 8, he
deleted.

Clause 35

(3» That at page 8, clause 35, be
deleted.

Clause 44

(4) That at page 13, clause 44, be
deleted.

Clause 45

(5) That at pages 13 and 14, clause
45, be deleted.

*+**Not recorded.
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[
Clause 47

(6) That at page 14, clause 47, be
aeleted.”

SHRI HARI VISHNU KAMATH:
Mr. Speaker, by a curious concatena-
tion of circumstances, Sir, the House
will discuss today and tomorrow, and
may be the day after as well, unprece-
dgented issues ‘which have now arisen
in the history of free India’s Parlia-
ment,

1 invite your attention first to rule
367, i.e. the rule governing points of
order, according to which I will seek
your guidance, in your inflnite wis-
dom. ...

MR. SPEAKER: I thought it was
finite, not infinite.

SHRI HARI VISHNU KAMATH:
....in regard to the interpretation of
the rules of procedure and/or such
articles of the Constitution to which it
refers. I am seeking your interpreta-
tion of the rules and certain articles
of the Constitution with regard to the
motion that has been made.

I will first draw your attention to
article 368 of the Constilution. That
is well known. I am nol going {o tire
the patience of the House by reading
out the article or even the relevant
part of it, because it is a well-known
article. Under that, or in pursuance
of that article, the rules of procedure
have been framed by the House—-rule
155 et seq., Chapter XI of the Rules of
Procedure.

Then, there is rule 159 ol that Chap-
ter—Bills seeking to amend the Con-
slitution—which clearly lays down:—

“In all other respects, the proce-
dure laid down in these rules with
respect to other Bills shall apply.”

What are the other rules? To begin
with, let us take rule 98—Bills other
than Money Bills returned by the
Council, There ara three categories
of Bills, the Constitution amending
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Bills, the Money Bills and other Bills,
other than Money Bills. The Consti-
tution amending Bills category stands
in a class by itself, that is to say, each
House has got to pass the Bill under
a particular procedure. With regard
to the Money Bills, we have the last
word; the Lok Sabha hag the last word
Even jf the other House, the other
place, amends the Money Bill, they are
helpless; they are, more or less, im-
potent to have their own way.

MR, SPEAKER: That means You
have the final word.

SHRI HARI VISHNU KAMATH:
The last word.

As regards other Bills, other than
Money Bills, what happens? Suppose
there is, unfortunately, a division, a
difference of opinion, between this
august House and the other place. . ..
(Interruptions)

MR, SPEAKER: The other is eqQu-
ally august House,

SHRI HARI VISHNU KAMATH:
The first Speaker, Mr. G, V. Mavalan-
kar, advised us to refer to the Rajya
Sabha as the “other place’, not “the
other House”. I do not know whether
it is right; if it is not right, I would
say, “the other House”,

MR. SPEAKER: There is no prohi-
bition lo refer to the Rajya Sabha.

SHRI HARI VISHNU KAMATH. I
will how to your ruling; I accept your
guidance and I will refer to it as the
Rajya Sabha hence-forth.

Now, if there is a difference of
opinion, a disagreement, between the
iwo Houses on olher Bills, other than
Money Bills, then we have a Joint
Sitting as we had recently in May and
earlier, in 1961, I believe, on the
Dowry Bill. And the Lok Sabha had
its own way again. In this particular
case, it is an unprecedented issue that
has arisen. The Constitution Amend-
meni Bill which has been amended by
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[Shri Hari Vishnu Kamath]

the Ralya Sabha had earlier been
passed by the Lok Sebha and the Bill,
as passed by the Lok Sabha, so amend-
ed by the Rajya Sabha, has come back
to us, ' '

"There was one instance earlier. Of
course, it did not came back to us, to
the Lok Sabha. That was the Privy
Purses Bill....

MR, SPEAK'ER: How iong are you
likely to.take on- this?

SHRI HARI VISHNU KAMATH: I
will take another 15 minutes. It is
a very important point of order on
which you have to give ¥your consi-
dered ruling; you may give it tomor-
row. It is an extra-ordinary issie:

M;R., SPEAKER: I am sure, you
know how to put it very brieflv.

SHRI HARI VISHNU KAMATH. I
will try my best,

MR. SPEAKER: We now adjourn
for lunch to meet again at 2 p.m.

13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at five minutes past Fourteen
of the Clock.

[MRr. SPEAKER in the Chair]

CONSTITUTION (FORTY FIFTH
AMENDMENT) BILL—Contd.

Consideration of Amendments made
by the Rajya Sabha—Contd.

MR. SPEAKER: Mr. Hari Vishnu
Kamath.

SHRI HARI VISHNU KAMATH :
Mr. Speaker, Sir, I shall now. by
your leave, resume the thread which
had been snapped by the lunch re-

cess, and | will obey your very wise -

direction and try to be as brief as
possible.

DECEMBER 6, 1978
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As I have already stated, article
368, read with rules 98 to 102 and 155
to 159, governs the consideration of
the motion before the Housé. As is
well known, article 368 does not lay
down the procedure. The procedure s
laid down in the rules. The then Chief
Justice, in 1951, Justice Patanjali
Shastri, of the supreme judicial
forum in our country, which you' so
well adorned a few' years ago, said this
in Shankari Prasad vs. Union of India
—I am quoting from 1951 A.LR. page
458:

“ It ig not correct to say that arti-
cle 368 is a ‘complete code’ in res-
pect of the procedure provided by
it. There are gaps in the procedure
as to how and after what notice a
Bill is to be introduced, how it is
to be passed by each House and how
the President's assent is to be ob
tained. Having provided for the
Constitution of a Parliament and
prescribed a certain procedure for
the conduct of its ordinary legisla-
tive business to be supplemented by
rules made by each House (art.
118), the makers of the Constitu-
tion...."”

According to my young friend from
Pondicherry, the ‘founding fathers’ or
‘founding brothers’.

“....the makers of the Constitu-
tion must be takcn to have intended
Parliament to follow that proce-
dure, so far as il may be applicable
consistently with the express pro-
vision of art. 368, when they en-
trusted to it the power of amending
the Constitution.”

Two former Secretaries of Lok
Sabha, Shri M, N. Kaul and Shri S.
L. Shakdher, as you very well know,
have written and published a book
‘Practice and Procedure of Parlia-
ment’, and in the 1972 edition of that

- book, this is what is stated:

“Barring the requirement of spe-
cial majority, ratification by State
Legislatures in certain cases and the
mandatory assent by the President,
a Bill for the amendment of the
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- «Congtitution follows practically the
‘same legislative process as an’ or-
\'.l‘thary piece of. lsgisla.tlon o

’ﬂ:e only thing which they forget to
miention is.that .there can be no joint
sitting for a Constitution Amendment
BHl.- . That is totally ruled out. For
Money Bills we have she last word.
L

«MR - SPEAKER What is the point
that is trou.bling you" :

=

SHRI HARI -VISHNU - KAMATH:
Thns background is very necessary;
otherwise you will not appreclate what
I am driving at.

-MR. SPEAKER: | appreciate it sure-
ly.

SHR] HAR] VISHNU KAMATH:
You have been a model of patience;
vou have been a paragon of patience
in the Supreme Court.

MR. SPEAKER: Not here?

SHRI HARI VISHNU KAMATH:

Not here...

MR. SPEAKER: 1 only asked you,
whether I am not so here; I did not
say that.

SHRI HARI VISHNU KAMATH: At
your age, Sir, I hope you will not
deviate from that virtue,

Now, Sir, I will turn to rules 98 to
102. I do not know what the mind of
the Government is. The hon. Minis-
ter has today behaved like a sphinx,
on this occasion, He has just moved
the motion. He has not indicated the
Government's mind. If the Govern-
ment’s stand is that the amendments
made by the Rajya Sabha be accepted
by the House, for some reason or ather,
then, my point of order assumes great
importance.

Sir, {n all humility but with all earn-
estness, I suomit fhis. hecause, to M¥
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mind, Art. 107 ¢omes into operation.
I quote Article 107, sub-clause (2).
It “says: )
“Subject to the provisions of- Arti-
cle 108 and 109, a Bill shall nét he
deemed to have been passed by the
- Houges of -Parliament unless it has
beerf agreed ‘ts by both Houses, ei-
ther withost amendment or : with
" such amendments only as are agreed
to by both Houses.” .

Now, Sir, my submission is that this
House '8 not bound to. or obliged to
accepf the amendments or to- approve
the amendments or to pass the amend-
ments as have been passed by the Ra-
jya Sabha. Bec¢ause, Sir, let us see
what happens under these rules—
rulles 98 to 102, in case the amend-
ments are not approved of I
hope they will not be, because we
have already given our vote, We
don't want to change our vole.
We don't wear our  hearts on
our sleeve. How can we change our
vote? We have never done that be-
fore: why should we do it now?

MR. SPEAKER: That is on merits.
Let us come to the point of order.

SHRI HARI VISHNU KAMATH:
This is an integral part of the point of
order. I hope you will appreciate it.

MR. SPEAKER: Very much,

SHRI HARI VISHNU KAMATH:
What happens if they are disagreed to
here? You have got Rule 101. It says:

“The House if it agrees to the
amendments made by the Council...."
You will, see this at the top of the
page. It refers to Bills other than
money Bills originating in the House
and transmitted to the Council,

I quote here Rule 101:—

“101. The House, if it agrees to the
amendment made by the Council,
shall send a message to the Council
to that effect, but if it disagrees with
that amendment or proposes further
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amendment or an alternative amend-
ment, the House shall return the Bill
or the Bill as further amended to
the Council with a message to that
effect.”

Bo, it goes back to the Council if
you don’'t agree, Then what happens
further? What is its fate? Rule 102
comes into operation. I gquote here
Rule 102:—

“102. If the Bill is returned to the
House with a message that the Coun-
cil insists on an amendment or
amendments to which the House has
disagreed, the Houses shall be deem-
ed to have fAnally disagreed as to the
amendment or amendments.”

Therefore, the outcome will be that
the two Houses are deemed to have
disagreed with regard to those provi-
sions on which there have been no
agreement. Therefore, in my humble
judgement Article 107 sub-rule (2) of
the Constitution comes into operation,
and the Bill will be deemed to have
been passed minus those provisions on
which there have been no agreement.
Therefore, the House, as a matter of
fact, need not take even much time.
We can stick to our guns.

MR. SPEAKER; If they are unlicens-
ed guns, then it will not be permitted.

SHRI HARI VISHNU KAMATH: I
am asking you, therefore, to give a
ruling on this.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): He is asking about the
licensed guns.

SHRI HARI VISHNU KAMATH: I
will request you, in your mature wis-
dom, to give your ruling on this point.
This is the short point. Whether in
case the Houses disagree,—this House
does not agree with the amendments,
does not accept the amendments made
by the Rajya Sabha,—the entire Bill
falls through or whether only those
amendments and those provisions fall
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through and the Bill minus those pro-
visions shall be deemed (o have bee:
passed by both the Houses! Ultimate-
ly, perhaps, the Government will say
it would involve delay. That is the
last pretext which they might use to
hustle the Bill through this House and
get it passed py the House as amended
by the Rajya Sabha. It will have to
go to the Rajya Sabha again, and there
will be delay. Now, I will answer that
point straightway. It will not be pas-
sed very soon and it will not become
law because it will have to go to the
State Legislatures for ratification and
that can be done only next year be-
cause the State Legislatures are not
in session now. May be they will meet
in February or March for their budget
session,

MR. SPEAKER: Now,K we are only
concerned with the legal position. That
is not a point of order.

SHRI HARI VISHNU KAMATH:
The Government takes various pretexts
and excuses.,..

MR. SPEAKER: You are far more
experienced than many of us here,

SHRI HARI VISHNU KAMATH:
Not more experienced than vou, Sir.
Government’s plea has no legs to stand
upon. That is not tenable at all
That will not holq water and 1f the
Government has the will, and I hope it
has—when the Bill is returned by the
Council they can get it through and
send it to the Rajya Sabha in a day,
as they did last time. 1 remember the
Rajya Sabha set on a Saturday last
time—and get the Bill approved with
the amendment. The Rajya Sabha can
consider the Bill on a Saturday. There
are still two weeks to go. So, I would
request you to rule on this point whe-
ther in case the House does not agree
with the Rajya Sabha—and it does not
accept them—and does not pass the
amendments, the Bill as a whole falls
through or the Bill minug the amend-
ments is deemed to have been passed.
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DR. PRATAP CHANDRA CHUN-

DER: Mr. Speaker, Sir, the hon. Mem-

ber, Shri Kamath is an experienced
parliamentarian and he is one of the
founders of this Constitution, but I res-
pectfully submit that he has tried to
create g difficulty which is not there,
because the provisiong are quite clear
and he has himself argued against his
own point of order.

Shri Kamath has cited that celebrat-
ed case of Sankari Prasad Vs. Union
of India in which Justice Patanjali Sas-
tri, the then Chief Justice, said that the
constitutional provision of Article 368
is not a complete code and, therefore,
the House can make rules. And the
House has made rules; not only this
House, but the other House also has
made rules. He has cited these rules
from Rules 98 to 102 There, it is clear-
ly mentioned in Rule 98:

“If a Bill other than a Money Bill
passed by the House and transmitted
to the Council is returned to the
House with amendments, it shall on
receipt be laid on the Table.”

Now, this is a Bill which is not a
Money Bill. Therefore, it comes with-
in the scope of Rule 98. Thig Bill, as
amended, has been laid on the Table of
the House. We are considering this
amended Bill. I do not know how he
can argue that this House cannot take
this; matter into consideration.

MR. SPEAKER: That is not his point.
The point is: What will be the effect it
this House does not agree to these
amendments, whether the Bill as a
whole lapses or only the portions not
agreed to?

DR. PRATAP CHANDRA CHUN-
DER: I am coming to that We need
not jump before we come to the stile.
We have not yet come to the stile. If
this House accepts the amendments es
made by the Rajya Sabha, there is no
difficulty at all, because both the
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Houses have passeq this Bill with

' ¥ amendments.

The hon. Member has referred to
Arthicle 107(2). It reads:

s L a Bill shall not be deemed
to have been passed by the Houses
of Parliament wunless it hag been
agreed to by both Housesg, either
without amendment or with such
amendments only as are agreeq to
by both Houses.”

Therefore, if both the Houses agree to
the amendments, then there is no diffi-
culty and the Bill will be deemed to
have been passed by both the Houses
with the requisite majority as you have
just now pointed out.

The hon. Member seems to ask that
if this House rejects the amendments,
what will happen? Clear procedure is
laid in the rules of procedure of this
House and the other House. It is clear-
ly mentioned that the Bill ag amended
further by this House will be sent to
the other House. It is something like the
game of badminton. It goes from this
House to the other House. Then, from
that House it comes to this House.
Again it goes back to the other House.
If the other House agrees to it, all
right; if it does not agree, then like a
shuttle cock, again it will come back
to this House. And if the Bill is re-
turned to this House with a message
that the other House insists on the
amendments, only then the Houses
shall be deemed to have finally -lis-
agreed. I draw your kind attention fo
the word ‘finally’. Before that, the
Bill is in motion from one place to an-
other and it is not finally disposed of.
Therefore, the other House cannot be
deemed to have said that they have
disagreed or thiy House also cannot be
said to have disagreed unless we arrive
at that final stage. I would respect-
fully say that this House is fully com-
petent to take this matter into consi-
deration and it will depend on the
wishes of the House to decide, what is
to be done.
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SHRI HARI VISHNU KAMATH: I, .-resolved by a joint gitting of the two

did not dispute that.

MR. SPEAKER: Shri Kamath has
raised a point of order as to the effect
on the Constitution Amendment Bill
which has not been agreed to in some
respects by both the Houses of Parlia-
ment. It is well settled that Article
368 of the Constitution which governs
the eamendment of the Constitution is
not exhaustive and that Article to the
extent it does not prescribe a particu-
lar procedure is supplemented by the
rules of the House. The relevant rules
are found in Rules 98 to 102 and 155
to 159 of the Rules of Procedure and
Conduct of Business in this House.

Wien a measure has been passed by
this House but that measure has not
been fully accepted by the other House
or when that measure has been
amended in certain respects by the
other House, the Bill comes back to
this House and this House may or may
not agree to the amendments proposed
by the Rajya Sabha. If it agrees, the
matter ends. But if it does not agree
the Bill will again  go back to the
Rajya Sabha and it is for the Rajya
Subha to decide whether the alterna-
tive amendments proposed by this
House are acceptable to it. If it does
not agree to the alternative amend-
ments suggested, then sub-article (2)
of article 107 comes into operation. It
says : “Subject to the provisions of
articles 108 and 109 a Bill shall not be
deemed to have been passed by the
Houses of Parliament unless it has been
agreed to by both Houses either with-
out amendment or with such amend-
ments only as are agreed tg by both
Houses.”

In the case of Money Bills a different
procedure is prescribed; the decision of
this House is final. In the case of Bills
other than Bills amending the Consti-
tution, if there is disagreement bet-
ween the two Houses the same can be

Houses. But that procedure is not
available in the case of Bills amending
the Constitution. Article 368 of the
Constitution lays down e mandatory
provision that every amendment of the
Constitution must comply with the
prescribed majorities.  There is no
provision either in the Constitution or
in the rules providing for a joint sit-
ting. That being so if any amend-
ments made by the Rajya Sabha are
not agreed to by this House, the Bill
will have again to go back to the
Rajya Sabha and if the Rajya Sabha
does not agree the Bill does not be-
come law.

Mr. Kamath has raised another
point, that is, if the two Houses do not
agree on all the provisions, does the
Bill as a whole lapse or only those
parts wlich are not agreed to do not
come into operation? In my opinion
the Bill as a whole lapses because the
amendment made by the Rajya Sabha
says that the Bill is passed as amend-
cd. That being so, if the amendments
made by the Rajya Sabha are not
agreed to by this House and the alter-
native amendments proposed by tnis
House are not agreed to by the Rajya
Sabha the Bill as a whole lapses and
there is no question of circulating the
Bill to the State legislatures for their
concurrence, This order covers the
point raised by Mr. Kamath.

SHRI HARI VISHNU KAMATH:
On a point of clarification. In case
this House agrees with the Rajya
Sabha amendments and the Bill is
deemed to have been passed and sub-
sequently the Bill goes to the State
legislatures and they do not agree to
ratification?

MR. SPEAKER: Your point is

covered.

SHRI HARI VISHNU KAMATH: In

case the House agrees with all the
amendments of the Rajya Sabha, the
Bill does not go back to Rajya Sabha?

MR. SPEAKER: No.
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SHRI HARI VISHNU KAMATH :
The Bill will go to the state legisla-
tures. Suppose the state legislatures do
not ratify the amendments made by
Rajya Sabha, the Bill will lapse again?

MR. SPEAKER: I am not going into
the powers of the State legislatures;
they have a right to discuss it.

SHRI HARI VISHNU KAMATH:

Interpretation of article 368 is in your
province,

MR. SPEAKER: I do not want to
encroach upon the powers of the State
legislatues,

SHR HARI VISHNU KAMATIH:
Suppose the States dg not ratify?

MR. SPEAKER: We will consider it
at that time. Mr. Kamath, all these
troubles are crcated by you by not
making it clear at the time of the
framing of the Constitution.

DR. PRATAP CHANDRA CHUN-
DER: May I make this submission on
the motion for consideration on the
amendments that have bcen made by
the Rajya Sabha and sent to this
House for concurrence?

This is a very important occasion
in our parliamentary history when
for the first time the Constitution
Amendment Bill which has been
passed by the Lok Sabha has been
Passed in Rajya Sabha with certain
amendments. Earlier, ag hon. Shri
Kamaty had pointed out, there had
been cases where a Constitution Am-
endment Bill passed by the Lok
Sabha has been rejected by the Rajya
Sabha straightway. But here for the
first time Rajya Sabha passed the
Bil] with certain gmendments.

You wil] remember that the origin-
a] Fortyfifth Amendment Bill was
passed on 23rd August this year.
There were 49 clauses. The Rajya Saba
agreed with the opinion of this House
with regard to 44 clauses. Only in
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respect of 5 clauseg there is some
disagreement and Rajya Sabha has
added one new Clause which ig in
fact a consequential amendment which
arises from something which Rajya
Sabha hag already agreed to. That
means the deletion of Article 31. That
is the short position of the Bill ag sent
by the Rajya Sabha.

You will notice that the purport’of
the amendments which l{ ve been
made by the Rajya Sabha can be
summarised as follows:

In the original Bill, as passed by
the Lok Sabha, Article 31C had been
drastically ‘modified. The scope of
the Directive Principle; having pre-
cedence over the fundamenta] rights
had been’ curtailed to a large extent.
But Rajya Sabha did not agree to this
proposition, Rajya Sabha chose to
retain Article 31C. But because ear-
lier Rajya Sabha had agreed with this
House that Article 31 should be de-
leted, Rajya Sabha introduced a new
amendment, namely—

“7A. In article 31C of the Consti-
tution for the words and figures
“article 14, article 19 or article 31"
the words gnd figures “article 14 or
article 19" shall be substituted.”

I, other words from 31C, only Arti-
cle 31 is deleted. That is one amend-
ment which Rajya Sabha made.

The other amendment was a com-
prehensive one. Ip Article 35 of the
original Bill, this House agreed to
delete all provisions concerning tri-
bunals. But the Rajya Sabha felt that
Administrative Tribunals would be
neces:ary, So, it has retained the
existing provisions in the Constitu-
tion.

The third change relates to Clause
44 of the original Bil] passed by this
House. It deals with the question of
definition of the words ‘secular’ and
‘socialist’ in the preamble of our Con-
stitution. Rajya Sabha felt that this
clause also should be deleted because
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in its own judgement such definition
wag not necessary.

Then it also deleted Article 45 of
the origina] Bill which had been
passed by this House and that relates
to certain gmendment in Article 368
dealing with referendum. Rajya
Sabha does not think that referendum
is at all necessary. And it also res-
tores Article 368 (4) and (5).

Finally, Rajya Sabha also deleted
Clause 47 which deals with altera-
tions in the Seventh Schedule Some
of the matters which were brought
in the concurrent list, this House
wanteg to restore to the State List,
but Rajya Sabha does not want such
changes.

This is the position about the
amendments which have been made by
the Rajya Sabha. I do not want to
take much of the time of the House.
We think that we can accept the am-
endments made by the Rajya Sabha
because we are making sufficient
gain by this amendment as it remove;
a lot of distortions which had been
brought about in the Constitution by
the earlier amendment of the Consti-
tution, It ig true that we would have
been happy if Rajya Sabha had ac-
cepted all the amendments which had
been proposed by this House but it
had accepted only 44 such amend-
ments and not accepted only five.

Considering all these factors, I
humbly suggest that this House do
consider these amendments and L
will submit that the House accept
the amendments made by the Rajya
Sabha and pass the Bil} as amended
for which 1 shall make a separate
motion,

MR. SPEAKER: Motion moved:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Constitution
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of India, as passed by Lok Sabha, be
taken into consideration:—

“New Clause TA

(1) That at page 3, after line 4, the
following new clause be inserted,
namely:—

‘Amendment of JA, In ariticle 31C of the

article 31C Constitution, for  the
words and figures “‘ar:ical
14, article 19 or artical
31", the words and figures
“article 14 or ariicle 19"
shall be substituted,’

Clause 8

(2) That at page 3, clause 8, be
deleted,

Clause 35

(3) That at page, 8, clause 35, be
deleted.

Clause 44

(4) That at page 13, clause 44, be
deleted.

Clause 45

(5) That at pages 13 and 14, clause
45, be deleted,

Clause 47

(6) That at page 14, clause 47, be
deleted.”
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PROF, P. G. MAVALANKAR
(Gandhinagar): The Minister is

deputiting for the Law Minister who
is not well, and I hope he will get well
soon, Now, I do not know why he
chose to explain to the House at this
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stage merely what the Rajya Sabha
did or what it did not do. But he
has not come out with a statement on
behalf of the Government as to why
this hon. House where they are in
a majority, should accept what the
Rajya Sabha has passed. Unless the
Minister is elaborate and specific in
reagrd to letting this House know the
Government’s stand as to why ihey
felt that the Rajya Sabha's amend-
ments be accepted how are we to
proceed with the discussion? The
House would like to konw in detail
the Government's reasoning and
stand on these points and then the
discussion can continue so that we
will have fruitful discussion.

DR. PRATAP CHANDRA CHUN-
DER: 1[I have already explained that
we wished that the entire Bill had
been accepted by the Rajya Sabha.
But there a sufficient majority was
not supporting us. At this stage, out
of 49 amendments 44 had been accept-
ed by the Rajya Sabha. It is now
proper that we accept 44 clauses in-
cluding the one which has been added
by the Rajya Sabha as a consequential
measure. If it is intendeg that we
may take some of these matters at a
later stage. our hands are not iied.
We can take them up at a later stage.
But it is always belter to have half a
loaf than nc bread. I submit that it
is more than half a loaf, about 44
amendments have been accepted by
the Rajya Sabha.

SHRI HARI VISHNU KAMATH:
Is it the Government's stand that half
a loaf js better than no bread?

MR. SPEAKER: I do not know how
much but it is less than is loaf.
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MR, SPEAKER: This is nct a point
of order. This is only a point of suh-
mission.

SHRI R. VENKATARAMAN (Madras
South): Mr. Speaker, Sir, I think
the House will be grateful to my
friend, Shri Kamath, for having elicit-
ed a very valuable ruling from the
Chair, because there has been some
doubt as to what is the effect of the
amendment of certain clauses in the
casg of the Constilution Amendment
Bill. Sir, you have laid down that if
certain part of the Constitution Bill
is rejected in the other House, tihe
whole Bill will japse. Therefore, it
has become necessary for those amend-
ments to be accepted, and 1o follow
the other procedure which has been
laid down here,

My point is this. The rules reaily
deal with the procedure. The sub-
stance is contained in article 368. But,
so far as the present procedure is con-
cerned, under our rules, if an ordinary
Bill is totally rejected by the Rajya
Sabha, then under article 108 of the
Constitution the President can order
a joint session. The language used
in that article it “both the Houses
have finally disagreed”. In that case,
the President can order a joint session.
For that purpose the rules have becn
framed. Suppose the Lok Sahha
passed a Bill, in which some amend-
ments were made by the Rajya Sabha;
when it comes back to the Lok Sabha,
if it opposes those amendments, then
the Bil] has again to go to the Rajya
Sabha in order that it may be brought
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within the four corners of article 108
Otherwise, the President will not have
the power to order a joint session.

I appreciate the stand taken by the
Government that in the larger
interests of the country it is better
to get through as much of the con-
stitutional amendments as possible,
as there has been agreement in both
the Houses, rather than carry on a
long drawn debate between this House
and the other with no results being
achieved.

Sir, you may remember that when
we discussed this Bill in the last
session, this side of the House voted
for the BillL But, at the same time,
it made certain reservations in respect
of certain clauses. We did not object
to the passing of the Bill, because we
were in agreement with a number of
clauses which had been brought for-
ward by the Government. We had
only certain differences of opinion,
certain reservations, in respect ~of
certain clauses, and it is only in
respect of those clauses that we asked
for a vote to make sure that this has
been considered by the Government.
It has been considered by the House
and the House has exércised its mind
over those points Therefore, the ‘Gov-
ernment has, in my opinion, done the
right thing; instead of allowing the
Bill to hang fire, they accepted what
the Rajya Sabha has recommended,
done by way of amendment, and they
have come forward in this House to
accept those amendments,

ff you look at these amendments,
they are innocuous. They are not
based on any strong principles on
which there can be a violent difference
of opinion. [ will deal with only two
of them, because I do not want to take
more time; I fee] that those members
who oppose it should have more time
to present their case,

Now, as far as the amendment is
concerned, the first amendment is
purely a consegquential amendment
and does not cal] for great discussion.
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Then we come to the tribunals You
will find that that Article in the Con-
stitution is only an enabling provi-
sion. It does not compel the Govern-
ment to appoint tribunals or to estab-
lish tribunals. It only enables the
Government to establish tribunals for
the purpose of trying certain kinds of
cases. I spoke elaborately aboul
certain kindg of tribunalg in the
international field in other countries
when I spoke on the last occasion. If
this Governmen: does not want to
appoint any tribunal, there is nothing
in the amendment which says that the
Government should be compelled to
appoint tribunals. When an amend-
ment to the Constitution is made, it
is our suggestion that i a situation
arises in which this Government or
any other successor government should
consider it necessary to have the
power to appoint tribunals for expedi-
tious disposal of certain types of cases
or, as I said, to give protection 1o
certain types of people like the civil
servants, then the enabling provision
should be available to the country as
a whole, not merely to the Govern-
ment, bui throughout the country as
a whole in order that those provi-
sions may be utilised. Therefore,
there should be no serious objeclion
so far as this Article is concerned. The
provision, as I have ulreadly said,
does not compel the Government to
appoint tribunals and therefore, 1 do
not see any great objection to that
amendment made by the Rajya Sabha.

Then with regard to the definitions
of the words ‘secular’ and ‘socialist’.
my friend Mr. Kamath will agree with
me that even we did not agree with
the definition given in the amendment
brough forward by the Government.
There is difference of opinion on the
question as to what exactly js the
definition of ‘socialism’ or ‘secularism’.
In fact, there is no definition. Some-
times the definitions restrict the scope
of the words. Definitions are not
always to the advantage of the citizen
Very often they hamper the judicial
interpretations based on various aspects
and environments of the case In-
terpretation should appropriately be
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given in order that the spirit of the
Constitution may be brought into
effect. In fact, the spirit of the Con-
stitution should prevail and in order
that the spirit may prevail instead of
the letter that prevails, we have no
definition clause. Therefore, even on
this I do not see why anybody should
have any objection with regarq to the
amendment carried out by the Rajya
Sabha,

The third amendment relates to the
referrendum. On this question of re-
ferendum there can be an honest diffe-
rence of opinion. There is a difference
of opinion throughout the world in
respect of the value, utility and im-
portance of the referendum in regard
to legislation. Not all countries have
adopted referendum as a method of
legislation. In fact, smaller countries,
as a rule, generally resort to refer-
endum as a method of endorsement of
the legislation, but the larger countrieg
have found it very difficult becauss of
the size and the population involved
and all the difficulties attendant on
having a refrendum of this kind. More
particularly in our country when it
is very difficult for people to under-
stang the nuances of the difference in
1the Constitution amendments, it would
be very difficult for them to under-
stand what they are wvoting, parti-
cularly when they are amendments.
They can vote on general principles
in a referendum like whether you
want prohibition or not, and whether
you want capital punishment or not,
but it would not be possible to vole
on a question of amendment to the
Constitution where u great deal of
legal thought has gone in, and a great
deal of consideration has taken place
at the hands of the experts. It will
be difficult to explain to them, it will
go probably by emotion, and then, as
I said somewhat tritely during the
course of the debate at that time, we
are having elections with symbols: in
a referendum, what type of symbols
will you give the people to vote for?
You cannot, give the party symbols
because a referendum is not a party
issue, it is the people who must vote
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on the issue, they are not voting for
a party, and if they are to vote on
an jssue, they must know what the
issue is, and in order to explain the
issue, you must give a symbol, and
the whole thing becomes a farce.
Therefore, there is honest difference
of opinion. Nobody says that a refe-
rendum as such is totally wrong, no-
body would say the introduction of
the principle of referendum is totally
wrong. Therg can be differences of
opinion, different shadeg of opinion in
this respect, and therefore it was that
this side of the House resisted and
objected to the introduction of this
clause, '

There were other legal arguments
as to what would happen to the
varioug judgments which had been
given, and about the relation between
the decision of u referendum and the
decisions of courts. According to the
decision in the Keshavanand Bharati
case, as you know, the basic features
of the Constitution eannot be amend-
ed. Does it mean that by a referendum
you can amend the basic features of
the  Constitution? If you can
amend the Constitution, the basic
features of the Constitution, by a refe-
rendum, where is the authority for
it? And ] submit that even that is
liable to be gtruck down. The Govern-
ment has steered clear of all these
difficulties in accepting this amend-
ment and coming forward to have
this enactedq as amended by the
Rajya Sabha, ang as desired in the
lasl session by this side of the House.

Lastly, I will say one or two words
about the question of education being
in the Concurrent List. There are
several reasons why education should
be in the Concurrent List. We want
national integration, and in order that
we may have national integration,
some kind of a policy towards unify-
ing the country should be laid down,
and that can be laid down only by
the Centre, I ®um anxious that the
history of India should be taught from
Kanya Kumarj to Kashmir, from
Assam to Gujarat on the game basis. ..
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SHRI HAR] VISHNU KAMATH:
From Kutch to Kohima.

SHRI R. VENKATARAMAN:
instead of the emphasis which is now
being laid by several State Govern-
ments on their own history to the
detriment of the national picture and
national  history. A person who
passes the 10th or 12th standard
should be able to konw the history
and culture of India, and there must
be some kind of an authority which
will lay down that these are the
principles that are fundadmental and
universal. You can add anything you
want to that in your State. After all,
keeping it in the Concurrent List
doeg not mean that the States’ powers
are being taken away. They are not
taken away. On the contrary, the
States will have all their powers.
Only, in respect of national matters
would the Centre come in, and there-
fore it is to our advantage to have
matters like thig with the Centre.

There are questions about language,
about national integration All these
things are better discussed in Parlia-
ment in which all the States are re-
presented and an over-all, national
view is taken. It is for this purpose
that the House insisted that it may
be retained in the Concurrent List,
and I am very happy that the Rajya
Sabha has endorsed it. I am more
happy that Government have accept-
ed it. Wie wholeheartedly support
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gL ardr ¢& Afgar ¥ g T RAEAR
E}-ﬁﬁfqmﬁmmmwﬁw o
“m

MR. SPEAKER; Kindly avoid any
adverse reference to the other House.

SHRI NIRMAL CHANDRA JAIN:
1 am not referring to any person who
is not 3 Member of this House, I em
referring to such a person who is a
Member of this House, There was a
report in the newspapers that she had
given directions,

MR. SPEAKER: ] am not referring
to that. Don’t pass any adverse com-
ments on the Rajya Sabha.

SHRI NIRMAL CHANDRA JAIN:
1 am not. I have earlier mentioned
that 1 have great respect for them. But
in this particular matter they have
acted on emotions and not on logic.
We have acted on logic and not on
emotions.

15 hrs.

TR AEEg, ATGd B At A aN e
gt 3 ot ar wEtafc gur s ) oF
mg s I malik & Mt gt Amwa

FT WP O ZEAAT FT AR | gW QqTOTAT
# wfiwrt 1 aAd ¢

Bill (R.S. Amendmnients) .

il % gmfa & i 9w @ R
g o stitw wif ® o faly =g & Ave
TR wWAR IR @ Em

WETH WEIT, 17 frmaer a7 agf v ad
qfoarer et wdy o fwfawmer T&t ndy of
37 8 TeA A Ani w1 faow @ Awar d,
afr dmgafoon A o afom & mi ot
& aga & wrfeat I 0, qEi aw
WX TH 9 ¥ %) TE, IA€Y & 4% q% |
%Z1 § a2 afz 77 qfcamr @HY §
et AT qH w1 fXar A afze Ay
o o a@ ar) &SRy f
o wfed dY 1 wEd oF O am
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[ friw w= 9]

g & AIMET AG 1 T €1 ww uw!
T @HTA Qedr @A, fqvarg @A,
g4 ¥ §.F WA, 98 W€ W
amfas #1 F4q g1 4fz g&¥ %8 uEFR
ft ofamst e & O @ gEE faweE f
IR YT @ wrEAwEdar @t ! F  vHEEt
wafee e Tgd 4 @ifs fast &1 g0
SqTET e § 9% WYL I Al Sra FT AF
wifs Fg o &1 gam g @4 @1 @
f& I87 wqEEIR1 F1 WTAT AT
) AET AUAT, IE4 IR f4h IR qEer
¢ wafam I=F o8 a@ & W faiw
fea g1

g aF THIW F. ATA T ATAT § AT

QRFET ® YA 1 ow ST rfAgrE At gt
A 2 IWA OF 4T €96 § WK AW qg fw
gg qUdz T il §EA R RrU dgd Awl
H 4237 |WwA 9W  ®@r fq@e @ oan,
u s\ & afcamur At £, qga & A9l &
ger fear mar, afew wfawr) &1 fomy &
FT F¢ famrmam wmﬂ:ﬁa for &
GATT AR A% qwloT 4@ TRIW ST T v |
thzg FIE Y g ﬂﬁhhﬁf‘ﬂﬁ,
& af-fafu g gwms-m-rmtrmrr
ma,mwﬁﬁ# I 9gq F7 TE FEA
g fo g wraw anfed Afea wifawt &
A ATA H § &7 &, TR0 CAFl R g2l
famr &

o

feafr me @1 79 wzme & w2
g gar A qu faugw of@ A@Y fea g
foam gaa oifra fem @ 9 9X @@ @m0
¥ afeaer wian & W R qiesd gwaz
arz | qif+d F<aT T |

¥ WRET & g QOE ARG FETE |

DR. V. A SEYID MUHAMMAD
(Calicut): Sir, I support the Bill as
amended by the Rajya Sabha. As 1
have already spoken in this House a
number of times, immediately after
the 1977 General Elections, our party
—the undivided party—examined the
42nd Amendment with a view to re-
appraise what are the objectionable
provisions which have been incorpo-
rated and which are not acceptable
and we came to the conclusion that
the entire 42nd Amendment can be
divided into three groups. One group
consists of those provisions which
should be immediately deleted, with-
out even giving time for those pro-
visions to stay in the Constitution.
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Art. 31(d) relating to a anti-national
activities is one of them and I think,
in the 43rd Amendment, when Gov-
ernment brought up the deletion of
Art. 31(d), we supported it

The second group consisted of
those provisions where some of them
had certain pgcod aspects and we
thought that they may be retained
or they may not be retained, but we
will not make an issue out of it.
Amendment to Art, 226 was in that
group.

The third group was those provi-
sions which we thought were basical-
ly necessary and should be retained
in the Constitution.

These  were, largely these three
groups, and when negotiations went
on with the Government, we made
it absolutely clear, Coming to the
group which, we thought, should be
essentially relained, one was  per-
taining to the Tribunals. Another was
the introduction of the words ‘Social-
ism and Secularism’ in the Preamalkle
of the Constitution. The third, which
we thought essential, was retention of
education and forest in the Concur-
rent List. On these issues, we madc
it definitely clear to the (Government
when the negotiation was going on
that we would insist on the retention
of these three. And when the Gov-
ernment attempted to define the ex-
pression ‘Socialism and Secularism’,
we made it clear that we could not
support that attempt to define ‘Social-
ism and Secularism’ because that
would do more harm than good. At
this stage I do not propose to go into
details.

A provision relating to refercndum,
an entirely new provision, which was
not evendreamt of anywhere before,
whether in the Forty-Second Amend-
ment or at any other time, crept in,
and after prolonged discussion in the
various forums in our Party, we came
to the conclusion that we could not
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accept the new  provision regarding
referendum. I will not go into de-
tails. But I can tell you one thing.
The stand of the Congress Party and
the Congress Government has been
consistent, that there is no limitation
on the plenary power of the Parlia-
ment to make amendments under ar-
ticle 368. For a long period of time,
that has been the law and that has
been accepted by the Supreme Court,
and we thought that we could not
make a deviation from that  stand,
We found that, apart from ihe other
ojections to the limitation on the
plenary power of the Parliament, a
further limitation was being attempted
to be made, namely, the amendment
which has been brought in by Par-
liament should be subject to a refer-
endum. This, we could not accept.
Apart from the impracticability  of
the whole thing, we were certain that
concepts like referendum and recall
were alien to our particular type of
Parliamentary democracy which we
have accepted. These concepis were
discusseq and tried to be incorporat-
ed in the Constitution at the time
of the Constituent Assembly, but
the founding fathers wisely rejected
them., Now, your trying to bring
back those concepts through the back-
door, we cannot accept.

These are some of the important
grounds on which we made cur stand
clear during the negotiationz with
the Governnient as well as 1o the
House when the Bill came up for
discussion, and we voted against that
provision. These were the four pro-
visions which we voted against in
this House, and 1 am glad that the
wisdom of the Upper House has been
that the stand taken by us in  this
Hcuse on these issues was correct.
But in the Rajya Sabha, a new pro-
vision—not exactly new—.a new
Clause, Clause 7A, relating to article
31C of the Constitution was introduc-
ed, That is not a Clausec which we
proposed here or supported here. The
Speaker himself knows, He has writ-
ten an authoritative book on Directive
Principles. For some time it was a

AGRAHAYANA 15, 1800 (SAKA)

(45th Amdt) 270
Bill (R.S. Amendments)

controversy in the country, both in
the court and outside, whether the
Fundamental Righis have  pritnacy
over the Directive Principles cr  the
Directive Principles have primacy
over the Fundamental Rights. There
are definite political theories and jus-
tifications for hoth. But at sume
stage we started upholding the theo-
ry that fundamental rights being
essentially individual rights and the
area covered by the Drractive Prin-
ciples being social rights, whencver
there is a conflict betwee:n individual
rights and the social rights. the pri-
macy should be Jiven to the  sccial
rights. That is the theory hehind the
primacy being #iven to the Direclive
Principles,

15.16 hrs,

[ SHRIMATI PARvATHI KRISHNAN tn the
Chair]

But in view »f the fact that by this
45th Amendment, Art, 31 relating to
property was being deleted, we
thought that since 95 per cent of the
cases in which conflict between Direc-
tive Principles and the Fundumental
Rights avose, rela‘ed 1o property
rights and since properly rights were
themselves being delet-zd from  the
Constifulion, 1he primary reason to
uphold the primacy of Directive Pren-
ciples was mnot so compelling as it
was before. So we did not make an
issue of it in this JMouse. But when
it came (o the Rajya Sabha. it appears
that the theory of the primacy of the
Directive Principles prevailed in that
House and they introduced this
clause, clause T7A, The House
has discussed and decided on
this issue. Possibly there is a reason
why that House did not think in the
same way as we did here. Even at
that time I had the occasion te
speak and I have also expressed my
opinion in various places. The mere
deleticn ¢f the Fundamanial Rights
relating to property, namelv, Art. 31
will not suffice because a- lang as Art.
19 and certain clauses of Art. 19 are
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[Dr. V. A. Seyid Mohammed]

there, property rights can be brought
through the back door and the dele-
tion of Art 31 relating to property
rights is a mere sham. Pogsibly that
view must have prevailed in the
rights is a mere shame, Possibly that
mere deletion of Art 31 does not in
fact and in reality delete the proper-
ty rights and it will be brought by
the back door by reason of Art. 18.
They thought the necessity for stres-
sing the primacy of the Directive
Principles over the Fundamental
Rights still remained. 1 bow before
the wisdom of the Rajya Sabha in
this regard. The other reasons-1 will
not go into in detail

For this reason 1 support the Bill
as amended by Rajya Sabha I want
to say only one thing regarding dele-
tion of clause 47. Clause 47 deals with
the entries in the Schedules and the
amendments brought by the 42nd
Amendment. As I said we were con-
cerned primarily to retain the amenad-
ments which were brought by the
42nd Amendment relating to educa-
tion and forests. As forests and edu-
cation were transferred to the Con-
current List, when we said that we
cannot agree with  this clause, our
main concern was to retain only this.
But there was an extremely objec-
tionable clause that is the introduc-
tion of item 2A in List I by the 42nd
Amendment, namely, deployment of
central forces in the States under cer-
tain contingencies. This, we certainly
did not want to be retained. We want
it to be deieted from the 42nd
Amendment. In the negotiations wilh
the Government we made it clear
that we would support the deletion
of this 2A because it is an objection-
able clause, namely, deployment of
central forces in the State, We sug-
gested delinking of education and
forests from 2A so that we can sup-
port the deletion of 2A, but the gov-
ernment thought it wise not to adopt
that mechanism. Now the result is
that you are throwing the baby along-
with the bath water,
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SHRI SAMAR MUKERJEE (How-
rah): Then why did your people sup-
port it in the Rajya Sabha?

DR. V. A. SEYID MUHAMMAD:
Not our people, many people and
your people also supported it.

Why did not the Government, as
suggested by us  delink 2A from
Education and Forest, We could have
avoided that. But, they thought it
wise to let the whole thing go on.

SHRI DINEN BHATTACHARYA
(Serampore); They thought it wiseto
inciude this.

DR. V. A SEYID MUHAMMAD:
Whatever it may be, 1 say that by a
simple mechanism, they could have
avoided and deleted the highly ob-
jectionable 2A—Deployment of the
Central Forces in the State. For re-
taining it in the  Constitution, the
responsibility is entirely on the Gov-
ernment and not on us.

I do not propose to go into further.
1 am thankful to the Chair for giving
me this opportunity,

Mr. Chairman: I think the Minister
will have his chance to reply. Now,
Shri Dharam Vir Vashist. He is not
here. Shri Y. P. Shastri,

2 W A T ¥ & T A
't AR FAT (F Uo7 AT F FT & T a@Ra
2, A fedll W dfae st €1 afe

IE gug g dfegm gonm & Gy § 39
@R & 1@ v o toar S, 8 g 419
3T WERTIAAR T AEw qwiad 99
AT X 1A FY JTAT AT W | AL KA
spraEfer & fedin § gyamT a1, t FHoE
9 €Y I W) IAT "G W F AN
aifgg a1, ofe g/ W wewmws fegfe
TTAEA AFATIR | 99 gaa a8 g
TE ¢ fE gAa R o2w A @EE @
IR



273 Constitution

W W I 7 g A wr F -famd
¥ ufyr agea 2 T AWML TAF WA

o SIeMTA § NI ET 8§ 47 IEAA
%qr o7 f& g5 429 |fqara d@wrar ),
AN WARASFTA B AT { WETT FGT 1G191,
@ #Ti | gt IF AR 9T faena s § =@
A qfeerf ¥ wfow agrr 2 o7 gd awt
#9111 97 A ameTA | fRd A qww
% T ® @A g A Afq@A w1 4
#dWMaT gz O TR fHar ) IR A
W At F fam A & R A A 9 w6
g A W7 TH R FZT 9T 4:7 dWEA
Y £ A F AT FTH 4577 GMUA
qgi 9¢ T W4T )

& 31 A171 § X oy, f:gia 72 Atn £ 4
f& qady & 4R N @ T fed, Sfew
A YA AT 9T WITW FAT  AT@W, AT
¥ R AT avar femvd, I¥ g wOn WfEm
g Zoer ot ATE X 420 EWus w®

¥ qifer & a6d §, §o TATHRE AT
& T @y Afao, g faim wgar #r ard
AR st agant @ & frIAm
@ FT ¥ QAATOAT §OHA GEP H9T | |
g-freré w7 ¥ 2w = fema
T AR M| oWt # AR deet
® g3 weng frm mnoar Afagrd agaa
¥ IEY UNWAT FT FEE WA AYAT g
& T gL EE ®U fAm e g gwoew

A

A dfwa § anwmg fr gy gafe o
wwia ¢ awimw & @ gF @ 9Ew &'
o & qfgT ar . waar WU A Amr
ar feT Arw gW A A q1@ TT HEAT
qfer 1 wifez wi§ oF fawrT @ g i,
s wizw W G 9T grat @1 F FT
IE AFTEA T FOIT 99 K AT FT AGF HAL
 femaT ag szt A’ A7 A @nE-
gfw s # 9w aw 7 789 & Tdr g9 A9
AR W3 gEd fEEr @ gEm
¥ I YT gmmadas agYy faad ¥
& gymm ; FagN gfnd w & gwr@
IETH I qhawﬁ%;mﬁm'ﬂ:;r
gfrm & gurar Iqgre E@nn 7
R gz gw A qoiE e fE,
HIwa & Z9@ § WIS IH 1 43
% g H 97 werA RE | WA A
¥ werwy fam g W dad 1977 % W+
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2O I AW ) WA HTH WA GH F
WA % A HE @ § WX WY "t A
N X Q& el § graw A4 aw
Ay 9T 368 F AT F KEAT AF
o7 368 % "R F gw A fadw w9 W
far, ® & gwd og sgrar fF e
# o anrea feur 9w Wi I@ A EEI
Ty aiv A S & & IJWR U
T AT ) W ATG | 98 o afy i
e Aifer aadt PR aw 3w dfaea
A faar 41 | Gama dfagm GEA
faigw & 31 97 W T@ W oA faar qr
ag oF g gy wifaw srcagy  dvifas
T ) o at fr g oo wfer ot wi fr
I g7 9T Y 76 F WAUTA FAR AACH
gfrar & afmi 3 & w1 wYfEs
wfasd #1 A w2 Ko mn, 99§ aEy
w7 faqr mar | Aifaw sfewrdt € g aw
e #T G uf fe AaT & wiawe aw &
JAar wy At w fzar w1 @i L@ @A
¥ Zw ®mf & ag s=eA fear qr @ e
F ager wAfuE 9T W WA @,
Y gaTHE ®1 EEaa

£1 I
a9t gAwEEr & e 4 fREf Ay sEE
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or gre A3 &€ a< qar g § v ag dfam
w1 Fwdt d, Meta &1 gAwh , vt e
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come to power in the future and chat
they caa again misuse their majority
to demolish democracy compgletely.

[y T s ) otherwise we wish to point out that
® AN WM IS fear g ww these recommendations of the Rajya
Tg wgar f§ 2 &) O Afaum & avvew Sabha are reactionary and anti-peo-
*1 w9 g SERM Y I9 & 9w g7 fagw ple. It is mainly aimed at retaining
& uodt ofeeed g T@) & ®EY, & ewwa some of the very vital clauses of the
-ki f& ma'“ F AT FT qia'm IR Forty-Se(.‘Ond Amendment Act. To
ok @ @ o &wr 5@ F1 A agree {o this would mean betrayal of
& & the pledge given by the Janata Party

to the masses of our country. The

I T® ¥ 3@ qgfqﬁ'éﬁ'q‘ feegaer Forty-Second Amendment Bill was
Nt a@ ¢ & W afw fF oag qQE- in essence the institutionalisation of
fafrefer foe mfar #73 1 a@ =0 totalitarianism, and of emergency.
® 7 41 dfqum 7 ! g it That is why we contemned that
frgaw ® am Fa7 @ § 7§ @ and wished that that should go lock,
arfe €@ M & Wgreml & weET & F stock and barrel. When there Was
Mfra fFor 9 | AmEEdl & gfaec §7 some patch-work even in the original
N ¥ 7@ N g ¥ uefafrgfea frarme Constitution  (Forty-fiftn) Amend-
TR A @ # T 4 ) ITOH ogErA ment Bill, we criticised that also.
* & fAu g & fArewy  gfaur awea Now, we say that there have been
fodas & gea fear & ms S0 arst further inroads into the amendments
gz @RI AG R | oW AN H A by the Congress elements in the
ot faz 9 wE gu € ) A fRwvn ARl Rajya Sabha, It is obvious that main-
i fs aw ot R T W% & T ‘ﬁ‘m ly it is the Congress (I), because
T FE & AT AT @FE FH I their leader is, day in and day out,
afeqr @ & sfaa & g ? iﬁl’-’.'!ﬁ“ﬁ justifying emergency and declared it
wfea fgems T@ '?{- 7@ 37 & fam a1 even today but also by other sections
fRFram@ @ 7 7 F{’.m at 1976 ¥ who declared that they are opposed
wfaer dwEA § Srér &, A I W to totalitarianism Congress (I) is
% g8 fom F@ & amr 0% W @, W@ still ander the hope that they will
g TR 9% F1% fm Fow &

N .

1
e
b
|

E |
4

gaqn 3fem oy, TR A 9 That is why they want to retain these
T, I T AT FAT I GIAT AG AR | clauses, which they had introduced in
the  Constitution (Forty  Second)
Wt A ¥ dgAfow W gmf Amendment Bill '
M ofoamT # @ &, @8 A IT 4 AN
¥ & T & T ¥ frar g—ew A There is the other Congress now
smafa £ # a@ A d | S oFEgeEE who wish to  demarcate themselves
& Aq & fegra ded € I F fAT Om from totalitarianism but it is a pity
faag;w TAAAAAE &1 At 4fs wrea that they also joined in the Rajya
i @ wER A F1favg fmmn @ e Sabha with Congress(I) to get these
fod @waa s qIW, wfFA F A W recommendations passed or prevent
wAfas wAaT § S a® o awa g fE the Forty-Fifth Amendment Bill on
g fear o1 g F sfEd 780 & these aspects.

SHRI SAMAR MUKHERJEE (How- Now, what are the arguments given
rah): Madam Chairman, in regardio by them in support of their amend-
these amendments sent {o us by the ments and their recommendations?
Rajya Sabha, I may say that our par- They say about the precedence of
ty is totally opposed, excepting for directive  principles over fund-
ore very minor amendment, No. 4, amental rights. This was the clause
regarding the definition of secularism that was introduced in the Consti-
and socialism, because, there has been tution (Forty Second) Amendment
some controversy on this definition Bill, Why should Fundamental rights

and therefore we support that. But be atlacked in this manner, to give
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effect to directive principles? Directive
principles have no mandatory power,
These are pious wishes’ only to hoax
the people. In the directive principles
it is written that right to work should
be one of the directive principles. Yet
thousands and thousands of workers
are being thrown out of jobs. When
they demand right to work to be in-
cluded as a fundamental right, you do
not come forward to accept that
demand, Where is the contradiction
in all the Socialist countries’ Consti-
tutions? All the Directive Principles
in our Constitution are part of the
Fundamental Rights in the Socialist
Constitutions. Now, when the right to
property has been excluded, all the
Directive Principles must be included
in the Chapter of the Fundamental
Rights. There should not be any con-
tradiction. Now, when you raised the
question of precedence, there is a
motive behind that, Taking advantage
of that and giving a wrong interpre-
tation of the Directive Principles, you
want to suppress all the just and de-
mocratic movements of the working
class, peasants and the common mas-
ses. That is why I say it is motivated
and this should not misguide the peo-
‘ple and it must be bitterly opposed.
Now, Article 31C can bar anybody
from going to the court. Nobhody can
be allowed to go to the Court taking
plea of the precedence of the Direc-
tive Principles. 1 give an ex-
ample here. In the Directive Princi-
ples it is  stated that the disparity
between the highest and the lowest
wages should be reduced. Now, the
Janata Government apopinted the
Bhoopthalingam committee. What
were the terms of reference?
The term of reference is to re-

duce the disparity of incomes
between the highest garde and
the lowest grade of employees

and workers. All the monopoly houses
and the big houses are excluded from
the purview of terms of reference of
that Committee, Now, the Bhoothalin-
gam Committee has recommended
that the national minimium wage
should be Rs. 100 per month. All the
Central Trade Unions have rejecled
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these recommendations and opposed
the report. So, if this precedence of
Directive Principles is allowed, then
constitutionally the Government can
suppress all the Trade Unions move-
ments who are opposing the recom-
mendations of the  Bhoothalingam
Committee. So, we cannot accept this
position. In the Directive Principles,
there is a pious wish that everybody
would get a living wage, but the
Bhoothalingam Committee’s recom-
mendation is Rs, 100/- per month and
Rs. 150 after seven years, So. this is
an example of how the Directive
Principles are being implemented and
in the name of implementation of Di-
rective Principles, you are cutting the
wages, you are introducing wages
freeze and you are introducing cons-
titutional amendments to take away
the furdamental right to register pro-
tests against these anti-workers® laws.
This is a very serious thing which
we cannot ignore simply by formally
accepling that half a loaf is better
than no bread. This was not the as~
surance given to the people by the
Janata Party, Then, if you take &ll
the amendments, you will find that
the totality of these amendments
which the Rajya Sabha has sent to
this House, are an attack on the de-
mocratic rights of the people.

You take the question of Adminis-
trative Tribunal. Theright of the em-
ployees to go to the Court was taken
away. Those who are victimising
these employees are becoming the
judges, So, strengthening the bureau-
cracy means taking away the demo-
cratic rights which are enshrined in
the Chapier on Fundamental Rights.
Then the first amendment, the second
Amendment excepting the Fourth,
all the other amendments taken to-
gether are an attack on the demo-
cratic rights of the people. Now, there
is the question of sovereignty of Pur-
liament versus the question of the
sovereignty of the people. It is open
for a long discussion because we had
got a very bitter experience during
the Emergency, Taking advantage of
the majority in the Parliament jn the
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name of Constitution, parliamentary
democracy was completely subverted
and totalitaranism establised by the
Indira Regime. So, that sovereignty
the Congress-1 wants to retain.

This is because they are hopeful
that by the failure on the part of the
Janata Party, they will be able to
take advantage of the people’s dis-
content and come into power by gett-
ing the majority. That is why they
are trying to do this so that they can
again impose totalitarianism in the
name of the Constitution,

SHRI DINEN BHATTACHARYA:
An empty dream.

SHRI SAMAR MUKHERJEE: Now,
what is the referendum clause? It
provides that no basic feature of the
Constitution can be changed by the
Parliament itself. If any necessity
arises for a change in the basic fea-
tures, they will have to go to the
people to get the sanction. Thus, the
provision of referendum  provides
more democratic rights to the people;
they would exert their sovereignty.
whether they would allow this Parlia-
ment to change the Constitution in
its basic features, The amendment
suggested by the Rajya Sabha seeks
to take away that power of the people.
In the name of supreinacy of the
Parliament, they again want to clamp
authoritarianism on the people, as
was done during the 20 months of the
emergency, )

Then, I come to the sixth amend-
ment suggested by the Rajya Sabha.
This relates to the provision introduc-
ed by the Constitutiona] Forty-second
Amendment with regard to the right
of the Centre to send armed forces
to any State without consulting them
or in spite of their opposition,

This was the worst feature of the
Forty-second Amendment Bill, This
was the very essence of the IForty-
second Amendment Bill and the es-
sence of totalitarianism. Again, Raj-
¥a Sabha has recommended to retain
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this provision. This is nothing but to
keep full authority for suppression of
the people’s movements through arin-
ed forces, Such things should have
no place in democracy. It is unfoytu-
nate that the Janata Government is
going to accept this and they are ssk-
ing the hon. Memebers of this House
to accept this. We can never accept
this position if we have to defend the
democracy and we have to keep tO
our pledges,

Then, the rights of the States in the
field of education and forest are so-
ught to be taken away. Whatever
rights they have, you are taking those
away on the plea of centralization,
and on the plea of integration of
India. I would like to tell the hon.
Members that the integration of
India can only grow and develop by
accepting the distinctiveness and pe-
culiarities of all the nationalities ax‘fd
the linguistic peoples. They must be
given the fullest autonomy so that
they can flourish, their culture can
develop, and their  education can
spread. If you deny them this right,
integration of India is impossible.
This recommendation of the Rajya
Sabha goes against the concept pf
greater autonomy to the States. You
want to take away whether autono-
my they have. We are totally oppos-
ed to this recommendation.

In view of this, I hope, the Janata
Party should reconsider, before they
ask this House to consider these
amendments,

SHRI JAGANNATH SHARMA
(Garhwal). The hon. Minister has
recommended that the amendments
made by Rajya Sabha in the Consti-
tution (Forty-fifth Amendment) Bill
be accepted by this House. As the
learned Speaker has already ruled, the
justification for such recommendation
is very reasonable and realistic be-
cause there is no alternative to such
acceptance.

’
We are aware that the Thirty-ninth
Amendment Bill was passed within
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three days. On Tth it was notified and
passed by Lok Sabha, on 8th it was
approved by Rajya Sabha, on 8th it
was ratified by the State legislatures
of this country and on 10th, the Presi-
dent gave his consent to this Bill. It
inserted Article 329A (4) making the
e’ection of the former Prime Minister
unchallengable and included 37 Acts
in the Ninth Schedle. Article 329A (4)
vas set aside by the Supreme Court
laer as violating the basic structure.

We have also considered the 42nd
amendment which was a constitutional
outrage and an outrageous distortion.
The Janata Party was pledged to re-
peal completely amendments 42 and
39. To that effect the Government
introduced a Bill in this House. Even
at that time there were two views pre-
valent. One was, despite the built in
safeguards in the Constitution, incor-
ported by the Founding Fathers, the
provisions of the Constitution are not
sufficient to stop the recurrence of
what happened during the Emergency.
The view was that inspite of the re-
peal of the 42nd amendment, the

abuse of power will not slop.
Hence it was proposed that
such changes should be made
in the Constitution which  existed

before the Emergency so that any [u-
ture government may never be able to
use it to establish a Police State. The
second view was that the desirable
portions in it must be retained 1
share that view. I regret to say that
inspite of the agreement, so to say, bet-
ween the government and the leaders
of opposition parties and groups and
considering various shades of opinion,
the Rajva Sabha has chosen to reject
five clauses. I should say that these
are sweeping amendments; I delibera-
tely use the word ‘sweeping’ because
in the first place it is completely oust-
ing the jurisdiction of courts. Second-
ly in the 42nd amendment, article
368(iv) gives unlimited power to Par-
liament to amend the Constitution.
Thirdly, in the Union list, there are
provisions; as many friends point-
eq out for deployment of armed foces
in the state which have been releived.
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They are sweeping generalisations;
sweeping powers. I want to make
a proposal to the government. This
time it has not been within the com-
petence of the Government to get the
Bill passed for want of requisite
majority in Rajya Sabha. So the
government should come with an
amending Bill for deletion of those
clauses which are offensive, which
oust the jurisdiction of the courts and
which have made the powers of the
Parliament unfetteredq and increased
them to such an extent that they have
enabled the Parliament to perpetuate

its sanctity and authority for all
times to come.

SHR] DINEN BHATTACHARYA:
For that you must change the composi-
tion of the Rajya Sabha.

SHRI JAGANNATH SHARMA: My
friend reminds me of that I shall
come to it later. So far as this
proposal is concerned, it should be
accepted by the Opposition, and by
everybody because it would restore
jurisdiction of courts and the inabi-
lity of the government to command
two thirds majority in the Rajva
Sabha. should not stand in the way
of these amendments. The Janata go-
vernment can wait till 1980 for
other amendments or till such
time as those who are opposed
to these amendments will as Charles
Evans Hughes says “recoup from
their self-inflicted wounds.” Coming
to amendments, the first amendment
relates to clause 8 o page 3, the
supremacy of the Directive Princi-
ples over Fundamental Rights. In
this matter I should like to quote one
of the greatest jurists of the world
Grenville Austin who while paying
a tribute to the Indian Constitution
spoke about the Fundamental Rights.
“These Fundamental Righis may be
considered to conform to our notions
of social justice; it embodies the
essence of social justice! This was
quoted by Mr, Gokhale in 1973 while
he said, “These are the monuments
of vision and wisdom” but in 1975
according to him they became a
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‘cesspool of inequality’. I want to
emphasise that the Rights, Freedoms
and Liberties can never be sustained
if the directive priciples have supre-
macy over fundamental rights. Arti-
cles 14 and 18 of the Constitution
shall be completely destroyed if
directive principles have sway over
fundamental rights. Directive Prinei-
ples in 39A and 39(b) and 38(c) are
sufficient to carry out the objectives
of the Constitution. But if they pro-
vide in one form or another, the
directive principles would definitely
come in direct clash with the funda-
mental rights and it would be im-
possible to upholed the fundamental
Tights.

Therefore, the original amendment
©of 39(b) and (c) wag sufficient for
Socio-economic legislation and not to
give supremacy to the Directive
Principles and also for imparting so-
cial justice,

Many of my {riends have spoken
much about the retention of 42nd
Amendment-provision for Adminis-
trative Tribunals. 1 want to say,
authority, powers and jurlsdiction of
High Courts and Supreme Court
should not be ousted. It is neither in
the interest of the mnation nor it
is in the interest of the
people. There should always
be supervision of the High Court and
the Supreme Court and their powers
and authority should be restored.

The third relates to the removal
of the definition of “secularism” and
“gocialism”. Left to me I was never
in favour of adding ‘Socialist and
Secular to the Preamble. That was
also redundant and also further the
definition is neither advantageous nor
disadvantageous. Republic is always
sovereign. Republic is always demo-
cratic. Socialism when qualified is
something short of socialism. Socia-
lism when qualified by national is
fascism and socialism qualified by
democratic is capitalism. It is no use
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to define these words, It does not
give gan ideological projection. The
ideological projection remaing un-
changed. The amendment with re-
gard to education in the concurrent
list is in the right direction and I
have always been advocated it.

I am now coming to the most im-
portant of these amendments i.e. re-
ferendum,

MR. CHAIRMAN: You have only
one minute more,

SHRI JAGANNATH SHARMA. I
shall take only two minutes.

What is the effect of this deletion?
I want to emphasis, there are two
effects of this diletion.

Article 368(4) as incorporated in
42nd Amendment remains. The un-
limited power of Parliament means-
the majority in Parliament can
amend the Constitution at any time
and even without reference to the
States. That is a very dangerous pro-
position, It can perpetuate the
existence of partv in power indefi-
nitely by extending the duration of
Parliament or of the State Legisla-
tures.

As regards the question of referen-
dum, President Wilson said—“That 1s
a gun behing the door” which can be
utilised when the Parliament or the
legislatures misuse their powers"”. This
is a Constitutional and lega] device
which this country had to adopt after
the two conflicting judgements of the
Supreme Court—Golakh Nath and
Keshava Nang Bharati. If at any
time the Parliament over-rides the
interpretation of the basic feature of
the Constitution, then the only al-
ternative is to go to the people who
are sovereign and if the people decide
by 2/3rd majority and agree with the
Parliament, thep the basic feature
can be changed in spite of the judge-
ment of the Supreme Court to the
contrary.
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Even in Switzerland, only this
year, in September a new State was
created by referendum—the State of
Jura. This device is also adopted in
Irish. free State-Canada, Italy and
France, Prof. K T. Shah had also
supported in the Constituent Assem-
bly that the device of Referendum
should be adopted while amending
the Fundamental Rights and the rights
to minoritues, If the 2/3rd majority
of citizens approve a particular
amendment, the Constitution can be
amended accordingly.

In the end 1 would like to empha-
sise that the nation as a whole would
gain if we agree to the proposal even
after amendments by the Rajya
Sabha because they restore the
rights of the citizens and seven free-
doms taken away by the 42nd
Amendment. For the first time the
nation’s mass media will be consti-
tutionally shieldeg by new Article
631A and the voice of Parliamen.
and legislature shall never again be
stiffled.

SHRI M. N. GOVINDAN NAIR
(Trivandrum):; I whole Theartedly
share the vehemence, emotions and
arguments put forward by my hon.
colleague Samar Mukherjee in oppo-
sing these amendments. So, I do not
want to repeat all the arguments
that he has put forward.

It also raises the question whe-
ther we should have a Rajva Sabha
at all. But I know there are vested
interests which have so well deve-
loped that it may not be possible to
dispose of Rajva Sabha. But all the
members will agree that the amend-
ments we had adopted were not bad
to be rejected by the Rajva Sabha.
Even one of the main promises that
the Janata party made to the people
on internal emergency was given up.
Internal emergency still remains a
part of the Constitution. I thought
that was a compromise formula for
everybody to accept, but I now un-
derstand that it was not so. There
was an understanding between both
the groups whereby both agreed that
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the emergency clause will remain. As
long as we are there, we can use it
I somebody else comes, he can also
use it, This was the thinking among
the two major groups. That ig why
forgetting the promise you made to
the people, you are not amending
the Constitution in such a way that
nobody else will be able to impose
internal emergency in future. One
silver lining in the amendment was
the question of referendum. Every-
body speaks of democracy. Is it
parliamentary democracy you are
meaning, i.e. freedom for political
pariies to fight elections, make
speeches and get them published in
the papers, or is it something more?
If it is something more, the princi-
ple of referendum, which we had
accepted in our amendment for
changing the basic structure of the
Constitution, was a safeguard for a
democratic set-up. I do not know
why Rajya Sabha thought it fit to
remove it. We are very sorry  for
it. I need not again narrate all the
arguments. | quite understand the
difficulty of our friends there. Just
as the speaker pointed out, if we re-
ject these amendments, the whole
thing will go. So, they have found
oui an argument: If we want this
amending Bill to be passed, we have
to swallow all these amendments
made by the Rajya Sabha. We do
not agree with it. But I quite under-
stand vour anxiely, because if no-
thing is done about the Forty Second
Amendment, what will you say about
it to the public and how can you be
sure that you can continue for long?
All the quarrels taking place within
the Janata Party are hastening them
to somehow pass this Bill. I do not
happen to see Mr. George Fernandes
here. In the morning newspapers [
found that his resignation is in the
hands of the Prime Minister, but its
disposal will be after 23rd. An army
is being raised by Mr. Charan Singh
and company-26 lakhs of people are
coming on the 23rd. Many things
are happening within the ruling
party.
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In their anxiety to see that at
least something is salvaged from the
Forty-fifth Amendment Bill if they
want to adopt this procedure, all
right, I am not against it. But in
principle I oppose all these amend-
ments. I know that it is a conspiracy
between the two groups to dilute the
provisions, . ..

16 hrs,

SHRI DINEN BHATTACHARYA:
Birds of the gsame feather,

SHRI M. N. GOVINDAN NAIR: I
am very glad that at least now my
hon. frined, Shri Dinen Bhattacharya,
has realised that thevy are birds of
the same feather. So, I would request
him, rather appeal to him, to keep
this in mind and not to keep com-
pany with those who do not belong
to our class.
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“But the way the question has
been brought here will not sub-
serve the purpose {for which the
referendum has been brought... I
believe in the sovereignity of the
people.”
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“People are the sovererign”
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Now the minority is the sovereign,

“The Janata Party will not be
guilty of violating its electoral
pledge of making the Constitution
an adequate tool for democracy
by diversting it of the obnoxious
elements added to it by the 42nd
amendment.”
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“Even with the modifications
made by the Rajya Sabha, the
Constitution will remain a3 citadel
of democracy which a ghrewd
designing, ambitious and power-
drunk political leader will be un-
able to demolish.”
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It is education that forms the com-
mon mind, Just ag the twig is bent,
the tree is inclined. Education is
the best defence of a nation, and as
in terms of defence we are one, so in
terms of education we should also
have one mind.
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MR. CHAIRMAN: Dr. Ramji Singh,
do not force me to call the next
speaker while you are still on your
legs. Please conclude now.
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SHRI A. BALA PAJANOR (Pondi-
cherry): Madam Chairman, I thank
you for giving me this opportunity
to participate in the debate on the
Constitution Amendment Bill again
as gent back by the Rajva Sabha. I
agree with my leaned friend, the
leader of the CPI, Mr. Govindan Nair,
that there is some congpiracy to
conveniently circumvent certain
things that may be attributed to
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them. I think, Madam, our Law
Minister, Mr. Shanti Bhushan, who
is not able to move this Bill, = is
a Member of the Rajya Sabha, Per-
haps he wants to give the maximum
disrespect to Rajva Sabha and that
is why he has asked the Education
Minister to move the Bill

DR. PRATAP CHANDRA CHUN-
DER: He is not well.

SHRI A. BALA PAJANOR. IHe
is not well, but you are a Member of

our House and so it may be accepta-
ble to us.

DR. PRATAP CHANDRA CHUN-
DER: Any Minister can move it.
{Interruptions)

MR. CHAIRMAN: Mr. Pajanor, you
continue. Members may kindly desist
from the running commentary. This
ig not the test match in Bombay. You
may continue.

SHRI A. BALA PAJANOR: The
Education Minister understood the
spirit. My friends wanted to get a
clarification and I said I know about
it also.

As expressed by Mr. Somnath
Chatterjee earlier, the spirit behind
this Constitution Amendment Bill is
to be understood, but T am at a loss
because 1 am unable to understand
the spirit behind this present Govern-
ment moving this Bill in this fashion.
I# they are so happy or if they are so
sincere, as very often our Railway
Minister used to say ‘I am pleased to
state in this House’, they must have
considered the views of many of the
democratic parties which are ruling
the States and have given thought to
them. On a number of occasions we
have raised this mnot only in this
House, but outside this House. When
they held consultations with various
groups and parties outside, we said
so many things to them that they
must amend the Preamble in such a
manner that the federa] aspect also is
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considered. But even for that they
have not given any answer. Leave
alone that Madam, even about the
position of Union Territories, 1 say
they are in a sad state of affairs and
it is not now after the Janata Party
took the position, but even earlier
when Mrs, Gandhi wag ruling that
we said they are in a slavish position
under the Constitution. Even that
they failed to consider because this
Government, I feel, is going on the
principle of convenience ratner than
of conviction. If they have any con-
viction, T am sure that when jt is
coming from a single Member or an
independeny Member like Prof.

Mavalankar or from a party that is
19 or 20 strong in this House or from
a party that has 80 or 90 Members,
they should give due consideration.
But they are going by numbers in
Parliament, but not considering the
views of the Members of Parliament.
I am sorry to state that that is the
reasons why this Government is a
Government of convenience. Be-
cause they did not get the number
there, they could not convince the
Members, now on the strength of
numberg they want to get it through
in this form in this House.

I say this because if they had the
conviction, they could have come out
with a statement that they are not
moving it now, that they will do it
when they have the majority. There
was no such statement from the
Education Minister while moving
this.

Secondly, it is a question of their
own prestige. I was not able to fol-
low Dr. Ramji Singh because 1 did
not want {o hurt my ears with Lhe
entire translation. He must have
thought that the Janala Party, ac-
cording to its manifesto, has restored
the rights of the people by revers-
ing the Fortysecond Amendment
lock, stock and barrel. They could
have conveniently postponed it say-
ing, here as well as outside that they
want to come out with a compre-
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picture to the country once and for
all. If that conviction was there,
they could have waited for some
more time to come out with a com-
prehensive Bill, because the Bill as
amended now is not going to serve

» any immediate purpose.

'

When our founding brother and
beloved friend, Shri Kamath raiscd
a point of order this morning, I think
he did so not only to point out the
technical irregularities, but oug of
his conviction. Now you say you
want to pass it tomorrow. It cannot
be passed as it is like a badminton
ball, because I am sure the Educa-
tion Minister is a sportsman and he
is also in charge of sports, The bad-
minton ball neeq not go back to the
other House, but it must go to the

| States’ badminton courts, and there
they know to play very well, be-
cause, as you know, as Mr. Somnath
Chatterjee and the other CPI Mem-
ber has also said, the autonomy of

the States is involved. Your Akali
friends may bhe a party in your Go-
vernment, but I know how much

Mr. Badal is fighting for the rights
and autonomy of the States. I do nout
know how Mr. Basu in West Bengal.
who called for a conference of Chief
Ministers, and the Chief Minister of
Jammu & Kashmir, will take this
Constitution Amendment Bill, be-
cause now you are taking away the

. rights of the States in respect of
education and forests. I am  sure
that if half the states do not pass it,

-qvour Constitution Amendment can-
"not became an Act. We will be 'able
to move the States, we may even
call confrences in the States and tell
them that their rights are being taken
away. So, the Centre-State relation,
comes in, and if they do not ratify
vour Bill, it will go hay-wire.

16. 18 hrs.
[MR. Depury-SPEAKER in the Chair]

So, this is a Government of conve-
nience, they just want to please the
* people by telling them that they have
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come forward with a Constitution
Amendment Bill. They ought not to
have conceded article 358, because I
wish my party gets a thumping majo-
rity and forms the Government here
and then I may change the whole
thing. That is why we introduced
the referendum. You said the peo-
ple of the country should have some
rights on  fundamental matters.
Some inalienable rights, as the Sup-
reme Court has repeatedly said, must
be given to the people, and they alone
should decide certain matters. That
is the reason we believed you and
voled with you. I can also make cer-
tain calculations, and I say that in
vour tenure you will not be able to
get a majority in the Rajya Sabha.
That is why vou are acting on con-
venience, and you are not a Govern-
ment of conviction. It is not a mere
pun on words. We doubt your since-
rity on every matter now.
You people claim to be the greatest
democrats. 1 repeat it again. I have
heen found fault for the statements
that I make here; you are considered
to be the greatest democrats with a
sense of feeling for democratic value
in this country, but what have you
done to the Government of Pondi-
cherry? 1 am asking you this ques-
tion. Some Members may not be
aware of the facts. People were
changing from one party to another
party from day to day, and hour to
hour and not month to month because
of the loophobs, because of the
patronage that you have given
not only from here, from elsewhere
also. The expansion of the Pondi-
cherrp Ministry created some prob-
lems. Even here you are not able to
cxpand your Ministry. If you do it
here, you may also have similar pro-
blems. But vou want to have double
standards. That is why I said, vou
have no conviction for your princi=-
ples. There is no power above you
to question you or to dismiss you.
Just because you had the power to
dismiss a State Government, you dis-
mised the Government of Pondichery.

Still you say that you are the greatest
democrats.

294
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The facts are like this. The Assem-
bly was called to meet on the 24th of
that month and on the 12th, you dis-
missed the Government. When a
paper was laid on the Table of the
House, I questioned it. I went through
the entire material, but 1 was not
able to find even a single reason. It
was stated that the Governor had
sent a report, a secret report. We
are not given a copy of that. What
prompted the dismissal? You are not
a democrat. If you were a democrat,
you could have waited for 24th and
the Chief Minister could have tried
his strength on the flood the House
and then you could have dismissed
the Government. But no chance was
given to him to prove his strength.

Here, there are meetings and conci-
liations going on among the leaders
of the ruling party. You are taking
three or four months to expend the
Ministry here. It has become a big
news for us to see in the newspapers
that so and so is meeting so and so
and whether it was a success or not.
But you are not able to give the
same right to a small territory or to
a small man. You said so many
things about the corruption charges. 1
would like to ask whether they were
proved. You became a prey to the
bureaucratic set up that was there in
Pondicherry. There has always been
a flight between the bureaucrats and
the administers there. You succumbed
to the bureaucratic views. You took
the picture that the bureacrats put
forward and you dismisseq the Pondi-
cherry Government. You call it a de-
mocratic system,

In the other House you do not have
the numbers and you could not also
convince the Members there and that
ic why you have now come forward
with these amendments here. Here,
you tried all through to convince the
Members and finally it was agreed

to. But now you have come
out with these amendments. I strong-
ly oppose these amendments. I
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agree with you on this Tribunal. The
Tribunals must be given their right
back. On the transfer of education
and forest, we will oppose it tooth
and nail until we get it back. That
is why I said you are going by the
numbers and not by principles. If
you continue to do this, I am afraid
you wil] not be able to rule this coun-
try at all

MR. DEPUTY-SPEAKER:
wind up.

Please

SHR] A. BALA PAJANOR: Just
two minutes. The Minister has put
it very conveniently. I oppose the
deletion of Clause 45, i.e., the amend-
ment of Article 368 because we have
promised the people. People's will
will be the last will. The Soverign
will should be taken into considera-
tion. To that, you are now giving a
good by. 1 strongly oppose this method
of moving this Bill. You could have
waited for some more time. After all,
the amendments which you are going
to make now are not something
sacred or noble, it is not going to
give more employment to the people,
more shelter to the people, more free-
dom to the people. After all, by this
Bill, you are only making us spend
most of our time in a wasteful man-
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[ =ma faz) or other, some Fundamental Rights

have been taken away. To this we

G O AT EWIEAT FY A0TH AT
¢, =@2ts ww A e 21 o afgurn
sTEm FEM fear 2fw foer &1 ooad
gN A amm wfgn & gE gwer
LLE | WL HIEH 1 IRA
gt A @ fm R, g7 i IR S
Fm gt f&ar 30 mw 2 fF fray way
W 9T gAfaE 4

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Deputy Speaker, Sir,
the Constitution should be considered
as a sacred document, a document
which should not be lightly interfered
with, Amendments may be made
when they are considered to be abso-
lutely necessary, but such amend-
ments should heed the aspirations of
the people. We find, however, that in
some cases, Fundamental Rights have
been taken away and the rights given
to the States have also been taken
away. I cannot support such clauses.
The Government should have come
forward with a comprehensive Bill
and the Government should not have
devised ways to take away the liberty
of the States and powers which have
already been given to the States.
Sending armed forces to the States is
certainly wrong. We do not agree
to this proposal.

Also they say that. when there is
an armed rebellion, Emergency can
be declared. We do not agree to this.
When there are disputes between
political parties, the ruling Party can
say that there is an armed rebellion-
just to gain their political ends. So,
‘armed rebellion’ should be deleted
from the Constitution.

The Fundamcntal Rights of the
people must be guaranteed. Here
what we find is old wine in a new
bottle. What is this Amendment for?
This Amendment has not improved
the Constitution. The Amendment
should have been done in such a
way that the Fundamental Righis of
the people are fully preserved. In
no case should the Fundamental
Rights be curtailed. But unfortuna-
tely here we find that, in some way

cannot agree.

With regard to the capital puish-
ment, that is, death penalty may be
awarded, we are against it. The death
penalty should be abolished. There
are certain Bills given by several hon,
Members of the House for abolition of
this penalty. Taking all these points
into consideration, 1 would request
the hon. Minister to come forward
with a comprehensive Bill.

There is a Clause which says that
the persons who has no means to pay
will bhe sent to prison. This is a
clause which should have been delet-
¢d. The person who has no means to
pay should not be sent to prison. Go-
vernment should find out some other
means to sce that ,in such cases, he
is not imprisoned but some other
penalty is imposed,

In all these Clauses and sub-claus-
es, I find that there¢ are only some
additions, some omissions, and so on.
What we expected was this: we ex-
pected that Dr. Pratap Chandra
Chunder would come here with =&
comprehensive Bill which can fulfil
the aspirations of the people, which
can fulfil the desires of the people.
Now , what do we find? The Emer-
gency Clause is there. Emergency
should be imposed only when there
is externa] aggression.
grounds of external aggression, there
should be no room for declaring
Fmergency. We strongnly oppose this
Emergency clause.

The right to property may go but
the right to work must be there, the
right to live must be there, the right
to education must be there. If there
is no right to live no right to work.
then what are we here for? We are
here to look after the welfare of the
people. The right {0 property may
go, but when that right goes, the right
to work must be there. All the
unemployed and under-employed
youth must be employed. The people
should not be made to starve. We
cannot allow this. Here we should
safeguard these rights of the people.

Except on”

\
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I would, therefore, make this appeal
to the hon. Minister through you. Let
them come with a comprehensive
Bill. Merely adding some clauses or
omitting some clauses will not serve
the purpose. Why should we take
away the rights of the states? Why
should we not give the states more
powers? All these points should be
taken into consideration. People
have voted vou to power, and Yyou
should see that people’s wishes and
aspirations are fulfilled to the greatest
extent.

With these words, I conclude.
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MR. DEPUTY-SPEAKER: Mr.
Chitta Basu.

SHR] CHITTA BASU (Barasat):
Mr. Deputy Chairman Sir,.....

AN HON. MEMBER: He is Mr.
Deputy-Speaker.

MR. DEPUTY-SPEAKER. He was
a Member of Rajya Sabha when I was
the Deputy Chairman.
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SHRI CHITTA BASU. You were &
Deputy Chairman there. You ere an
ex-Deputy Chairman.

Mr. Deputy-Speaker, Sir, I rise to
oppose the proposal for amendment
which has been done in the wisdom
of the Rajya Sabha.

I would like to state the reasons for
my opposition to this. Firstly, you
know that this Sixth Lok Sabha was
elected on the basjs of a clear-cut
verdict of the people of India where
in the Lok Sabha is cornmitted to fight
against all trends of authoritarianism
in our country Sixth Lok Sabha has
been elected by the people of this
country to defend democratic rights
of the people of this country and to
ensure the path for democratic
advance.

Mr. Deputy Speaker, Sir, 1 think
we cannot forget the circumstances
in which the Forty-second amend-
ment of the Constitution was passed
by a Parliament which was nothing
but a pitiable and a captive Parlia-
ment. At that time the former Prime
Mini:ter of this country could estab-
lish her dictatorship in g constitu-
tional manner. She was not only able
to establish her personal dictatorship
through the Constitution itself but
institutionalised her dictatorship for
all the time to come. We are elected
here to oppose that. The Janata party
gave that promise to the people of
the country that the Constitution of
our country should not be utilised for
the establishment of personal dicta-
torship of anybody. But unfor-
tunately I find that while the pledge
was to rescind the Forty-second
amendment log, stock and barrel cer-
tain selective approach was made by
the government and certain good
points were discovered in the notori-
ou; Forty-second amendment of the
Constitution. That was the first slide
back on the part of the Janata gov-
ernment in the fulfilment of the elec-
toral promise given to the people.
Now, I find by accepting the amend-
ment suggested by the Rajya Sabha
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certain pernicious provisions of the
Forty-second amendment of the Con-
stitution are being re-introduced in
the present Bill

Sir, you would agree with me that
those members of the Congress(l)
and the Congress who in the other
House in their wisdom wanted to
abolish 31(C) raised one arguments
namely, ~ the Directive Principle
should prevail over the fundemental
right, Sir, we on behalf of the left
parties working amongst the workers
and the peasants feel that the funda-
mental right is not only a right cheri-
sthed by those who control the State
machinery  but the fundamentalis
much more precious to those who
fight for workers’ and peasants’ in-
terests and to bring about radical
change in the economic policy of the
government. Therefore, we the re-
presentativeg of the workers and the
peasants and the toiling millions of
our country can present the funda-
mental right on the platter to tho-e
who  have trampleq over the funda-
mental right because we the
toiling people value the fundamental
right more than anybody else. But,
unfortunately, I fing somg of the left
parties could not wunderstand the
difference between the fundamental
right and directive principles enun-
ciated by a bourgeois government.
The directive principle, if I am allowed
to say, is nothing but a pious declara-
tion of the principles of the govern-
ment yet the right to private pro-
perty as 5 fundamenta] right was the
only obstacle to implement or to give
effect to enforce the directive
principle; of our Constitution, There
was a complete lack of political will
on their part and the only sort of
political will that they displayeq was
to perpetuate their exploitation.
Now, so far as the Directive Princi-
ples are concerned, why is it that
their congress (I) representative in
the Rajya Sabha did not implement
these Directive Principles in ail
seriousness? Who prevented them froin
making laws for the benefit of the
workers? Who prevented them from
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making laws for the weagricultural
workers, giving them living wage?
Who prevented them from making
laws for equal pay for equal work for
agricultural labour and for the pea-
santg and for the workers in the plan~
tations and so on? It js not a fact
that fundamental rights stood in the
way and therefore they could not im-
plement the directive principles.
That j; not at all the case. They did
not have the political will. That
is the point. And this political will
was not there only because they
wanted to perpetuate the role of
capitalism.

Therefore, thjg particulay argument
raised by them (that the Directive
Principles should prevail over Funda-
mental rights) I again say, is nothing
but 3 hoax perpetrated on the people
of this country.

We equally feel that the Funda-
mental Rights should be guaranteed
to the peacants and to the workers of
this country so that the struggle for
their emancipation can be continued.

Now, this amendment proposes to
take away that Fundamental Right
under the guise or under the cover
of the slogan of ‘prevalence of direc-
tive principles over fundamental
rights’, This is done 1o disarm the
working class in thi; country. This
is done to disarm the poor people of
this country, and to take away their
fundamental rights to fight for their
rights,

Secondly, I wish to point out this,
that Article 368 is the crux of the
whole matter in regard to these
Forty-Fifth Amendments which are
now sought to be amended by the
Rajya Sabha.

There was a Provision of Referen-
dum. Now, Rajya Sabha, in theil
own wisdom, have suggested the re-
mova] of this provision. Now, what
i a Referendum? What is the prin-
ciple of Referendum in the Indian
context? This principle of Referen-
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dum was brought in because we
wanted to have g built-in mechanism
tb fight against any kind of authori-
tarianism in this country., We wanted
to safeguard the provisions of the
Constitution, We wanted to rafe-
guard the sovereignty of the people.
We wanted to safeguard against the
sinister motives of those who only
wanted tg perpetuate themselves and
their dictatorship over the whole
country. That is what we wanted to
do, Now, the provision of this Re-
ferendum was there only to provide
that kind of a :afeguard. It was a
bulwark against that kind of attack
on the democratic rights of the
people. If we accept the Rajya
Sabha’s amendment then the
so-called supremacy of the Parlia-
ment wil) be there and this Constitu-
tion can be changed even in respect
of jts hasic features and basic
character sometimes beyond the re-
cognition of all of us and dictatorship
and authoritarianizm and totalitaria-
nism can he jnstituted,

I think that the Janata Govern-
ment should be aware of these dan-
gers which are likely to emanate.
There are forces still which justify
the proclamation of emergency. They
still feel that there should not he
fundamenta] rights. They still be-
lieve that by imposing emergency
they have strengthened democracy.
Those forces are =till very much
there, By this sort of referendum,
we wanted to have a built-in mecha-
nism, so that. such kinds of evil
designs can be defeated and defeated
by the people. The sovereignty of
the people is the ultimate weapon
that we have. It is not the Parlia-
ment Member whose sovereignty iz
ultimate. It is that of the people, I
do not know why these people are
afraid of approaching the people.
The Constitution of the country should
be amended only with the approval
of the ultimate sovereignty of the
people of the country. Education

*The original speech was delivered in Telegu.
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should not be included in the Ceon-
current list because that militates
against the right of the States. The
States are demanding more power in
order to develop their own personali-
tie; on the basis of their own culture,
on their own requirements and the
States must have power. The amend-
ments made by the Rajya Sabha really
takes away the right of the States.
The States should have the power to
develop their own culture and per-
sonalities. Thank you.

17 hrs.
*SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Deputy Speaker,

Sir, the 45th Constitution Amendment
Bil] about which we are discussing
here today, (Interruptions).

Mr. Deputy Speaker, Sir I
will  speak in my mother tongue.
My Party and 1 support this
Bill, as amended by Rajya Sabha.
Just now, we heard many hon, Mem-
bers speaking on this Bill. We have
cXpressed our  views on this  issue
many a time on the floor of this
augu t House. We need not now go
to the extent of defining the words
like Socialism or Secularism. If we
do that it may injure the suscepti-
bililies of somehody or some groups.
It is enough if we understand that in
socialism one enjoys equa] status, and
secularism means freedom of worship.
Let ug not go deep into the matter.
Unfortunately, our views had not
been given due consideration the
past. We have also criticised the
policy of the present Janata Govern-
ment in shifting education and forest
from the State Listt When Janata
Members speak of secularism and
socialism, I wonder whether they are
not the people who devoted their en-
tire life to the theory of exclusive
Hindu State and domineering Hindu
culture With  their oft repeated
slogans on Hindu State and Hindu
culture, they have created a panic in
the minds of Minioritieg ags second
clas: citizens of this country. When
they talk of socialism, secularism, it
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it like the devil quoting the scrip-
tures. Today the people consider a
Congress man belonging to any parti-
cular caste or religion. The people of
this country know it very well that
Congress ijs synonimous with secula-
rism and socialism. Ewven after 20
months of their rule, 5 section of the
Janata Party does not accept either
socialism or secularism. That is the
view of the minorities about this
Janata Government. So it is nothing
but foolishness to say that the Janata
Party is marching forward in the
direction of socialism and secularism.

It is worth mentioning how the
Government in the past 30 years
utiliseq with education and forests
for the progress of this country. We
have accepted Education in the Con-
current list with the sole objective of
making our children glorious and
responsible citizens of future. We
thought that integration and equality
of all citizens would be well-main-
tained by doing so. Regarding
Forests we all know how the defore-
station ic going on in g brisk manner
causing us g lot of damage in the
form of floods, drought ete. In the
past when the Forests were in the
States List, there was no national
policy. No National consensus was
there in this matter. That i why we
thought it better to keep it in the
Concurrent list, so that we could
evolve a national policy for the good
of the entire nation.

Now regarding the Administrative
Tribunalgs there is no basis, whatso-
ever, for the apprehensions of Janata
Party memberg and for their hue and
cry. By having Tribunalgs we will be
in g position to provide justice with-
out any delay. Ajs all of us know,
justice delayed is justice denied. We
have at our disposal High Courts and
Supreme Courts which are above
these Tribunals. So we consider it
better to have Tribunals which will
be of help to the common man at the
lowest stratum of society,
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We should not think that the
amendment;s proposed by Rajya Sabha
are not acceptable to the people. At
times, in an environment of sur-
charged emotions, Lok Sabha takes
certain hasty decisions. Rajya Sabha,
in a cool and calm fashion does cor-
rect us wherever we falter Let us
also not think that the Rajya Sabha
members are not elected by people.
They have been elected by the electeq
members of Assiemblies and Councils.
It is but proper that we accept the
amendments suggested by the Rajya
Sabha. The C.PI (M) members are
constantly blaming us ag authori-
tarian and dictatorial. But people of
this country know it better as to who
is authoritarian or dictatorial and
who is not, They alzo0 know who are
pursuing the policies of authoritaria-
nism. By creating chaos, if they
think that they can achieve their
objective they are grossly mistaken,
for the people can judge better. The
people of this country have implicit
faith in democracy and they will not
be swayed hy demogogy.

Once again 1 am making it clear to
the CPI(M) members that the people
are not at all supporting them.
They are not at all supporting them.
They are not at all behind them.
With these word; I conclude.
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SHRI G. M. BANATWALLA
(Ponnani): Rajya Sabha has made
six amendments to the Constitution
45th Amendment Bill. I rise to voice
my protest against some of these
amendments made by the Rajya
Sabha.

The implications of Amendment
No. 1 and Amendment No, 2 made by
the Rajya Sabha is to give prece-
dence to Directive Principles over the
the Fundamenta]l Rights. 1 must say
with all the force at my command
that any attempt to give precedence
to Directive Principles over the
Fundamenta] Rights is a retrograde
step. 1 am sorry to say that, this 1s
what is implied by amendments 1 anqg
2 made by the Rajya Sabha. We are
often told that directive principles
give the social objectives and social
goals whereas fundamental rights give
o list of the rights of the individual
and, therefore, social objectives must
lave precedence over individual
rights. I most respectfully submit
that this misunderstanding stems out
of a wrong notion of directive princi-
ples and fundamental rights, Funda-
mental rights, as enshrined in our
Constitution are not merely rights of
an individua]l as against society. Il
must be clearly understood that the
fundamental rights are there ag a
matter of social policy and hence the
supremacy of the social policy. For
example, take artile 21 which ensures
the protection of life and liberty and
says that no person can be deprived
of his life ang liberty except in acc-
ordance with the procedure estab-
lished by law. Some {friends mayv
argue that thig is an individual right.
But the fact is that this js 5 matter
of social policy because nobody c¢an
go to the court ang say “I waive my
individual right under article 21. 1
waive the entire procedune of law
and 1 am prepared to be convicted.”

17.22 hrs,

[MRr. SPEAKER in the Chair]

Even if we take such a stand, th=
supremacy of the law will be there
and the procedure established by law
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will take its own course as a matter
ot not an individual right but as a
matter of socia]l policy and in accor-
dance with the democratic and secu-
lay ideals enshrined in the Constitu-
tion, It is, therefore, wrong to say that
individual rights mentioned under
fundamental rights are against so-
ciety. I have, therefure, to oppose the
precedence that is sought to be given
to directive principles over funda-
menta] rights. The idea of fundamen-
tal rights in India originated in the
19th century. Though there was no
Bill of Rights prior tq the adoption
of the Constitution even during the
British regime, the Indian National
Congress started an agitation for the
recognition of civil rights. For ex-
ample, in 1928 we had the Pandi:
Motilal Nehru Report. The Congress
friends have forgotten what is given
in that report. The report lays down
that our fudamental rights ghould he
so enterenched that they should not
be amendable under any circumstan-
ces whatsoever. That is the nobility of
the fundamental rights, The funda-
mental rights are there for the
protection of the rights of the
working  group and for the
protection of the rights of the
minorities, Giving precedence to
directive principles over fundamen-
ta]l rights is a serious injustice to the
working group and to the minorities
in the country,

On the same point, I have to op-
pose amnother amendment made by
Rajya Sabha. Rajya Sabha wants
that clause 45 should be deleted.
Clause 45 deals with the amendabili-
ty of the Constitution If it is deleted
the Constitution as it stands today,
gives sweeping powers to this Parlia-
ment even to destroy the democratic
and secular structure. Such a posi-
tion cannot be  acceptable. There
i3 something like the basic st
ructure. There are the fundamental
rights of the working group, of the
minorities, Those must be inviolable.
I understand that there must be a so-
cialist advance—an advance towards
the socialist patteren of society. But
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[Shri G. N. Banatwalla.]

1 submit that every socialist advance
envisaged by the directive principles
must be within the framework of the
fundamental rights enshrieq in the
Constitution. This is in comformity
with the democratice and the seculat
framework  of the  Constitution.
Otherwise, we will have an authori-
tarian society, If a socialist advance
throws to wing the demucratic and
secular considerations as envisaged
in the fundamental rights, then there
is nothing but authoritarian regime.
It is, therefore, 1 oppose the Rajya
Sabha amendment not only for giv-
ing precedence {o directive principles
over fundamental rights but also
with regard to the amendability of
the Constitution,

Ours is a federal structure and we
must understand the constraints and
limitations of the federal structure
where fundamental rights play a
very important part and judiciary
also plays a very important part. As
Dicy puts it the fundamental laws
derives its existence from the
Constitution, Hence every part, exe-
cultive, legislative or judiciary, whe-
ther it belongs to the nation or it
is an individual's case, ig subordinate
to and controlled by the Constitution.
The Constitution constitutes the suo-
reme law of the land. There is, the-
refore, a pre-dominance of the judi-
ciary to check parliamentary inva-
sion on the Constitution. Thig is no
threat to political supremacy of this
House which js distinet from its legal
omni-competence a5 a law makiag
organ.

To conclude, I would say that the
Rajya Sabha by suggesting the amend-
mentg to these twg particular clau-
ses, hag done a great injustice to the
minorities. The rights of the minori-
ties and the rights of the workine
group also become subject to the
whime and fancy of any transient
majority here in the parlia-

ment. Of course, I will go to the
extent of saying that minority's
rights should be inviolable but

then there must be certain limi-
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tations. The Parliament cannot be
given swe=ping powers and its tran-
sient majority cannot be given sweep-
ing powers to trample over these
rights.

However, I must also support the
idea of education being in the State
List, Further, I must say that in one
respect, the Rajya Sabha's amend-
ment is good and it is that the Rajya
Sabha wants tribunals tgo continue
There is no reason why the tribunals
should not function to the advantage
of one and all where we have experi-
ence of experts. If Income-tax Tri-
bunals can function smoothly, there
i» no reason why other tribunals
cannot run smoothly,

With these observations and with
partial opposition to certain amend-
menty made by the Rajya Sabha, I
hope that the matter will receive
serious consideratioin of the House.

PROF. PG. MAVALANKAR: (Gan-
dbinagar): Mr. Speaker, S8ir, 1
must  say that while considering
these amendments from  the Rajya
Sabha, we in this House gre caught
in a very extraordinary position. Not
only that, A very uynprecedented si-
luation has arisen in as much as for
the first time, what we passed here,

had been rejected partially and
partially  also amended by the
other hon. House. We  passed

this Bill on the 23rd Au-
gust, it went to the other House,
and the other House sent us this Biii
back, I would not say jn a mutilated
form but certainly in a changed
form, which Wwe cannot ordinarily
accept, We are in a dilemma. If we
do not accept what the Rajya Sabha
has done, we shall have to face the
consequence of the entire thing col-
lapsing. We have, therefore, to think
whether that js g better galternative,
or accept this unfortunate political
humiliation at the hands of the other
House, and agree to these amend-
ments, get them passed, and then
carry on the battle for further im-
provement of the distortions of the
Constitution, which were sought to
be made during the Emergency. This
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is the dilemma in which we are in,
and we have to take a realistic poii-
tical judgement in this matter.

We cannot be sentimental or emo-
tional and talk about the rights of
this House or that House., The point
is that unfortunately ihe Constitu-
tion is silent on this. My hon. friend,
Shri Hari Vishnu Kamath, raised a
point of order and you gave a very
important ruling. 1 am very
grateful for that, I wish the
founding fathers of the Cons-
titution had myde  some pro-
vision to get over this kind of even-
tuality where the Bill originating in
the lower House, the directly elected
chamber, gets amended in some form
by the other House what do we then
do? The Constitution jg silent on this
matter.

Since my esteemed friend from
both the Congresses are fortunately
present here, I would ask them ihis
question, Let them imagine for the
moment that they are in the position
where the Janata Party is today.
How would they like a majority for
the time being in the other House
using that majority to undo what has
been done by the elected representa-
lives of the people in this Housc? It
iv all right that the two Congress
combined, and because they combin-
ed, they got g certain majority and,
therefore, they could negative what
we did in this House. Therefore, I do
not think we should have really gone
into the merits of the Rajya Sabna
amendments,

But let me tell you this, and 1
will be very frank on these two
points, The root cause for this is
perhaps the Janata Government's in-
ability and refusal to come forward
with a simple categorical amendment
of the Constitution, saying that the
Constitution (Forty-second Amend-
ment) Bill is rescinded lock, stock
ind barrel. That was the manifesto
of the Janata Party. Why dig they
not do it? They were afraid that the
Upper House may not accept it, Even
il they had the fear that the Upper
House may not accept it, they would
have been well-advised, and politi-
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cally rightly so, if they had come
Iorward with such a Bill gnd got it
rejected by the Upper House. Then
iney coula have told the people *we
did our best, but the other House
came in the way; so, we are now
coming with this Amendment Bill”. 1
wish they had done it.

Secondly, the non-performance of
the Government for the ]ast go many
months, and also the in-fighting in
the party has given weight and
strength to both the Congresses i
this House, and particularly in the
uther House where they have a majo-
rity. U the Government had been
run efficiently, perhaps they would
not have been able to do the way in
which they have done in the other
Huuse.

1 want Lo ask this question in gall
sincerily and seriousness, and I do not
mean any disrespect to the other
House. If there js the bicameral gys-
tem—and we have zccepted it because
of our federal scheme. We have to
Fave it and I accept it—when there
are two chambers in 3 federal scheme
of things, there is always g dilemma,
As a French author has said, the
dilemma is: if the second chamber
agrees with the first, it is gsuperfluous;
if it does not agree, it is obnoxious.
We do not want gither. But, gt the
same time, 1 say with great respect
tc Rajya Sabha, because 5 gecond
chamber in a federal scheme of things
is a must, if there is a conflict bet-
ween the two Houses, which js un-
avoidable and inevitable, then the
conflict has to be solveq by this
political dictum that the Lower House,
which has been elected directly by
the people, shall lead and the view of
the Lower House shal]l prevail over
that of the other House. That must
he accepted politica]]y' not as g con-
stitutional formality, Without that
we cannot do anything,  Politicallv
speaking, the House which ig elected
directly by the people shall lead and
the views of that House shall prewvail
over the other. I am sorry, that has
not been done.

Lastly, T will say only this, Ag I
said, there is no point in telling any-
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{Prof. P. G. Mavalankar]
thing about these six amendments.

Shri Banatwalla talkedq about some-
thing good in some and something
bad in some other provisions. Many
other Members have also said the
same thing Can we, however,
change our stand or views when we
are considering the same matter again
and say something different from
what we said then? We can only rte-
peat what we said earlier. We can-
not now say that something is good,
so we accept it, something ijs bad and
so We cannot accept it. As I said
in the beginning, we have to accept
it as it is. But having said that, I
want to conclude by saying that 1
am sorry that the two Congress Par-
ties, and I am particularly sorry for
the Indian National Congress—] am
not referring to the Congress (I), but
J am referring to the Indian National
Congress—] am sorry that reasonable
and realistic individual Jeaders and
members of that party chose, for cer-
tain political advantages perhaps, to
“side with Congress (I) and get
through these amendments in the
Rajya Sabha so that that part of the
Emergency cake is sought to be re-
tained, That was not to be done.
This House must reject it. When 1
was a Member in this House in the
last Parliament, my friend Mr. Som-
nath Chatterjee will bear me out
when 1 say this, some of us in spite
of their huge majority did our best
fo the last minute, to the last second,
to oppose those atrocious, extraordi-
nary and unbearable amendments to
the Constitution. Some good things
are there, and I agree with my friends
of the Indian Nationa] Congress that
some ©Of the good things have come
in that amendment. But those good
things have come in a wrong way, in
8 bad way and in an arbitrary way.
Therefore, there is no point in die-
cussing those details of this amend-
ment and that gmendment. We have
taken the position and we have stick
to it.

Having said this, I want to say a
word, in conclusion, by way of con-
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gratulations to the Janata Gov-
ernment for at least doing
something by this Forty-fifth
Amendment Bill which i5 sub-
stantially undoing the damage and
evil that is done by the Forty-second
Constitution Amendment Act. My
fervent appeal to them is, having
gone in a right direction thus far sub-
stantially, I hope they will have the
courage and the political will and
political unity and leadership and effi-
cient pgovernment to come forward
during their regime with a new Bill,
if necessary, or a set of new Bills and
undo the remaining evil that is gtill
lingering and lurking in the Consti-
tution Amendment Act, namely, the
Forty-second Constitution Amend-
ment Act. This is my appeal and I
hope the Minister will kindly bear
thig in mind and bring forward such
a Bill in 1979, latest by 1980, but
preferably next year 1979. But be-
fore that, unite, govern and have good
ieadership.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER): Sir, 1 would not take much
of the time of this House. I notice
that some of the hon. Members have
supported this Bill. The honourable
Member, Shri Venkataraman, clearly
assigned certain reasons as to why
these amendments made by the Rajya
Sabha should be supported. I do not
want to go as far as that. But at
the same time, 1 also find that those
of the hon. Members who want to op-
poze these amendments are divided
in their opinion. For instance, the
hon. Member, Shri Samar Mukherjee,
felt that the definitions of secularism
and socialism should not have been
there and thev have been rightly re-
jected. Similarly, the hon. Member,
Shri Banatwalla, feels that tribunal
should remain. Therefare, Rajya
Sabha’s decision was right It shows
that there is no unanimity even in the
matter of opposition. I share some
of the expressions used by the hon
Member, Prof, Mavalankar, because
he hag indicateqd the dilemma which
we are facing. It is true that it is a
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dilemma for us and many of the hon.
Members on our side have felt that
they ‘are suppofting this with a heavy
heart. Naturally I had alse suppor-
ted this Bill in this Lok Sabha and
when I am sayihg that'we have to ac-
cept the views of the Rajya Sabha
here in this House, I cannot be happy
because I had supported the Bill as
a whole. So, that is the feeling. But
what is to be done? We have to ser
the alternative.

As hon. Member in anger has said
that we should reject the whole Bill
Afiger "8bes not ledad us anywhere.
Particularly in the political field. if
we are prompted by anger, then we
will face great danger in our society.
So, I would submit that instead of
having anger or anguish, let us study
this objectively and as I have pointed
&t earler, out of 49 clauses which
were passed by this House, 44 have
been accepted by the Rajya Sabha.
If we do not accépt these 44 which
have alféady been accepted by the
Rajya Sabha, the result will be that
much of our intention to fight autho-
ritarianism wiil ‘be completely thwar-
ted by the existing provisions of the
‘Censtitution.

Shri Chitta Basu sald that we must
fight against authoritarianism. TIs it
fighting against autHoritdrianism to
continue uncontrolled ‘power of pre-
ventive  detention? Is it fighting
against authoritarianism o continue
to have Iriited jurisdiction of
courts in the mafter of app-
lications under article 2267 Cer-
tainly these are not matters which
will enable us to fight against autho-
ritarianism. T Chin c¢ite many more
instances. There are many food fea-
tures which are already there within
these 44 clauses which haye been ac-
cepted by YHe Rajya Sabha. So, I
most humbly submit before this
august House: Jet us, accept the am-
endments passed hy the Raiya Sabha
even with some difidence, and then
we can see hoWw W Talire we can do
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something to undo some of the distor-
tiong which still continue within the
Constitution.

With these words, I request that
the amendments be taken into consi-
deration.

MR. SPEAKER: Before I put the
motion to the vote of the House, this
bethe a Constitution (Amendment)
Bill, voting has to be by division. Let
the lobbles be cleared.

The lobbies have been cleared. We
shall now have a division, Before
votes are recorded by operating the
machine, T mayv remind the Members
that the Rules Committee at their
sitting held on 28th October, 1978
have decided that to expedite matters
four distinctive slips may be used for
recording corrections from Members.
The slins are as follows:

) Slip for recording vote for ‘Aye’:
This slip is printed on green paper
and i« to he wused by Members for
recording vote for ‘Aye’ in case the
votr has not been recorded by the
machine or for correctint the vote
from ‘No’ or ‘Abstain’ to ‘Aye’. as the
case may be,

(iiy Slip for recording vote for ‘No’:
This <lip is printed on pink paper and
is to be used hy Members for record-
ine vote for ‘No’ in case the vote has
not heen recorded by the machine or
for correcting the vote from ‘Aye’ or
‘Abstain’ to ‘No’, as the case may be.

(iii) Slip for Recording Abstention:
This slip is printed en vellow paper
and is to be used by Members for re-
cording Abstention in case the vote
has not been recorded by the machine
or for correcting the vote from ‘Aye’
or ‘No’ to ‘Abstention’, as the case
may be.

(iv) Slip for correcting vote record-
ed from a 1Png seat: This slip is
printed on white paper and is to be
used by a Member who has recorded
his vote from a wrong geat (ie seat
allotted to another Member).
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All slips have been printed in Eng-
lish on one side and Hindi on the re-
verse,

Any Member who wants to record
his correction should get up in his
seat as soon as the votes have been
recorded by the machine whereupon
a Teller will come to him and hand
over to him the appropriate correc-
tion s'ip. Members are requested to
fill in the correction slips correctly
and completely. The portions which
are not applicable should be struck
off.

I have also to remind Members that
when Division is announced, a gong
will sound which is signal to the Mem-
bers for casting their votes, Each
member has to press the push switch
and then operate one of the three
push buttons according to his choice.
The push button and the push switch
must be kept pressed simultaneously
until the gong sounds for the second
time after ten seconds.

Now Division

The question is:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Constitution
of India, as passed by Lok Sabha,
be taken into consideration:—

“New Clause TA

(1) That at page 3. after line 4.
the following new clause be in-
serted, namely:—

‘Amendment of article 31C—

TA. In article 31C of the Consti-

tution, for the words and figures

“article 14, article 19 or article

31", the words and figures “article

14 or article 19" shall be substi-
tuted’

Clause 8

(2 That at page 3, clause 8, be
deleted.
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Clause 35

(3) That at page 8, clause 35, be
deleted.

Clause 44

(4) That at page 13, clause 44,
be deleted. : :

Clause 45

(5) That at pages 13, and 14,
clause 45, be deleted,

Clause 47

(6) That at page 14, clause 47,
be deleted.”

The Lok Sabha divided.

AYES
Division No. 2]

Abdul Lateef, Shri

Ahuja, Shri Subhash

Alluri, Shri Subhash Chandra Bose
Amat, Shri D.

Ananthan Shri Kumari

Arif Beg, Shri

Arunachalam alias
Shri V.

Asokaraj, Shri A,

Bagri, Shri Mani Ram
Bairagi, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Balbir Singh, -Chowdhry:
Banatwalla, Shri G. M.
Barakataki, Shrimati Renuka Devi
Barrow, Shri A. E. T.
Basappa, Shri Kondajji

Basu, Shri Dhirendranath
Bhadoria, Shri Arjun Singh
Bhakta, Shri Manoi'anjan
Bhanwar, Shri’ Bhagirath
Bharat Bhushan, Shri
Birendra Prasad, Shri

Bonde, Shri Nanasahib

[17.48 hrs.

‘Aladj Aruna’
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Borole, Shri Yashwant
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty. Prof, Dilip
Chand Ram,  Shri

Chandan Singh, Shri

Chandra Pal Singh., Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati
Charan Narzary. Shri
Chaturbhuj, shri

Chaturvedi. Shri Shambhu Nath
Chaudhary. Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury. Shri Rudra Sen
Chauhun, Shri Bega Ram
Chauhan, Shri Nawab Singh
Chavan. shri Yeshwantrao
(Chhetri. Shri Chhatra Bohadur
Chowhan_ Shri Bharat Singh
Chunder. Dr. Pratap Chandra
Dandavate. Prof. Madhu

Das, Shri S. S.

Dasguptla, Shri K. N

Dave. Shri Anant

Dawn, Shri Raj Krishna

Deo. Shri V. Kishore Chandra §
Dosni, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhiilon, Shri Igbal Singh
Lhurve, Shri Shyamlal
Digvijoy Narain Singh. Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Elanchezhian. Shri V. 8.
Faleiro, Shri Eduardo
Fernandes, Shri George
Gandhi, Shrimati Indira Nehru
(ranga Bhaki Singh, Shri
Ganga Singh, shri

Gattani, Shri H""D:’."".";" St e

VS v i
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Ghosal, Shri Stamig’ T M T
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Gode, Shri Santoshras’ '
Ciopal, Shri K. S

Gore, Shrimati Mrinal L
Gotkhinde. Shri Annasaheh '

Gowda. Shri §. 'Na-njééha
Goyal, Shri Krishna Kumar'
Guhu. Prof, Sumar '
Gulshan, Shri Dhanna Singh*
Hande, shri V. G.

Harikesh Bahadur, Shri
Hazari, ‘Shri Ram Sewak
Heera Bhai, Shri

llukam Ram, Shri

Juain, Shri Kacharulal Hemraj
Tain, Shri Kalyan
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Mandal, Shri Mukunda
Modak, Shri Bijey -

Mukherjee, .Shri Samat
Patnaik, Shri -Sivaji

Pradhan, Shrij Amar Roy
Rangnekar, Shrimati Ahilya P.
Koy, Dr. Saradish

Saha, Shri A: K.

Saha, Shri Gadadhar

Sen, Shri Robin

MR. SPEAKER: After correction
the result of the division is: Ayes 273.
Noes 23. The ‘Ayes’ have it; the ‘Ayes’
have it. The motion. is carried by a
majority of the total membership ol
the House and by a majority ol no!
lesg than two-thirds of the members
present and voting.

The motion was adopted,

(Tuteiruntions)

MR. SPEAKER: If any member
wants to check up, he can do so.

SHRI C. M. STEPHEN (Idukki): 1
wantcd to raise one thing which 1
raised last time also. The point is:
377A is the governing provision and
under 377A.... Sir, I do not raise it.

MR. SPEAKER: Now 1is it the
pleasure of the House tp continue the
discussion today- ar to continue it to-
morrow?

SHRI C. M. STEPHEN I would

suggest that we continue and finish the
Bill. 3

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND . LABOUR
(SHRI. RAVINDRA YVARMA) : We
may complete it and the clauses may
be put together, '

MR. SPEAKER: Now we take up
the amendments,

MR. B. C. KAMBLE—he is not here.
Shri Somnath Chatterjee. .
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SHRI SOMNATH CHATTERJFE

(Jadavpur): 1 beg to move:

That for Amendment No. 5 made
by Rajya Sabha, the following be
substituted: —

Fages 13 and 14,—
for clause 45, substitute,—

‘45. In article 368 of the Consti-
tution, in clause (2), after the
pProviso, the folowing  proviso
shall be inserted, namely : —

“Provided further that no
amendment  shall  be made
which—

(a) seeks 1o make any
change which, if made, would
have the cffect of—

(i) impairing the secular
or democratic or federal
character of this Constitu-
tion; or

(ii) abridging or taking
away the nights of citicens
under Part III, or

(iii) prejudicing or im-
peding free and fair clec-
tions to the House of the
People or the Legislative
Assemblics of Statese on the
basis of adult suffrage; or

(iv) compromising the in-
dependence ol the judi-
ciary; or
(b) sceks to amend this

proviso.”.? (2)

That for Amendment No. 6 made
by Rajya Sabha, the following be
substituted—

Page 14—

for clause 47, substitute,—

‘47. In the Seventh Schedule to
the Constitution,—

(a) In List I—Union List, in
entry 2A, after the words “any
State” the words “only with the
consent of the said State,” shall
be inserted;
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(b) in List III—Concurrent
List, after entry 25, the fol-
lowing proviso shall be inserted,
namely:—

“Provided that Parliament
shall not make any law with
regard to any of the matters
relating to this entry, unless
requested by Resolution to
that effect passed by the Le-
gislature of not less than three
fourth of the States.”.’(3)

MR. SPEAKER : Mr. Kamath, are
ycu moving your amendments?

SHRI HARI VISHNU KAMATH:
Sir, after your ruling, it is an unneces-
sary exercise.

MR. SPEAKER:

trioving,

So you are not

SHRI SOMNATH CHATTERJEE: I
have moved my amendment No. 2 to

Clause 45 and amendment No. 3 to
clause 47,

So far as clause 45 is concerned, it
rclateg to amendment of the Constitu-
tion, which is Art. 368. There, we
found how taking advantage of the
amending power that was there in the
criginal Constitution, the 42nd Amend-
ment was brought about under the
cover of the constitutional provision
itself. We have seen how the 42nd
Amendment was conceived, formulat-
¢d and rushed through the Parliament
with a view (o institutionalise a ruth.
less dictatorship in the country under
the garb of a democratic set up. The
Members of this Lok Sabha are com-
mitted to the people of this country
to remove the cancer from the body
politic anq to free the organic law of
all the undemocratic and the anti-
people provisions which were delibe-
rately introduced by the 42nd Amend-
ment. After the Lok Sabha elections,
the verdict of the people was absolute.
iy clear; the Janata Party went to the
reople with the vow to remove lock,
stock and barrel the 42nd Amendment,
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The party unnecessarily dragged its
feet, tried to came to an arrangement
with the.perpetrators of the crime and
with-the good wishes of those peaple
wanteqg to bring about a constitution
amendment Bill and for that purpase
waited more than g year allowing
these authoritarian forces in the coun~
iry again to regroup themselves and
we find today the strange phenomenon
f the people’s clear verdict being
mutilated and nullifled by the other
House wherc the members are not
directly elected. The position is this
that one cannot but view what was
done to mutilate the Forty-fiith
Amendment Bill as anti-people.

l.:'5‘:ir' by the amendments which Ra-
jva Sabha has made the seeds of
authoritarianism are kept embedded
in our Constitution to be nourished
and nurtured by those authoritarian
and totalitarian forces ang to utilise
them if they are able to get an oppor-
tunity again for which they are now
waiting on the wings Sir, it 1s our
solemn duty that we should not allow
those who had been responsible for
taking away the people's rights, those
who had perpetrated most heinous
crimes against humanity and demo-
cratic traditions and values in this
country, who ushered in an era of
complete darkness and who kept
people including Members of Parlia-
ment in detention without trial for
no fault of their because their only
crime was that they loved democracy
and they opmosed dictator ship to
muilify the mandatc of the people,

Sir, when during that regime people
lost their right to life and liberty and
emergency was proclaimed in this
country not for the sake of the people
but for one individual and her family,
then it is our sclemn duty to register
our protest against the anti-people
action taken by the Rajya Sabha. Sir,
we feel that the Rajya Sabha had
tasken advantage of a temporary and
artifi¢lal majority although that House
has not been dlirectly elected—though
I do not mean any dis-respect to any
member. We found after Lok Sabha
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elections in 1877 that the State As-
semblies in various States ceased to
nepresent the wishes of the people
end that was proved by the Assembly
elections held in June 1977, That
proved that the previous assemblies
did not represent the wishes of the
people any longer and the result was
taat new assemblies have been consti-
tuted and new governments have
been formed but the Rajya Sabha
which has been elected by the old
assemnblies have now stood in the way
of the advance of the people towards
restoration of their democratic rights.
And, Sir, taking advantage of that
those persons who have been guilty of
all these have retained the power of
amending the Constitution as in the
Forty-second Amendment Bill, and we
must register our protest. We submit,
Sir, that if we are a party to this it
will be a betrayal of the people of
this country. (Interruptions)

SHRI B. SHANKARANAND (Chik-
kodi) : Sir, I rise on a point of order,
Whether comments can be made on
the functioning of the Rajya Sabha in
this House and aspersions can be cast
on the functioning of the Rajya Sabha
and the members of Rajya Sabha, I
think the hon'ble Member has cast
aspersions. That should be expunged
ifrom the record,

MR. SPEAKER : It is not a point of
order. He has not mentioned any-
thing objectionable.

SHRI B. SHANKARANAND : Mr.
Speaker, can he cast asperzions on
the functioning of Rajya Sabha: This
House has no right. Please look into
the record. (interruptions)

MR, SPEAKER : I do not think the
point of order is valid. No aspersion
has been cast on Rajya Sabha.,

SHRI SOMNATH CHATTERJEE:
Sir, as an institution I have not said
anything but that institution—a part
of Parliament—has been utilised bY
some m>mbers of & particular politi-
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cal party and some of their supporters,
Therefore, ] am entitled to say that
‘I'nerefore, Sir, my amendment is that
al least so far as amending power is
concerned under Article 368 there
must be a check and a restraint. That
cannot be allowed to be abused in the
manner it was done. Therefore, at
jeast in our wisdom I appeal to all the
hon'ble friends, that my amendment
with regard to 368 be adopted because
ier us und out whetner hon'ble Mem-
bers of the Rajya Sabha will have a
1e-thinking of their own on the basis
ol the fact that the Lok Sabha which
represents the people of this country
and which represents the latest views
o; the people of this country and we
have seen it in Fatehpur and Samasti-
pur that they have voted against
authoritarianism, have rejected their
amendment. Now, let us find out whe-
tiier Rajya Sabha will reconsider the
position and come in tune with the
people’s urges ang aspirations. We
know, Sir,.... (Interruptions)

MR. SPEAKER : Mr. Charterjee,
you have taken g lot of time,

SHRI SOMNATH CHATTERJEE:
Therefore, Sir, our duty is o see that,
as was said at the time of the Forty-
second amendment of the Constitution
that under the constitutional provision
itself ithe amendment had been
brought about, we undo that situation.
We do not want to allow anybody to
take the help of the constitution, to
wreck the Constitution. The other im-
portant point .... (Interruptions)

SHRI A. BALA PAJANOR: Sir,
you said that the pleasure of the
House is to extend the time of the
House. We want to know uptp what
time. It cannot be indefinitely. You
please spell it out,

SHR] C. M. STEPHEN: Sir, the
point is that we thought we could get
the Bill through today. But if long
speecheg are attempted—] do not want
to stand in the way of anybody mak-
ing a point of it—then this being the
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Constitution amendment Bill members
have to be present for voting. We can-
not keep it pending indefinitely, If
anybody wants t, make a point and
reply will have to be given it looks
like that, we may have to adjourn the
House because we cannot remain that
indefinitely long. (Interruptions)

MR. SPEAKER: He will take an-
other two minutes,

SHRI SOMNATH CHATTERJEE:
Sir, after all this is an amendment to
the Constitution. (Interruptions) As
regards the Centre-State relations
which have been upset, even the limi-
ted powers of the State which were
upset by the Forty-second amend-
ment and which this House in its
wisdome restored that has been upset
by the Rapya Sabha. (Interruptions)

MR. SPEAKER: The question is:

That for Amendment No. 5 made
by Rajya Sabha, the following be
substituted : —

Pages 13 and 14—
for clause 45, substitute,—

‘47. In article 368 of the Con-
stitution, in clause (2), after the
proviso, the following proviso
shall be inserted, namely:—

“Provided further that no
amendment shall be made
which—

(a) seeks to make any change
which, if made, would havc
the effect of—

(i) impairing the secular or de-
mocratic or federal character of
this Constitution; or

(ii) abridging or taking away
the rights of citizens under Part
III; or

(iii) prejudicing or impeding
free and fair elections to the
House of the People or the Legis-
lative Assemblies of States on the

basis of adult suffrage; or
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(iv) compromising the inde-
pendence of the judiciary; or

LLEY

(b) seeks to amenq this proviso.”.
(2)

The motion was negdtived.

MR. SPEAKER: I will now put
Amendment No. 3 of Shri Sompbath
Chatterjee to the vote of the House,

The question is :

That for Amendment No. 6 made
by Rajya Sabha the following be
substituted: —

Page 14,—
for Clause 47, substitute,—

‘47. In the Seventh Schedule to
the Constitution,—

(a) In List [—Union List, in en-
try 2A, after the words “any
State” the words ‘“only with
the consent of the said State,”
shall be inserted;

(b) in List 1II—Concurrent List,
after entry 25 the following
proviso shall be inserted,
namely : —

“Provided that Parliament shall
not make any law with regard to
any of the matters relating to this
entry, unless requested by Resolu.
tion to that effect passed by the
Legislatures of not less than
three-fourty of the States.”’ (3).

The motion was negatived.

MR. SPEAKER: Both these amend-
ments of Shri Somnath Chatterjee are
iost, '

Now, shall 1 put the clauses to
vote? It is only putting to vote, no-
thing more than that.

AN. HON. MEMBER : No speeehes.

SHRI RAVINDRA VARMA.: I
would request the hon. Leader of the
Oppotition to agree to sit for a few
more minutes so that the clauses may
he dispoged of. .
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MR. SPEAKER : It will take more
than 45 minutes,

SHRI RAVINDRA VARMA : Let us
complete the voting.

MR. SPEAKER : You may not have
the quorwmn.

SHR] C. M. STEPHEN: You are
not going to get that number.

SHRI A. BALA PAJANOR: It was
decideg that everything will be over
tcday. That is the consensus in the
B.A.C. and in the House also. I wish
that you take an upper hand and con-
trol the timing and finish it up today
itself.

MR. SPEAKER: All right. I will
now put Rajya Sabha Amendment No.
1 regarding insertion of ‘New Clause
7A’ to vote.

Division now. v
Let the lobbies be cleared.

The lobbies have been cleared.
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Now, Mr. Minister, you can make up
your mind whether it cannot be taken
up tomorrow.

(Interruptions)

I am very much doubtful whether you
have got the required number.

SHRI RAVINDRA VARMA : Please
take it up tomorrow, the fArst thing
after the Question Hour.

(Interruptions)

MR. SPEAKER: Now, the lobbies
have been cleared, Both the Minister
for Parliamentary Affairs and the
Leader of the Opposition think that
the matter may be taken up tomorrow.

(Interruptions)

Therefore, we shall take it up the first
thing tomorrow  after the Question
Hour. The House now stands adjourn-
ed to meet tomorroy, at 11 A M,

18.23 hrs

The Lok Sabha then adjourned till
Eleven of the Clock of Thursday, De-
cember 7, 1978/Agrahayana 16, 1900
(Saka).



